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| 0.A, NO, 550/90
Rm' nt K.J. an' AO“O

Q/\ 23/7/90  Shri P.K. Kashyep learned counsel for the applicant is
present, We are directing Shri Prashant Mathur learned
counsel for the Railweys to accept the notice in this
case, o

r The respondents are directed to show cause as to
why the application be not admitted and the relief
prayed for therein be not granted, as alleged in
similar other cases, The case mey be listed for
admission on 3«09«90 on which date the case is likely
to be disposed of finally.

Copies of notices meant for the respcndents along

with & copy of this order mey be handed over to Shri
Prashant Mathur within 24 hours.
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@ Hon' D.K. Agrawal, J.M.

Hon' Ms Usha Savap, A.M.

10/12/90 None appears for the applicant.
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Shri Prashant Mathur iiles power on behalf of
97 d. Let the respon-
'\'w?/\ﬁ v— CA O respondents, Keep it on recor tt P

RJ\ 5 dents way file ocounter within 8 weeks to which
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L Kher Qo £ on 9-4-91 for completion of pleadings and .
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CENTRAL ADMINISTRATIVE TRIBUNAL
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Chii MRAL AIMINISIRALIVE TRIBUNAL, LUCKNOWN BENCH

LUCKNOW
Original Application No. 550 of 1990
Mahadeo Pal and others Applicants,

vessus

Union of India & others Respondents,
Shri R.K.Saxena &
Shri R.C. SaXena Counsel for Applicants

Shri J.2. iani Tripathi Counsel for Respondents

Corams

l.on., Mr. Jusgtice U.C, Srivastava, V.C.
Hon. Mr. K. Obayw , Adm. Merber.

(Hon. Mr. Justice U.,C.Srivastava, V.C.)

The applicants have filed this application
under section 1% of the administrative Trilunals Act,
1985 with theprayer to direct the respondents to
implement the provisions of Railway Board letter dated

18.6.81 for fixing the pay of applicants from 1.10.80

or trom the date of appointmert on proforma basis in
the scaele of & 330-560.
2. ACcording to the applicants, proforma fixation

should have bke=n done w.e.f. 1.10.80 in view of the

Railway Board let.er dated 15,6.81 and the Railway Board

directions are not complied with.

3. Applicants, 15 in number are either working

as Headclerks or Assistant superintendents or D.S.K.
Grade II under the control of Deputy Controller of
Stores, Northern Railway, Alambagh, Lucknow, On 18.6.81,
after getting sanction from the President of India for

restructuring of Cadre of Ministerial staft other than
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personniel branch taat 13 1/3 % of total posts Of Senior
clerk will be filleé from amongst the graduate Clerks
already serving in #he lower grade and the vacancies
will be £ilped by afcompetitive exanination,which was
further modified an@ made applicable to t he personnel
department vide Railway Board's letter dated 31.7.81.
These posts were tojbe filled fromamongst the graduate
clerkg alrzady serving and promotion order will take
effect from 1;fb.80L another letter was issued by the
Railway Board on 15;10.82, implementation of which was
stayed by the Hon. éupreme COﬁrt and trereafter letter
was issued by the Réilway Board on 18.6.81 subjsct to
tie decision of the Hon.Supreme Court in the writ petiti:
filed by All India ?Ministerial Statff Agsociation which
was dismissed as wi%hdrawn. Thereafter,the Boaxd directe:
for immediate rest%ration ofthe letter Jdated 18.6.81.
After dismissal of the writ petition before Hon'ble the
Supreme court an e%aminatiOn was conducted on 2,6.85

and the applicantsjwere also directed to appear in viva
voce in which thef also qualifiedﬂggda result of restru
uring all these aﬁplicants were upgraded in the dgrade
of Bs 330-560 vide & der dated 15.10.85 giving them benef
of proforma fixati%n from 8.10.85 and thus according to

the gpplicant directions of Rajlwey Board letter dated

18.6.81 were ignoréd faa fixation of pay ©Of applicants
w.e.f. 1.10.80. The applicants made representation
agdinst the same a%d failing to get any response, they
approached the Triﬁunal. They ftiled O.&. No. 132 of 19¢€
S.K. Sandhya vs. U%ion of India pefore C.a.T.Allshagbad
and the applicati@j:: was allowed in their favour and the

directions as prayéd tor by the applicants were granted
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even then the applicants have been deprived of the benefit
even though the similar applications were also dlowed

by the other Benches of the Tribunal.

4, Ihe respondents, intte counter reply have stated
that in para 2 of the Boara's letter dated 18.6.81,

it is provided thrat for £illing 13 1/3% of posts from
serving graduates working in Lower Grades through

campetitive examination to be held by Rly. Service

commission, which order was applicable with effect from
1.10.1980 for those who were availakle since few of the

applicants were not available on 1.10.1980.
5. The apolicants, were brought in thepanel of

senior clerks on resguiar vasis w.e.f. 8.10.85, but
according to the gpplicants, some of the applicants 1.
from 1 to 6, 10 and 13 were promoted as Junior clerks
before 1.10.80 andé the rcst were appointed on 1.1C.80
on different dates and as per judgment of this Tribuna
in T.A. No. 132 of 1986 , Clerks who were appointed
were entitled for benefit w.e.f. 1.10.80 and junior
clerks were entitled to proforma fixation in the grade
of senior clerks. The plea of limitation has also bee

vehemently refuted as representations were pending.
6. In the case of S.K. Sandhya (OC.A.No, 132 of 1
decided by this Trikunal, the claim for proforma fix
on the basis of pars II of the Railway Board letter
allowed. T.A.No. 1301 of 1986 decided on Calcutta B

relying on S.K.Sandhya's case referred to above inwh
it was held that upgradations were tobe mae from 1.
for effecting from the date qualified candidates to

over the charge i.e, 1.10.80 and allowe@ the claim.,

A
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Hyderabad Bench of the Trikunal, with wkich Calcutta
Bench also agreed, helcd that kkey five applicants
were appointed prior to 1.10.80 and the benefit of pro.

forma fixation was avéilable to them.

7. The plea raised in this case is also similar

and t here apears to be no reason why this spplication

be not allowed., AcCcordingly this application is allowes
ard the respondents are directed to give proforma

fixation fromn 1.10.80 but thos® who were appointed

of appointfent
will get benefit fron the dctefnd let it be done

including the consequential benefits within three

months. Application stands disposed of with the above

directions.
ObservatiOn54 No order as to costs.

@ﬁ\wv%/ - L

Adm. Memper. : Vice Chairman.

Luckrnows Dated 3% Bt 1912




BEFORE THE CENTREL ADMINISTRATIVE TRIBUNAL ALLAHABAD,

Misl application mo (1 //) of 1990

in

0.A. Registration no ¢ E’C of 1990
0 -
Mehadeo P and othera. retitioners

versus
Union of India snd others Bespondmts

The mmtle application on behglf of the applicand® most respect
fully sulmits es under ;.

1, Thet the petitioners hawe filed the aforesaid petition

to direct the respondents to implement the provisio n of
Railway Boards letter no PC / III/ 81 / UBG / 7 dated 18/6/81 for
fixing the pay of the applicents from 1/10/80 or from the dste
of asppointment on proforme basis in scale Es330u560 NOW RSmewmee
the reliefs are idemtical in nature therefore the petitioners
are clubbing and challemging the aforessid relie order by single
petition as the petitioners cause ofection and relief sought
are similer therefore it is expedient in the interest of justice
thet the Honflhle court te pleased to sallow this application and
the petitioners may be pemmitted to filed the psgen present

petition jointly .
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4, Facts of the case ,

2 (1) ~ “hat it is steted that applicants were apyointed as clerk
in grede §s760- 400 84 different dated =zs mentioned below ;-
1, applicant no 1 on 14/9/76
2, apylicent no 2, .n 13/10/79
8 , applicant no 3, on 8/12/31
4, applicant no 4, - on 18/1/b61 1543
5. applicant no 5~ on 17/5/62
Be Lpplicant no 6- on 1/1/80
7o apyplicaut no 7, On &/12/50
B,  Applicent no 8- om 6/4/82

9, applicant no 9= on 6/5/62 -

10, applicant no 10~ on 25/2/80

11, applicant ro 11 , = om R4/8/32

12, aplicent no 12 on 17/0/62

33, ipplicent no 13 ~ on 5/10/79

14 , agplicant no 14. On 17/8/02 B

1S - Apptic ond e\ 6n (- 8572 £ 15

14 is twbed steted that at present ap.licant no 1 to 1R ars working
2

85 heed clerks , Applicsnt po 15 ic woriitga s assistart buperitendent
and apglicort no 14 is vorking as IBK Gresde II under the cortrol of

fdes_ondent no 2,
- 4810745 ¥ Yotrgn -/ (@ Q"\'“f N “'(’“f,"’l)”"%/gﬂélﬁé

A Ol K,u»«c-.f Shar s

i , FoN-

sl ai /ﬂ—€ 2. F’fi Qj\J%M . RS L SR ”"'“,"‘\
A A /;// Shamic *—”W’“M“ KK CSeayalpey .

C Swunh Hlven Frdtant Y B LR DN

, fo- g@;/-ci?)n{ 7' s Beaneat' (q//,ﬂfpx

~ wwm'&ﬂ



-
regerdirg implewentation of upgradation of Joards letter dated 18/6/81

i ¥hotostate copy of letier dated 15/10/82 is & ttached and marked

as annexure no A3 to the compilation 2,
5, That Railway “oexds Issued encther letier mo PG/ III/ 82 / Lisc /20
¢ dated 12/8/83 for implementation of its letter deted 18/6/81 sulject
decision of
to thy/suprews court ina writ petition filed by all India
Linistirial Staff associastion , Photo copy of boards letter
dated 12/8/83 is attached ard marked es inrexure no . 4 to
the compilation &,
6, That +the writ petition no 8751 - 55 of 1982 filed in t he
saprece court wes dispissed as with drawn and restriction placed
)” on implersnting th: scheme of direct recruitrment in terms
of instructions contained in Jo=rds letver of 15/10/82 and 1/8/85
were with dreun vide Railwey Boards let er no FG/ III/ 82
kisc / 20 dated 15/10/83 , Photo state copy of vhich is
b atteched and merked as Annexure no A~ § to the compilation 2,

the Boards directed for imsdiste restoring in toto the poovision

f —/Ed 7 L,/H,( //M&u\ of letter dated 18/ 6/ 8l ,
A fonbhan geinaw s Charraa

?/;‘f’;'mf ;&{ ' 7. That after withdrawl of the writ petition in Suprere court
V- 7 ar

( , olld Ilbs Gen, l i 'ana.ger ct)ndu t d the e i t 1 2/6/85

7 Nk
9 /w gé A, v (7 ‘E.nd the applicant were directed %o appear in the written
‘“J\ Ly V\Y Yoo

HELSE T Ry s . ‘ )
70- g ;}LC— 3.3)1( ,_.emmnat:.an vide office orier no 22 L/ dated 16/5/85 by respordent

dd/«, rziy ML(l(i & Rod g ithot

G ) K el A ;
03 K & Sweashan o, (Z;j'qm% 2, O/Ir(-{‘]“‘b‘ff"‘

P -~’u‘\\‘ ".v.';"‘-'.f‘
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dated

o 1, rhotostats copy of office order no/16/5/85 is attachsd
epd sarieG 88 Amnexure no 46 to the compilation 2 , dpplicant
qualified in the written exauination and ware directed to appear
in the viva woce test on 16/3/05 in “aroda House Hew Delhi vide
A Office Order no X 3 dated 9/8/85 , Fhoto state copy of which
is astlached and marked as .nnexur® no A7 to the compilation 2,
> applicants qualified the viwa voce test also,
g, That the res ot gpgraded the all the petitioners as a
2sulb of restructuring of liinistiial cades including the applicants
in grade ;: 33U. 560 wA: ol Zcad order no 3/ B2 dated 15/10/85
givihg 8he benefit of proforma fixation from 8/10/85 , Directioms
of Jeilws, ~vanls L.l.ar dated 18/6/81 wers ignored for fixation
A of pay of the applicant from 1/10/30 ., Fhotostate copy of the
orde® dated 15/1C/35 is 4lawi.’ .1l marked as inmexurs no 48 to
the compilation no 2,
) 9, Yhat the applicents made written representation to the respondent
ro 2 or /i s A 7/)/88 and 8/4/69 for giving the benefit

), o ", of proforma fixation of his puy from 1/10/8. as per direction laid
|- Kb Yt gy ,
22 fnchan Kes i Shar
3-radadts l{:,( down in Railway Joamls l:iber dal-l 18/6/6l tut no response

4 G-L- .4$
& S, LA MT 5, ziven to the applicant , Yopies of the rapresentation dated

& CC\_(‘:: ;ca\,wq&b( R

7 N‘ e ,Q,,JJ,,(GVKJ%)/JD/BS s 7/3/38 and 8/4/82 are sttacied rnd e S L oxUTS
S-F Jhm Y ITTH TL»1-cn0 9 to 11 o the campilation 2,

’ - e
[} ( %ﬁ@ \(3.) \QJ\; Z\;juqt"vvb\

:u“}v/u;j()/(; | ,g Bermec-se 12 /,,/,,,]//,,,
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.
10, Yhat it is stuted that the applicamts mede further
representation to &+ w3or:l Laanger darcda House ilew ‘jelhi
on 4/1/90 stateing that the respondent has not given any reply
* to the various rspresenmtatios epi or 2 r=j .. 3L Tor fixing their

yay fro. 1/10/80 on proforza tesis , “ut the Jeneral lanager
also di2 nobt consid.r the zrivences of the applicarts , izitner
1ny raesponse was Aas ziven nor the pay of the applicants were
fized according to direction of Railway Boards letter dated

s 4 18/6/61 . Soyy of rsresentation dated 4/1/90 is attached and
marked as Annexure no &4 12 of ths compilation &
11, That it is stated that such injustice w. «lso wmiag ger
petrated by the Divisional authorities of Jastern Railway
vughalsarai and direction of Railway “oards letiter cated
13/8/61 r3rs aot being followed , Shri SK. Sabdhya , haseod Xhan
and Cheddrs j.isra senivy clerks filsd the apylication tefor e

CuT. allalroud which was Rezistered as 0.a Regzistration no

[ /A’//J/”L%’L" 132 of 1986 for fixing their pay from 1/10/80 on proforma basis
2 Kr's Aan et bugr Sharimea

3~ peradio "‘) “L " a5 ser dircction of Teiling@oinds Ltter dated 18/6/81 ,

C Z /2.7 él—l
5 3‘&‘“" Clencli Wf‘he ayplication was allowed in their favour on 28/10/86 , FPhotosta
6. -ar )LauRe\ -

7Nl S ym,(a«u\ copy of uwhich is atvached and warkel as ucceie: no a 25 to the
(Jy} (fh—- (/\_a,\ksy Ver re—

Q. #R ST 1%_. compilation 3T ,

/6(277/1—3 - ‘%KK%' Dyean
? 3 -2 i /;Z‘Ji‘f-, ™

.
t{oy’ﬁ?’l §) W( (/}§ IS iBuneate ’/“(/7—( ]u/m

s e o \\\ e '.'\.’\
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2, spplicant Thet Heilway Soard issued a letier no PG / III/ 81 / UrG

/7 deted 18/6/831 after getiing saxtion of rresidemt of India for

resturcturing oi Candxe “adre of Liinistiral Staff other tharn personal
A Branch . The letter provided thet 1543 & of total psabs posts

of Senior clerk will be filled up from aroggest the Graduate Clerks

< already serving in the lower grzde and the vecancies will be filled

by 2 com.euitvive examination , This hes been further modified

and made applicable to the persormel departme t vide Railvmy Poards
letter Yo ¥/ III/ 81 / UsG / 7 dated 51/7/81 , Photo copy of tke
Railway Soards lstter dated 14/6/41 ard 31/7/81 are =i attached ard
marked as Anrexure no i 1 and 2 to the compilation I,

. 3, Lhat es per provision of Railway Boards letter dated 18/6/81
15;73 % of total posts of senior clerk in scale Bs330-560 will be £ill,
from amongest the graduste clerk already serving and promotion ofder]
villt ake effect fram 1/10# 80 , The pay of an employee appointed

to the upgraded post should te faeed-£r fixed from 1/10/80 on profo

basis , The letter dated 18/6/31 bearing sanction of Yresident

/ Con'ie aj 7 of Irdia relstes to restructuring of Cadre of ilinistrial staff ,
- "Ny ¢ / /D’p{ ;

2KV Shan KK ot wcs Sharms _

3+ mahacts i)“—( . 4 That Bailway Boards issued a letter on- ilo - IG/ III/ 82 /iiis
L. &L bepfut

$- S_u{u ;(kemwﬂ%%m/az tast Eon'tle Supreme court have grented the stay
G’Q"\:{’K g‘\/\aw\&_c’y '

S M

>~ Mg vone[g-Bon e writ petition £iled by tre 411 Indie Linister vtaff assood
P16 Shanber Veya gl Gon (He [4-5 A Sapti

S 5‘3'1 TEVY 13y ' AN & / g
o ¥ OTHE L Sumd v Svap carn 18 Banway {a /
lo-"gsif T pre, LTV S vt YA
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regarding implewentation of upgradation of Joards letter dated 13/6/81

a Fhotostate copy of letter dated 15/10/82 ise ttached ard marked

as Annexure no A3 to the compilation 2,

5. Thet Railwey Soerds Issued encther letier no PG/ III/ 82 / liisc /2

¢ dated 12/8/8% for implementation of its lstter dsted 18/6/81 subject

decision of

to th¢/suprese court in a writ petition filed by All India

iwinistirial Staff association , Photo copy of Loards letter

dated 12/8/83 is atiached ard marked as inrexure no A= 4 to

the compiletion &,

6, Thet the writ petition no 8751 -~ 55 of 1982 filed in t he

suprere court wes dispissed as with drawn and restriction placed

)‘ on implewenting th: scheme of direct recruitment im terms

were with drawn vide Railway Boards let er no ¥C/ III/ 82
Kisc / 20 deted 1./10/83 , Photo state copy of -hich is
b atteched and merked as Annexure no A- 5 to the compilation 2,
fhe Boards directed for imediate rescoring in toto the pwovision

[-Kam hm«[ Jipe, of letter dated 18/6/31 ,
A Vhan Keinws Sharima
2 M) adle /"‘(.
. Cf %44
S~ Low rlc Fh
J’\JV\éU' /"‘
N ‘,5 ' 8b\m(K(.P ‘ respondents General iianager conducted the examination on 2/6/85
‘7 /V[( ﬁ'n\,\.& Lq.

T ke,

\
i 21 b T
fo g ‘; Qﬁ (Wv sxacination vide ofiice order no 22 Z/ dated 15/5/85 by resjondent

7. That after withdrawl of the writ petition in Suprers caurt

“and the espplicant were directed to appear in the written
V( Ypeo

Heti)ig
?? l%l(fém- ~2aeh..
[ * J \"“ 14 L ﬂjk k‘/ty/"{
N A - ("))K A e ' (I? Beirre™ ez M/ﬂ’ /Z’T“/"" v
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dated

io 1, Photostatas copy of office order ng/16/5/85 is ettached

2 o applicant

o

ard narked a8 annexurs no 46 vo the compilation
qualified in the written exauination anl were directed to appear

in the viva woce test on 16/3/05 in “aroda House dew Delni vide

l\ Uffice Order no & 3 dated 9/8/85 , rhoto stute oy, of whieh

2e

is atiached and marked as .nrexurs no A7 to ths compilation

applicants qualified the viwa voce test also ,

g, That tha res.ontud, wygraded the all the petitioners as a

rzsult of restructuring of Liinistiia) ced®e including the applicants
r 4

in grade .. 330~ 560 vidc < lcaw order no G/ 62 dated 15/10/85

givihg 8he enefit of proforma fixsbion frow 3/10/85 , Dirsctioms

of Reilvay “uamds L.lser dated 13/6/81 wers ignored for fixation

of pay of the applicant from 1/10/30 ., rhotostate copy of the

orde® dated 15/10/s5 is Lla:!..” vl marked as annexurs no 48 to

the coupilation no 2,

‘ 9, That the applicents wade written represeatation to the respondent

no 2 o 23/i;,/37 ~4 7/3/88 and 8/4/63 for ziving the bensfit

of proforma fixation of his Jay from 1/10/8. as per direction laid

- £2m //a;/w( Ty .
2 fnchen foet mar Shar i ‘
T padndty Hls dowm in Railway doaris l:sber daie
S 740
§‘ St L Chanch: ol
& elin s%\,mqa\o, .
TN 8y rofor B/ 0/85 5 T/3/38 axd 8/4/33 ave ntvacked nod Ll 2o
2 [""" SLC‘W"\"-‘ VEY e
3 {: r*.L Y e T?i no 9 to i1 Yo the compilation 2,

e -~ = . \\ L S0y o
B Pl

' ¢
| z’/”# )/((f JE 1S PBanee i / //)(]6’"/’3

SRS

. 18/6/c1 i no response

5, 7iven to the applicast , Yopies of the representation dated
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10, That it is ststed that the applicents mede further

representation to L+ “snor-l i.11ager Bercda House ilew ‘je],hj.

on 4/1/90 stateing that the resyondent has not given any reply
)\ to the variocus representation snd ox-l .. 3% Ior Iixing their

pay fro. 1/10/80 on proforza besis , “ut the vensral Lanager

also dd& not consid.r the griwvances of the au licarts , iizither

11y ra3spopse was Aas ziven nor the pay of the applicants were

fixed according to direction of Railway Soards lstter dated

"4 18/6/61 . Gouy of r3resentation dated 4/1/90 is attached and
warked as annexure no & 12 of the compilation 3
11, That it is stated that such injustice wu. «lso mi,g ger
petrated by the Divisiopal suthorities of Jastern Railway
lughalsarai and direction of iailway “oards letiter dated
13/8/G 4 wsrs not being followad , Shri Si, Sabdhya , haseod Xhan
and Chefidra i.isra Senipy clerks filsd the ap.lication befor e
Cul al.alosdl which was Registered as 0,4 Registration no

[#hum lajak Jiwe-. 152 of 1386 for fixing their pay from 1/10/80 on proforsa basis
pIN @) chan et brugr Shorim«

3-pppacie FC o Girotion of Tedlusy=ourls Latter dated 18/6/81 ,
(.G L 5/7’5 |

3 Suru s Chamern Trffiie ajplication was allowed in their favour on 2/10/d6 . Photostats
6. Jf JL'CU«LK«\N

7N S 7»3,3“04,\ copy of which is atuached and msrked as unsexmis. no o 5 Lo the
? &5«- (La,\/\y'v Ver n—

q. \L’ S-S5 compilation X1 ,
ki ST .
/6- (g@,]"r 3},1 “”" =2 KK Snyad \'twr\
LRVl S céfaﬂ’f

.
t{f”,G)' 3) }H( ({}é— /S /3.:,,7Q ale {(L(,V }“/)(z?{;.
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12, <hat it is stated thet the fixation of pay of serviag
graduates of Divisionsl was dose {row iflu/w as per direction
of dailiays ~<oard letter dated 13/6/61 , ‘he fixatation of pay of
all the litigants ( servin_ gradaates ) of lagahals=rai Jiv 'sion
wers also done from 1/10/80 @r frp.. the date of ¢ heir apgomt.ment
after the aiow cases vwers decided inikeir favour ., w1l arraaws due
wers also paid tot he staff of iughal Sarai who were litigants
in case no 152 of 1986, 1151 of 19db , 1155 of 1988 .Bjut the
" a ayslicunts »m being deorived of wepelivs of Joards letiew,
15, <+hat it is staied that leview _etitionno J32. 032 of 1947
vas alsy Jlled oy s .eilway Admisnistration of Gastern Railway
against the the jude.ent in legistration no 13< of 1946
tut this Lon'ble court rejected the suition o /3/83
ooms staf? also [iled apgulication mo 157 of 1966 and 1301
of 1906 int he Hon' He court of Sentral Administrative Tribunal
of Hydrab.i wd Jaleutta Zench for fixation of their pay from

R, 1
','*U"”I/a/w['{//'u—wj 1/13/80 as per direckion of suiiway wcour.s letter dated

p 4 :(’k'{ltm JCet mer Sharb~-
3~ p?f""/""*d@ 7 ‘[ 18/6/81 “oth the ernch 1iys 4 L3 sylication of staff , Bview petiti
é (1 A ,50/)"4
§ Surneal’Gy A
6 .C Mk also “ilzd by aailway adadnistrai.on a_ainst the judgewents
: f\_n}qgkmq«q.)“ .
TN S ", ol
3. C of dydrabad benc: arr bthe s m2 wan ovjecua) | again sams stailf
N A S}‘—al«l(r'v VEY ey
5 t\l?c\‘i BTy T‘ﬂo . _ 3 ot a g . - - :
/6o e £ sugahalsaral Division £ led cese no 1151 and 1150 of Lwo
TGN
Vg, \
‘ Bﬂ)}y ’}kj?)l(y(féin this Hon'bles court for fixation of their ,:; .rom

&) K .
N - ; g | K g ’
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S fBana et Q‘/? 7<bu
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1/10/8. in presence of -ourd lstter dated 13/6/81 rhe Hon' Hls
iritunal allowed both @be ap lication on 15/12/60 ., Photo copi.s
of avove jud g b ar3 Ltached apd marked as innemie no a4 - 14 tol9

to the compilstion II,

14, That finspite of dzszar direction of laziluay =oaxis Lobter
'} dated 18/6/81 the respondent fixed the _ay of the agplicant

frou 8/1c/856 ard did not give any &ttention tot he representation

of tha applicant and eveny\the several judgeusnts of this H n\nle

>

court , Calcutta , and hydrabad Sritunal ,
1., That the agplicunts .r¢'s a3varal written sepresenataion
? for implementaion of the direction of Hailway Soards letter
dated 18/6/81 tut neither any response ves jiven _or Lho sans
was impleusented so far in pespect of [i dinj the _ay of the applicant
fro.: /10/80 brought into the ndiice of v he resyondents regurcing
¢ judzecent of several Hon' Wz .ritunel Wt tes,ondents did not bother

T o1 i
/'/Ltt'm/é://g[ﬁ'uj for . he sarwe ,
9+ Knihan fennir Shor

3—/”:«/1{&& Fae

&R i6, Yhat the resporderts are determined not to Lasla. - abt the
(e/@ww

; Lo, Pt
G ,(é\f\' A "Bl e direCtion of dailwsy Boards letter dated 13/6/81 in respect of

N Py .5 .
2. 9'“ S }‘-‘1\ fi.ation of .ay froa 1/10/30 , *he a,plicant will suflfer irre.zicuiyl:

- fv\/(‘r'»\,\
H! -y ¥ b n‘—
/a fzq;t > SET ‘fbé if tha respondents are not dirscted by Liis Hoa'ble court
I P
4]
¢ Q";‘]/ﬂ)(/#-)” /htgo i B cob the sae /4 #HK. ,‘%‘%ﬂ

’,\ Sa vl 2 ae oy vy B I Banesat /a/ /j )m
KR Sxvago o,
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17, <reb the res,.oadonis are xl.iac £1tlag the psay of the
ayplicent from 1/10/60 in the grade of senior clerk nor giving
sny reply tolhe reppasentations,

18, thabt the s . licarts have no other and Juriher pmedsy Lo

/£

cxoeyt Yo infose the jurisidiction of thds iribinal ,
* D Groands for the reliefs +

1, uvccemse the :sspondcoris are determined not to imlement

the dirsction of .wilway “ozrds letter nabG / ITX/ 81/ U2G /7
- y .

deted 13/6/51 in1esgect of fixmtion of L2y Jrou 1/10/80 on
proforua wsis ,

Y 2, Zecsuse the calcuttz , nydrabad end Honble f1inal gawe
jal e - st rezurding fixation of uiy from 1/10/80 6Y fron the
Gevs 0. zp.0int ert oyt resjondents are ot pothering for impleventing
Lo grpm

‘ i1i ) Jecause tie ajplicants mads sewral eisonal contesds

| ST ] L )
o klpd Jjutora’  with the rusyordentsand requested taes or flxdng hix pey
B Kn Chon Keitmar Shar me

3- medado Fel . fron 1/1/0) but no cwil o

el 6( /'{/C:‘- Zot
I Sew vf\.f/(' ‘é

& (ay mobw. A} ivM’: Lgcease the a..liconbs sade sevaral vwritten repgesentation
Wk Slauken -

C A e
K Nt §v;\|,b‘v</0u,3 . e .
2. g, < to bt e respondents Wt pelth r an; response Wasd _iviu .2 03
N ACHi& . ¥Ry e
VOEIGWRE ST Do , . ward 7. $ v
fo- (8?/'/]1 @h’z{% Ly of the agylicartswas fixed sccoxding to the direciians of
T {
5are
< é'; ']” ALl (Hé inilnay wosrd. let er  cted 13/6/ol,
: YT e e (" - {,‘,\., N \_.L \ge;’hcvcﬂi: AL 4‘&"' ﬂlf/é 0} A7’A&' df”/’c’)‘\o'{'cfézbt_j; d'u
50 1 ta . e Ty ‘. e oyt ]
B T L i,
B C Bave cvie e M . / :
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N g1l et ad

vj “ecause tie a_. licapbs aye 2l o7 irreperenole 1oss

2ue Yo non ir leuentabtion of dirsction of dailway

Yoarids

letter d:ted 13/6/0l in respect of fixation of ,ay {ro. I/i/e o

8, ~auveils of resedies exhusted,

The apllicapt dsclares tiout the o licants hes uvailed

of 211 tre rerzdiss available to nis urnder the relsvant

ralss o. service ,

Te taavibrs Aot revicasly {ileu or .evdin: in toe ooher caurt

£he gz .liceat Lurtber decleres L.osabt e bal not Tsvicusly

filed any spyliczbion , v riv stition or suit regarding

Pha oLsbosr in resect with this s llcziion hes pads sfore

any court or awny otier bepcl ol the tilo.uel mor wo

g oricction cre vil, wtilion Js o eodio onllioe any
8, selisls sauzib
In viev of vie fucts rentioped in &rz 4 zoowe bho

LTays Jor b. Ioioilaz relieds

-
!
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ot

s0 _izob ol cusy of litization in favour of the s plic.nt

ajrinst the respondesnts

S, Yo grast .y olimr .4 further reliefs wicih say be deemed
fit and propgar unte: the circu.tances of tis cacse,

9, Interin order if pmayed for — NIL
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QCYT OF INDIA
MINISIRY OF RATLWAYS
RALIVAY. HOARD

© New Delui, dt 18.6.81

2 - o
i aé)wéfi;a;gméi

Ho. PCIXI/81/UPG/7

The General Managere,

All Indian Railvays

" CLW, DLW, ICF, MIT{Rad Jway8)Calcut ta,
Hh@@l & Axle Project Bangalore.

, @&5@

_'/5As per standerd mailing list pt.I).
4 ,

[ Sub $ Rastr. cturing of the’ Cadre of Ministerial
: Staff of Departments other than Puxsonnel.

The Ministry of Ratlways have had under consideration

* che question of restructuring of the Ministsrial cadre of
Hon—accounts Departments other thian Personnel in the wake of

upgradations done in the case of Personnel Department vice
their laetter No. PCIII/80/UPG/21 dated 10.11.B0.4s a rasult

- of agreement reached with the staff side in the result of

agrecment reached with tho staff side in the Departmental
Council(JCM) it has now been decided as under :-

(1) There shall be direct recruitment of graduates
to the posts of Senlor Clerks in scale k. 330-%560
to the extent of 20% of the total strength.lhe
direct recruitment vill be mads through the
Rallway Service Comudssion.

(11)13 1/3% of the total posts of & ~for (lerks in
scale ke 330-560 will be fille ;2 asongst tue
Graduate Clerks already serving in the louer gracdecs
after allowing them the age relaxation alverdy in
force.These vacancies will be filled up by a
competative examination to bs held by the Baillugy
Servicg Commisién.In the event of graduate Clsrks

. not being avallable from amongst the serving
employees to fill this quota,the residual
vacancies will filled up by diract recruitment
through the R, *lvay Service Coumission over and
above the 20% quota referred to in (1) above.

(i111) Consequent upon dnduction of direct recruitnent

A of Gradugtes at the level of Senior Clerks,the
, gradgwlse perdasntage distribution of posts in
the Ministsrial Cadre will bow be as under :=-

Gaterory 4 Scale of pay(R) Parcentags

Office Supdt. . . 700-900 _. 205,%

Chief Clerk ‘ 50-750 - 7.0%

Head Clerk 25-700 13.0%

Senior Clsrk 330-460 ' 57.5%

Clerk . 250- 20,04
2, These ord: 's will take effect from 1.10.80 but

no arroars shall be psyable on this account.lThe pay of

gointad to tha upgreded post may be fixed
proforiia from 1.10.80 but the actuel puzyront of emoluments
in the higher post should ba allowed only from the date
ha takes over charge of the upgraded nost.This has the
sgmction of the President.
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A1 vacanoies of Senior Llerkre (m.330-)00) existing

s on 30.9.1930 ghould be filled v» in actordance with ths qub\

" . orders in force prior to the issue of thisdsttar.all

. vacpholes arising on or after 1.,10.1980 shall be filled
in accordence wich the proportion prascribed herein. i

-‘)+o

The staff of the Personnel Department wi

will be

" pgoverned by instructions contained in this Minlstry's

* Jgtter Noe PCIII/80/UPG/21 dated 10.11.B0except thet the
lavel of direct recruitment in scale ft.330-560-In Personnel
Department elso will be 33.1/3% and will be Xmmrxtimpng
rccruited in accordance with para 1(1) & (11) above.

5.
60

Copy to

- No. PCLLI/81,/UPC/7

No. PCIII/81/UrG/7?

1o
20

"Departmental Council and

Council,
3.

¥l Endnte. As usuel

This hasg the sanction of t

he Preaident.

Hindi versiocn will follow.

Jr.biregtor,Estublishment
Eailway Doard.

FASCAO,AL1 Indian Railways,

CLW, DLW, ICF,

/-

New LYelhi,dt.13.6.81

' Copy (with 40 xxgms Sparea) to the A.O.A.I (I&i]quS}
New Dalhi. .

For Fincerclal Cowmi.. 100,

Kellury e

Copy (with 25 Spares)rorvarded to -

New Delhi,dt.18.6.61

General Saecretary,N.t.I.R.,3,chelmstford 7 oud,

New Dslhi.

General Socretary,A.I.R.F.,lk,ctute Lntr, logd,

Now Delhi.

Copy to all Hembers for the hation“l Councll,

0,Ashok ROad New Delhi.
glu) Dranch. -

Vv

Secretary, bt&fl dide,H tlonul

For Secretary,Railugy Board.

As per standard mailing lict psrt II,1IX,81V).
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. ) - A"Q'F"‘,'K
~ GOVI. OF INDLA - . ben _
N MLIGISTEY 0f LiIbldass.
(RATL el 50a.D) N \(bq/
No. PCIII/&1/WG/7 . Low  Delhi,dt. 31.7.1981.

The General Managers,
ALY ITndian Mairr o Cthers,
(As per . Mllllng List part I)

Sub oD gtwucturﬂng of cadre of the Mlnlst rlal
starf of Departuents other than Personnel.

L2 I N

Referencs thlb Ministrvts letter eof even No. dt. 13.6.81
on the alove oUbJ“Ct .

2 ihu manner of fllllng up »f the posts of Lenior Clerks,
‘scale 330-560 counsequent en the restructuring .of the cadre of
Alnlqterlal stulf of Tepartuents other than Personnel provided

for in the above guoted letter has been considered .aand it has
A‘ean declazd that :-

/ 4 (1) A11 vacancies of Senior Clerks in grace i 330-560
f existing as on 30.9.1980 should bz filled up in accordance

with the orders inforce prior to the issueg of this Ministry's
letter dated 18.6.81 ibid.

Q&' (ii)  13-1/3% of the vacancies of Senior Llerks‘grade

- Bse 330-560 arising on 1.10.80 consequent on iumplernentation
of the aforesaid srders dated 18.6.81 yill he fillad from
amnongst the Graduate Clerks alrcady serving in, the lower grades

; ’ in the nmanner 1nd10qt9d in para 1(ii) of this ulnlstlyls “letter
dated 18.6.81 ibid.

(iii) Ten percent of the va \cancies of Senlor Clerks in gragde
Be 330-560,arising on 1.10.80,consequent on iuplementation ef
. + 4 the aforésaid orcers dated 18.6.81 should be filled up by direct

i recruitment -of graduates to be made through the nalquy Servics
. Ceamission.The balance: 10% of the vacancies of Senior Clerks
h . arising on 1.10.80 against direct recruitment quotd shall be
. 11led by promotion of Junior Clerks on the basis of Seniority
! -cum~-suitability as per the existing procedure.

(iv)  All vacancies of Srv Clerks arising on and after 2.10.80
! ‘ ”qal; be filled in accordance with the prope P'J0u¢ prescribed:
‘ Vn this Ministry's letter of 18.6.81 ibid. .

“ “ 3. The upgradatlon of pests in scale w. 330-500 to the extént
’ of 13-1/3% and 10% which are to bc .-1led by Graduates by the

limited Departmental Fxaminations or by direct heerultaent will

be effective enly wien such candidates are available.In the |

meantime vacancies arising in Jv. Clerks Cacdre Jdue to normal

wastage should be kent JnLlllud to the oxteut the posts of Senior

Clerks in grace L. 330—560 are tc be filled by direct recruitmoct.

b i Lo Since the 33-1/3% direct recruitment at the level our

Sr.Clzrks vrovided in this Ministry's letter c¢ated 18.6.81 ibid

has been wide applicable to Personnel Deptt.,these orders wilil

apply to Personnel Deptt.,also.this 1s in surpression of the -

instructicns containzd in this Minigtryts letter llo. PCIIT/80/

UPG/21 dat.21.1. 81 ‘ ‘
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Eindi version will follow.

53/~
{SWALKA DASYL)
Jt.Dirvactor,idstt. (P&A)

Endorsesents as usual as per.standard mailing lasts.
S ) .

Copy (with 25 sngres) to z-

i) General Secrctary.A.I.E.F.

ii) General Secratary,y.F.I.R.

1ii) Crpy to all Mewbers of the Naticnal Councial/
Departuental Ceuncil and the Lecretary.otarf side,
National Councll,9,Ashoka Tioad,lNew Delni.

_ L4/ -
A : : : - for Secretary,failway Board.
6 o X | |
AR / - K Ve 9(’ St 9204/
' ‘§,\ K R¥han (Canmor Qhorna~
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l' ’H‘DT&L*\
GOVY. OF INDL,
MINISTRY OF RATL:Ars
- . RAILVAY BOARD gg;Sf
' Ho, PCIII/82/Himc/20 New Delhi,dt.1%.10.82

0TA i o A3} BED
The General Managers,

All Indien Railways,CIW,DIL¥,ICF,Metro Ruil Calcutta and’
Vheel & Axle Plant Bangalore.

2, The General Managere(Const, )

Southern ilugy,Bangalore,Northeaet 1rontier Railuay,
© Gauhati,

3¢ Tho Direotor Qeneral,RDSO,Lucknow,

4+ The Chairman,Railway Service Commlesion Allalhabed/ «
Bombay/Caloutta/Madras/Muzaffar. /becunderabad/Guuhati/
dangalore.

5. The Chief Administrative 2fficer,Central Organisation
for Modernigation of WOrkahops 1-Eastern Avenue,
Flaharani Bagh,New Delhi.

6, The Chief Engineer,Railway Eleotrification, Allaphabad.

7. The Principal, Railway Staff Oollege,Vadodra.

8. The Chief Aduinistrative Officer, 1P (21lys. ),Delhi/
Bombay/Madras.

9, The Principal,Indian Railways Institnte of Signal
Bngineering & Telecommunications,Secund.rabad,

10, The Frincirsl,Indign Raoilways Institute of Advunc.d
Track Technology,Pune,
{1.The Principal,Indian kailvays Inptitute of llechanleal
and RBlectrical Enginsering,Jaualpur.
12. The Secretary,Railwvay Rates Tribunal,HMadras-2d,
13. Tho Raillway Lission Officer,New Delhi.
14. The Director,Rail Movement,Calcutia, .
- 15¢ The dJt. Director,Rail Hovement yHughalsarai.
16, The Jt.Director,Iron & Steel, 3-Loilaghat strest, Calcutt
17 The Chief Mining Adviser Hinistry of Ranilways, Dhanbﬂd
18 The Chief Administrative Officer,Indian Railwn}s L. .1
' Component Worksa,Nabha Road, Putiala.

Sub t=~ Rertriuptnving nf - Moy of Ministerial Stafs

- %

—— - eed VUL siO. PCXII/B1NEG/7
dated 18.6. 81 on the f““va Bubject. '
26 Pursuant to the stay order gronted by the Suprems
Court on a writ-petition filed by the All India Ministericl
ataff Assoociation and others,the Hinistry of Hailways hava
~decided that the direct recruitment of graduates to the
Jo..1l of Senior (lerks,scale Bs. 330~560 am provided in ‘
clausen(i) and (ii) of para 1 of the aforesaid letter dated
- 18.6.81,may be held in sbeyance pending further ordor from
this Ministry.The upgradation of posts to the level of Ueni
or- Clerks.The upgradation of posts to the level oX Senior
Olorks Rse 330-560 equivalent to the direct recruitmeni cuocta
as. provided in this Ministry's letter dated 18,6.81 ihid
may also bo h '” in abeyance.Thia is applicable to the
Ministerial Stcatff in tha Personnel as well an other

Departments (except Accounts). ceveneld/=
L-k3n¢7f3§ L7y g )
L /e r!‘aua/\’:mw//s;aifﬁ to. &2 ’%
3 QRuofa Stk b BefC o
R R J2- /A< “%M
_r' ﬁ”«t/udtc/o{‘ r3 —j(/\}la.ﬁ WK v~ .g')/l Veeof vz,

¢ Sumest Cho s Tt ty o KA Savabana | 3
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36 This deoislon shuuld by 1mpluuuntgd Witk 3. wootd Lu b
effect.
4. The raeceipt of thts letter wmay bo a\knoulgduad*
5e Hindi version will follow.
8d/~

. ( D,N.BaSY)
Addl.Dirgctor.Pay Couwais.jo
" Railway Board

Ko.PCIII/BZ/MIsc/ZO " New Delhi, d%.15,10.82

Gopy forwarded to the FAXCAOs of A1l Indian Railways.

Sd/
“( DJN.BASU )

, Addl, Director y Pay Commission.
Rallway;Board :
No.POIII/82/Mis0/20 New Dolhi,dt. 15.10.82
Copy (wvith 25 spares) to : ' | B

1. The Goneral Secy.,NFIR,3,Chelmsrord Road,Now Delhi.

2, The General Secy.,AlRF,4,State Entry Ro~d ,New Delhi,

3. All the Membere of the Departmental Louncil(45 COpiaa)

4, All the Members of the National Coqncil 55 Coples).

5 Tho Secretary,3taff Hide,National Council, 13-~ 0,
Ferozaeshah Road,New Delhi-110001. '

- - ‘ sd /-
' For Seoretory,Rallway Board.

Copy to 1= FEE)I oII,III and F(E)upl.,E(LL) ACs II,
HG)I/BiLR)III.

' 7;7//@@ //UQ/}M,/.‘...‘o.
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GOVERMENT O INDIA/BUANALL Lavuassml

MINISTRY OF RAIL.‘*JAYb/HAIL MANTHALAY A D($7 '@

(RALLUAY BCARD) -
No. PCIII/B2/Misc/20 . New Delmj’,nat_qd 12.99.83

The General Managers

21 Indisn Railveys,GLW,DIH,ICF,

Metro Rail,Calcut a.

Wheel & Axle Plent,Bangalore and others '
" as per list attached.

Sub : Restructuring of the cadre of
Ministerial staff—Personnel and other
departments.

- @ wp ae - -

Reference Board's lotter of even nuMber dated 15.10. B
on above subject.

2o While efforts are being wade to Let tna ad- 1nLOXlﬁ
stay of tho Supreme Court against direct recrultment»vacated
as quickly as possible,tiie Board have .reviewed tnz matter
further in the context of an order delivured by thes Supreme
Court dated 11. h.83 and have deciced as under -

3. The zhhema of restructuring of the hinistorial Staff
the Personnel Department and the departuwents other than
Personnel (excluding accounis) as emvisaged in Board's
instructions contained in their letter No. ECLII/81/U}U/?
dated 18.6.81 should be implemented »ubject to tns rolluwlng
nodifications ¢

a) There will be no XuM ban on prouot*on being wads t
the extant permissible under the restructuring scheue (rou
1.10.80 as also from 2.10.80 on wards,subject to the conditl
that these promotions will be subject to the final cecision
the Buprems Court in tize writ petition,which should be muuo
clear io the promoted eumplcress.

b) Taking into account the relaxations already circul
vide Board's letter No.PCIII/81/UPG/7 cGated 5.1.82 vacun<ies
in. grade Rse330-560 arising from 1.10.80 and earmarked for
direct recruitment by Liwitcd Competitive examinstion for
gserving graduates as well as vucancles arising from 2.10.80
an¢ onwards wiich are sarmarlfed for direct recruitment froa
open market through hallway Scrvice Ccummissions or by servir
graduates through a ILlnitod Copetitive cxamination should
remain unfilled until furthasr orders.Those vacancies should
not be filled even on adhoc basis.it has been brought to the
Board!s notice that the-<- vucancies,ezrmarked for direct
recruitment,are being filled by downgrading theg to R 2604
This proctice should also be discontinusd forthwith so that
18 ensured that,as and when the court's directive becoue
availsble,vacancies earmarked for diroct recruitment both
from the open market and by serving gradaates are avallable
be filled by such direct recruitment. :

L, Kindly acknowledge receipt.
‘ . ‘ say-
. - { KJVENKATESAN )
: ’ Joint Direccor,kstt.(r&
No.PCMIIJBZ/Misc/ZO ' New Delhi,dt. 12.08.83 .
' """2.
/- f(ﬁ"m /Mef //Zﬁ&/’/f e &L K _
L Kyson fumer Showma ]l jé/ fgm/z/ :
5. C<\\‘ : %\KQ‘Y . /;) Ak %W

&1 Shalasy Ve rim, Sknd?kuﬂwwsmﬂﬁv

$- by obic f‘z{ ,c{ K‘K Q'MVG’Q("?ANQ‘\

(TEYRVA Chiclin’ " '
U et b 1 Bemd et L4\9ﬁ3d¥¢\

¥ SR
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_ Copy forwarded to the FACAOs of 411 Indian Railways. fngg}

 sd/-
( X.VENKATESA )
Joint Director,istt(P&A)

¥ 0.PCLII/B2/Misc/20 - New Delhi,dt.12,08.83
Copy (with 25 spares) to 32

B 0'we 3.0 CIMRITES ROL:I 1.1 206000 oINS 2456 4.54 494444 PXDBRINIX

P The Genarsl Secy,NFIk,Chelmaford Roa¢,Nsw Celhi.

2. The General Secy.,AIRF,4,5tate Entry Foad,New Delai.

i. All the members of the Departmental Council(k51co ios)
o A11 the members of the Natlonal Council(55 copies§

5., Tha Secretary,Staff side,National Council,13-C,Furozoshah
Road,New Delhi-110 001.. |

for Secreta:y;Railuqy Board. -
Copy go 3 F(E)-I,I1 and F(E) Spl.E(LL),ACs II,E(NG)I,B(IR)II,
®7 7 pa/arpl PA/DA,PS to AGV(F) and PS to Adv(IR)
' E(m'_)I(AOSpa!‘es) 1 . ‘ _
| PR
V- BomGats ek Jitoe st
2 ‘/{’)«’(‘1‘4-5. St psw 37@,,,‘;#
Lfﬁ 5,-\ (5/\-_‘4_'\"_\6,‘ Vey —— | . -» | ."a‘.
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" 3 Pafudiio fk L Ak S Lmon o 97»1/4 ﬁwfwv‘l- ﬁ/r)” Y 1{ /
< o ,{2.
- ‘ . ) UU._)'L‘ Imu.Di 3R /

e, GOVEKIMMENT OF Ifofa
/ - MINISTRY OF kaiLWAYS |
' ! RAILVAY BOARD ,

Ho. PCIII/SZ/Mch/ZO ligw Delh;,dt.1j 10.83

The General Managera
A1l Indian Railways,CLY,DLVW,ICP, Hetro Rail, Calcutta oa1d
wvhosl & Axle Plant Bangalore.

2,The General Managers(Const)
Southern Rallway,Bangalore,Northeaet brontiec Rallvaey
Gallﬂatio

_ Fe The Director Genexranl,RD30 Lucknow,

- * 4,The Chairman,Railway SerWice Commissjion,Allahabad/Bombay/
’ - Oalcutta/ﬂadrae/Mupaffarpur/Gauhati/uanghlore.

5.The Chief Administrative Officer,Central Organisation for
~Ay Hndernlsation of Workshops,l~Eastern Awenue,ilgharani Bagh,

F .
ARt 6.8 BAtEP Rugineer,Raiivay Bleotriflication, sllahabad.,
Vs T.Tho Principal,Rallvay 3taff Collegse,Vadodra.

L. B.The Chief Administrative Officer MIP(Rlys),Delhi/Bombay/
Yladras.

ﬁ ' 9.The Principal,Indian Railvays Inastitute of Signal Engineger
: . ing~ & Teleocommunications,Secunderabad.

10.%he Frincipal,Indisn Railways Inctituto of Adv“nc~d Track
' Taohnology,rune.

o 11,The Principal,Indisn Railways Institute of Mechanical and
Blectrioal Bngineering,Jamalpur,

’ o 12.The Secretary,Railvay Rates Tribunal,Madras-28.
13.Tho Rallway Liasion Officer,New Delhi.
i4.The Director,Rail Movement,Calcutta.
- - 15.The Jt.Dircotor,Rail HMovement,Mughelsaral.
16.,The Jt.Director,Iron & Stecl,3~Kcilaghat Struet,Calcutta.
._ § 17.The Chiof Mining Adviser,Ministry of ®nilweys,Dhanbad.

: : {8.The CoA.0.,Indian Railvayse Diesel ﬂbmponen+ works Nahha
i . Road,Pntinla-147001, ,

) Sub 1 Roatruoturihg ox‘tho ¢ndre of
N B . Ministerial Staff-Fersonnsl apd
. ' ' : -~ Other departusntg. _

Reference is invited to instructions containcd in
- Poard's letter of even number dated 15.10.1982 as well &3
. ‘Board's letter of even rusber dated 12,8,1822,

. 2 The writ Petitions filled by the All India Ministisrial
f1taff Association in the Supreme Ccurt on the ahove subjeot
Yearing numbers 6751-55/62 were btriefly heard by the Suprene
Court on 7.,10.83 pnd have been dismissed as withdrawn.
According, the restrictions placed cn implementing the schemo

. of direct reoruitment in terms of instruotions contained in
T Board's letter of 15.,10.82 and 12.8.83 are hereby withdraun
end tho schema of direct recruliment and restructuring as
rovid .4 fo. in Mintptry's lotter Ho.PCIII/B1/UPG/T dateld
8.6.81 aro immedintcly murizrd rsatored "in toto"for inmmedlu
implementation.Board accordingly deaire that “the schyag 0¥

L)
"R

f( ﬁdﬂ;\/al4l‘0’q V/L(.:;Qi L - to - &L &/’y

Z W kG Sl 2y Fney v .

2 Qi HaYMauk ¢ - ”'3”7(;23%(‘

L/. g‘w 5‘/&['/‘,_[,(“‘/\/@")&\..( /2 - 2K 2’?0%;({'
S'\/"?a/ag&;'/ﬂ[ 1y Same Kuw(h%m
G Swu, k @s\mbmﬁrzyfj;dx M KK Saragfava

- E\Llftgi(m | 1& \%—E'\MU\ CV/U\ JLRJ rg—@Tu L\.\)

6 s
$ e )




| -2 - »‘§>5*§?- '(Zéggjiz,

— of rastruoturing of the HMinisteriul c.ure in depurtaculu
other than Aocounts as stipulated in their luttir of 18.6.ul
including the scheme of direct recruitment in Grude ise F30-%uV
should be impler 2d without furthur loss of {timee. -

3¢ ~If the Rallway Service Commissions have prepared any
panels. for appointment to the grade of K. 330-560 ulicwn

gould not be implemented due to the Supreme Court stay vder
wvbioch is now vacafed, they should now activate thaue purele
immedigtely so that vacancies in prade fise 330-560 which have xua
remained unfilled as a result of stay order are now filled wit
- immediate effect.Similarly indents already placed on the

- Bervice Commissions by Railways which have not been procsosed

' because of the Courts stey order should now be processed

urgently and finalised. ,
4o Kindly acknowledge receipt of this letter.'

. 5, . Hindi versionm will follow. ,
/

( K.Venkates%? ) )
: Jt.Divector Tsit(P&A
/  No,POII1/82/Misc/20 Now Telhi,dt.13.10.83

Copy fc*warded to the FAKCAO of All Indian Railuays,
- , S8/~
Z (- X,Venkatesen )
: 3 Jt.Director, Nstt., (PEA)
, Rallway Board

No.POIIX/82/Misc/20 i ' New Delhi,dt.13;10.83
Copy {with 25 spares) forwarded 'to t=-

« The Gonl.Secy.,HFIR,3,Chelusford Koad,New Delhi.
2. The Genl,Secy.,AIRF, 4, State Rutry ROad Neut Delhi,
3, A1l the MHembers of Departrental. Councill45Copias)

. All tte Members of the National Council(550cpies)
5‘ The Secretary,Staff Bide,&at*onal Council,1%-CFerorechiah

Road ,New Delhi 110001,

tor SeODﬂtLry,R&tlHQV Bow

Copy to 1 F§E) I,II,III end P(B) spl.B(IL),cell, 321951,.
| LR)IIT,Pa/ADEC, pA/DA,Ps/Adv((r)&Ps/Adv IR

)= K (/ez/m/@ Jilas.

2 /'//"”-4* Koeiner SAorn
:7) . @U SWL(,\KQY s

’ L( g‘* /\fwkg.'\/x.j.w\‘
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AN %4 A eGP oot )
/- \§;€W7 "‘f' : ﬁﬁé .. 1411”_51\L3haba

- Ak /Wf o

' /3 S’M%ql/(um” }MJ.OV;J\;‘
My KoK Sy aspaca,
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Northern Railway. Piehadic ful & oo b Lwen o/ idw‘fff:.%\\\ Sﬁ?

" office ‘0of the : 7
Dyoc QO.SQ/[;YN . y;. Nw‘ . (f} (\

Noe :?O-'fi ' \A,“\.,J\\S:*[-'v
Dated: /g May'1985, _ . | ] l

Shri S.Ke Misra=I, Clerk/ivV,
Bms » Menar Fatima, ~1o- . :
Shri Girja Shanier Sopker, Clerk/PPP/sMv,
‘: Manzdee Pal, Cle'rk{AMV,’TPP
! Le{e Malviyan, Clevy:/V
L Qajencra Pd,  «Qo-
" Yede Sharma, «do=- ‘ .
o sudhizr Rumar, Clerk/TPP/AMV,
" HoRe Singh, Qlerk/avv, |
" R.2s Tewari, =doe
v Sbir Singh Maurya, Clerk/I'PP/AMY,
" 3.K. Singh, Clexk/DSL/GB.
v ¥ 2.0, Saxenn,.olerk/CB,
" Xaghi Pd,, Clerk/LiV.
" VeS. Singh, Glaxi/C3,.
n Mohd . Yunus, Clerlk/AlV,
" S.C, Tripathi, 2leri/AMV,
9mte Shahin anjum S5iddiqui, Clerk/CB.
4 Shri 0.3, Vermn, Cleri/AlV,
" Anil KumareIl «dow
" GeLe Bajipal, «lc-
" S.Xe Mishraell=Go=
" LK. Svivoghava, Clerk/CBe
" RBanwari nal, Clerk/aMV,
" R.£. Gautzn, w~dlo-
" N.E, Srivastava, Clerk/CNB,
" S.{s Erivastava, Clark/AMV,

Sub:~ Seleotion of serving graduate Clerks gradé Rse 260-400 (RS)
for the post of Sr., Clerk gfade R, 330-560 (RS) against re-.
sorved quota of serving/employesse JGraduate

dgoee LR N J
PY e

Tha Selection for the post of Sr. Clerk zrade Rs, 330-560 (RS) against
g¥uduate quota of serving employees is scheduled to be held in Barcda
Houge (Annexi I) N.Ely., New Dailhi on 02,6,1985 at 10,00 hrs. You are
4 informed to attend the written examination on the scheduled date time
and place fully prepared alcngwith the certificate on the enclosed
proforma duly filled in and sigred by APO(S)}/AMV through P{Branch. :
You should report at 09,00 hrs, on 2,6.85 to Supdt. (Zati.){lecruitmen
¢.M.(P) 0ffice, Kew Delhi positively. You &kenld also carry with you t’
Postal order if the same was not submitted Ly you at the time of appl~
ying to appear in the selection. You should .lso carry with you one
Pags-port size of Photograph duly sigmed by APO(S)/aMV.

You should note that if you fail to attend the selection on the asche-
- duled date and time, you will loose your chance and no second date fo
supplimentary selection will be allowed,

/,/\4477?7:%4/ WZQ\@M ‘ CO.‘Tt‘ioaeooz,\':
o k),'f[ar Seor ms fjﬁ,'}k/_"'& ’L' K*K.Q‘#qu}wqx ,) V
> @Aqﬁq Qlrgueik g~y \$ .i%cvnbﬁ&\,v\‘ J\sJ f e E\\>&_'b
N S T
S - Mehadle f2f,
6 Swuih Choebu Fopedi
T SrRien s vy
. \
§ <59ed S
O' M’l, “~ o\
{ L‘S‘n\/mlw@i
e G- Aettpa.
1 Baffe Zm s
2 Ak ,Mcj

/5. 5’47!1(‘ l(u’fyw1,§y‘, iy NS 2



. . o 2
& - H : won

You should submit 2 Passport size of Photograph in this Office

letest My ?24,° OLE, o ibh2% the sama ehould be attested and one
photoseaph L37ed in Thy profur d, _
' -— ;”v“ 4 » 3
: '/ ’D"/!/ ( ""
. + ¢ """"-'*'~~.-,.,

# Dys Controller of Stoies,
iLRh;ro, slanhngng,: L*:(’m.uw ’(/
f\’r/"";" : \_,
Copy to the following for information. They should spare the staff
anl issue necasaqny pess to enable them to attend the test and

comnly with tue orxdere.

vs The GMIPY/J, DTV., Hd., Qrag Cffice, Baroda House, New Delhi,
1p rafamaos Se Lis ilebd er Nose W.OF/184)-Rectt dt. 8.5.85.
Wite nnno of Swrd Gl Radral apnearing at Sl.No. 21 of the
et of applicapgts zont Yo F0Ol WA3 ot itted in yom'le‘;:ter which

wey vleare be ¢ m‘ﬂ.mo
2. . The DIS/CR/IXC.
Ja  The ACO3/DSL-U3,
44, BGOS/ENDCNB, VYN & MGS.
5S¢ ASPS/IPP/OMV/II0.
6, HO/vass/ANV. : -

[ ,Zﬂgy.ﬁ%éj /ﬁz.}am/’ | ) Q\\N\[\\D

B K pYhaefic werr SAoyres

%@J\ A &/@LL'&Q.\ . A% | dw
Lf*é’ws?ﬂ.' Ve %‘r.
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C Qu, el : . o
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7 ke semg p”
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- A
Office of the, Dy. C.0.S./N.Railway, Alambagh, Lucknow. .

No:20-R Dated; G -8-1985
. Roll Numbew,
1, Sat, Mehar Fatima, Clerk/AMV, , i
2, Sori Girja Shanker “onkar Clerk T,2,P. /AMV 255
3o Mahadeo Pal Clerk/aMT, . 556
4 “ Asholt’ Kumar Malviya =l Qe . 298
e " Krighna Kuman -0, Qw - 259
6, " Sudlir Kurar © SDo/AMv. C, 280
Ta " Haugila Prasad %30 ‘ - 261
8s° " . Ram fahal Tewari Slork/AMV . 262 ¢
9, " Dhir Slngh Mauriya Clerk/t,.2.P./8 WMV, 263
10, " Sunil Xumar Singh FlerkwbuL/PBo - 264 -
¢ tle T Suregh Gn.ﬂira J“ipa-blﬂ“k/[NX, o 269 _
12, " 0m Shanker Veran 3hi «do= - - 2T .
13 " Anil Joama  ed)w o 272 LT
14 ® Shiv Kupar Misra IT «do- ‘ - 275
156 " Kaughul Kishore e Oiarik/CB. 274
2 Je . vagtava,. “1
o - Fanwari Ial Prajapati “]erk/AFV. SRR 275 .
M. R.K., Cauts Glari/ ANV, - ‘ 276 .
184 " wrein.Fumdr Srivaﬂ- Clark/8lD=ONBe - .. . 277
"* . -;,"4 VB e e R - )
¥,  H Suril Fumar Srivectava "'ier}s,/AMV0 SRR cpmE @
égy(/" Goverdhan Jal Bajpzl Cleri/ad¥, Py T
Subs~ Sslection for the post of Sr.Clerks Grade Rs.330-560(RE)
> agalngt CGradnate Jueio Zrom the gerving Clerkas,:

e TS QA - a o ok W AN S AC e SO g MBO LI S W NS W (N S T RS MRS BB B W A @ s P B T SUR BN A W0 Y D WL 7 2 I PR e G e T3 TR B 2 WA
. -

0 G M (“) nEE ice MeR1lVo Eﬁroﬁa qouqeg
on Lhe3etEZ gt 8o020 4,M, You ghonld
¢ “uu'r=y irﬁm FOuY o?*»cee)l

You are directed to veport t
New Delhi for Viva Voos Toet
ohtain neconsury pasn ey yo

1%opy %6 the following. They will spare ths ¢=h“5“%
them and issus neﬁescary duby 1 aqs 0 tanlr.~~%.*

8o

f' back availabm from 14 he 330D tu IHwreet 854

(.l) D.C.O. b /NcP]Va rarh (,' UC C¥ !
\f q) A.C. Ooua".t\uu"‘ P R .A,V{,,j » C},’;".’(‘. ‘_2{)1 'u(‘ UNDOWe
- 3 L0048, /I‘a D=1 a%l\" Lenpul
AS AP, b./PIPoxHV (”) rLss Cle“
{6) G.M,(P,/Nﬂlva Beroda o
. 220" By ...U"‘S'S’.I-.,\Jml . ude Z*ﬁo
\ /rf5$h7/&¢9417572x9/;2i; “

- L/ hphon [ enor {Zér»:_,-
\ S+ Qv Mgencen
L; ﬂ““ /\.&/\-.L(, 'VVQM

'8 & skt /2L

' C Lwerend Cl\g_,_e(,u_—;;,' 7 r‘=>

Jcl:: in Tlef. %o his I/Nns

3. Seuncd K gy Sy

4 ‘K*K'S‘mm&aw%""' 24)~1) Y 0
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*Northern Railways . H \

\ ) (Y R\l
’ ¢ ) : s DLW
~ 0ffice of the | ﬁ Thee &
Dy eC.CuSe/AMV

Gefice orde N_’o.AE/' o [ ' - o
Dated: | Oct, 185 262 : N

In terms of G.M.(P)/x_‘Df.S letter Noe 220E/1843.PteII (Rectts) dte 23:0.85
the following Clerks of this Office have been placed on the provisional
.panel of Sr, Clerk grade 18 330-56¢ (ES) on the basis:of selection of

serving graduate:4 The namaz are in order of merite - f

- LClerkge ' '
Seloo Names _ Merlkt Noe
le . Shri Mahadeo Pal, 8r, Clerk (SDC/AMY) . 29
P u Krishan Kurar, ~do- (aMv) | ' 5
- e " Ram Tahel Tewari =do- . (") * - . 4
Ao " 8.Ks Srivastava, Clerk (AMVMN _ 8 ‘ .
(_»*' 50 n Om Shanker Verma -doe  ( " 136
o 6,,\, " - Sudhir XKumar, SreClerk { ") ‘ ‘ 145
7 " Sunil Kumar &Singh,Clerk (CB) - 177
8o " Anil Kumar Gupta, -do- EAMV) 178
9, OV KoXK. Shrivastava, -~do- ( CB) 179
" Nlbe @ " S.Uo Tripathi, . -dow éA%v) o 187
. 1le " B.L., Prajapatly, «do- } : 18
126 " Hausila Pde Singh 1T 6Clerk (SDC/AMVY - 19
4 13, n ReX. Gautam, — Clerk?mv) 202
l4e " G, Ls Bajlpal, - Clerk(aMV) : 205
150 - 8mb, Mehar Fatima, Sre Clerl(aMV) 211
160 Shri Girja Shanker (SC)Y =do.(AMV) 2904
17 " HeKe Shrivastava,Clerk(Cn) . - ~ 234
< The following.are already of*lelatine"as Sre Clerk on adhoc basis,
le Shri Mahadeo Pale
20 u Krishna Kumar, -
3, 0 " Rum Tahal Tewari, *
44 ¥ Sudhir Kumar;— |
5e "  Hausila Pde Singh,
6o ' 8mte Mehar Fatima,
7+ ' Shrl Gurja Shanker ( sC)
Th# following are appointed to officiate as Sre Clerk on Pay &, 3304-in
scale My 330-560 (KS) woesfe UBelUeB5 and retained im their Semiom';/

4 Officess

. Shri ‘
le Shri S.K. Shrivastaya, Clerk/AMVe (2)/0m Shanker Verma, Clerk/aMV
f; S.K. Singh, Clerk (DSL/CB), 4;" Anil Kumar Clef*k/AMVQ/ )
g.,. :’ %‘Iﬁ' ggﬁza:‘g?vaél(}lle{rk/(llao 6)" S.C, Tripath* Clerk/AMVe
7o " DBele P erk/aM V 8Y" RK, G rl o
9, " G.Le Bajpai, Cierkﬁmyo ° (J.og" lw.%. hrivadtave. blow

. ~ R Shrivastava, Clerk/CiS,
for Dy« Controller of Store \ :
N '{Rly ') Alambagh, Lucknoxj}‘ A

o 5‘r”/it7.‘\ ‘t\k;i ollowin w A\ ,

opy Lo the following, (1) uuc GI(P)/NDLS, It 4 led that Shri
G-Lo Bajpai was appointed as Glork 18 tps 0reos DTAGE to BLeltands
aan E@Sa?ég,éwé/‘&iﬁ“zﬁ“gh% Soe 1 3) The DO0S/CB ,AC05/ETD, CIB, AC0S/DSL,CB

e €ction Inchar ' -
Leave & Passe (6) The parties concornog. ges concerned. (5) HC/Bllls/
/’ %4‘77? /C/l//w( //'/\'Z{@/A:Z/ /z e K‘:g{'é;(a

]

2. K 'c/:c»k Kt rvem Qhiin prtee ’SfSu'nA',? f’(u’lm”%/l’vﬁm
O (Ryvde Shank e T N-‘K‘r/(\-ﬁqustm? S
b Qi Shmmley Vv e AN %eM\L-Cm‘;}\U e
& - mahadl /a"'g(i
é‘ Lol € himselin 77&%»-411, e @ﬂ/ﬂ
7 e o ¥SrE WJ
& gyt ilys. LA
T RN Spwaafove =
o GL %Vij’ B\ NGe

11, et Fobsns
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In the Ceurt of g-‘.!o. 4All shabade

innoxnro Ne. /777

v In
 Reg.Ne. of 1990,
H.De Pal and others. (YY) Applielntlo
Yersus.

Unien of Indie and stherse. ¢« Nespindents.

To,
The DyiCentreller of 3teres,

Nerthern Railway,
* Alambagh, I-uchnw.

3/311"
Regs~ Proferma fixatioen of pa frem 1-10=80
in the utuory of Sr.Clerk.

We, the fellewing aprlicants beg te state that
hav ~ 8-10
/—!\4@”7;/7//)/2‘%;¢ we have been premeted as Senier Clerk frem 8-l
3. Fenhon Fumers horns after ms were declared qualified in terms ef Railway
RICY ?’ Q\AauK%v Beard's letter Ne.IC/II1/0I/UPG/7 dated 18+8.81,
lys £~ Skacitie. 1y per previsiens of the Beard's letter preferma
§ - estacle Pl
. fixatien of sur pay in the abeve catagery sheuld
£ .&uwa Chimchy: Tt
2 e have been dene frem 1-10«80 but the sams were net
<‘7(’T§m ’%
dﬁ}cffgv M/\ ,_{ dene inspite ?t sur several sequests and eentact
‘ k; ‘j 5;\@3[0\,»«:, sur paywere fixed frem S»10=1088.
9 "@%c
AN “““}”" ™ beg te bring te yeur kind netiee that
Y P (L\L 7RI

i K K . Q,hv,agzu“vh,’)b.n.ﬁt of preferma fixatien has Yeen given $e
Y Beml (o ga! \%‘5&)7@
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the serving graduates eof Divisienal Milway Manager's

Northern Reilwvay, Lucknew and in ether Railveys

accerding te the direction of thesbeve Railvay

' Beard's letter but we are being deprived eof the
\g benefit. It is dreught te yeur kind netise that seme

eorving gradnates ef Mughalsarai Divisiens had alee
been deemed af preferma fixatien frem 1-10-80 but
+ they filed a Case Ne.132 of 1986 in the Hen'ble
Central A dministretive Tridbunal, Allahadad. The ease
vas decided in faveur of the staff en 17«8-87.
Then Railvay Administretim of Mughalsaral Divisien
fixed pay of serving graduate frea 1l-10«80 and
paid all arrears te them accerding te the previsien
of Beard's letter dated 18-8-81 and judgment dated
17=8-1887,

We, therefare, request yeur kind heneur ta
fix our pay frasm 1-10-80 in the grade ef senier cler
for vhiech we shall be grateful.

i e

« )-LamTeh ol Jyisers 5
2 pInichan feiner Phay mon 3.
3 erlgg Wb € 97 4.

/ AN 8

7 b-Shad.,, Ve y P‘Dltcdot&-la-m 8o

S - moteds A o
g' e, Chevvba 72, sy 9
.7, \4 § }U 10.
& ’ i8.

e
NV o ~
é{ gfj[(l\@u\k; L
N ’\: ! K\ a’r\l‘\’ ﬁv{hl\":‘i
fo b Jhefs T
- @%/T‘fg(m
R S

15 S el Ky g‘r:/ AR

14 K'K\Q’m‘vegﬁ'u‘as 9,
N Dendan ful x'?rﬁ*‘h@

Yoeurs faithfully,

M.De Pal,
KK, Sharma,
R,Te Tovari.
8.Ks Srivasteve.
On Shanker Vernma.
Sudhir Komar.
so‘. Singh.
‘oxo Gupta.
S.G.Mpathio
M.Do Pal,
K.K. Sharma.
R.To fonrio
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In the Ceyrt of Csntral 4 dménistrative Tribunal,
Allshabadse

Annexure Ne. /? je

In
v Reg.Ne. of 1990,
HeDe P51l and otherse oee Avplicants.
Versus.
Unier zf India and sthers. ase !hspondents.
To, ”
The DyiContraller ef Stores,
Nerthern Railway,
Alambagh, Lucknew.
Respected sir,
Reg i~ Preferma fixatien ef pay frem 1-10-80
+ or frem the date &« appeintment.

We the fellawing epplfeants beg to stets th
inspite eof several eral and writter representatien
our pay 1n the sadre of seniar clerk wera net being

7 7 2N
/- M”"/‘Z// 4/%/ Lsayy TA%08 from 1-10-30 as per directions of Ml ay
* ”“‘3:““1 Ketmarslorns  Board's latter dated 18«68«81, ™hce again we bring t
%'Qvfjﬁg\fﬂ.&\&4\" ,
L. fo i onn lour kind netice that Hen'ble Central Afminigtrstiv
§ - Prdacke Lok Iribunal has alse given judgment for fixatien of
6 Swnct Brag, Fhr POT W0 rreferma basie frem 1-10-80 er from date
. 7
7 égﬁ?ﬁﬁﬂm ses.  of appeintment agoarding te the above letter but w

¢ IS e
a ;{6 Z 7@””8 ll—ﬁ are being deprived eof the same.
U &) aiiley

o G ¢ 6»//’_4' Ve, therefera, rejusst yeur kind heneur ¢
/l- [?)4:1!7'(."459% Q/
"H p pyp e £ix our pay frem 1-10=80 sr frem the dete of sppel
2‘ : \. {/ A ]
,,; oL ment after sur upgradatien in terms ef Beard's let
S YA, . ’(4"""“’.'\’ Y‘v':'s/‘"w

“,t‘» KK ,9m'u<:§]'='1r4'{,\ gatcd 18=~8-81 for whichw shall ba greteful.
S e con Fosd \.)’ejk)mﬁ
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Dated.7«=9=1988,

/«,{/J/"m 707/,{[ ZZ%”/’A{‘
2./< V'?lf.w Kzt st Shos he
%, (Aivga Soudeen -
by F S hachasny v o1
S - motade ;}‘v(\

C‘ Stk Clanie 7;71“71.,

ks 6?7271("7 ST rfe
3 ] '
Y Qlﬁmt{«k&
N e -
\ I Qm‘»mlom
/L" (:Ll /Z_,I,z._
) 7 —
H- (gq@c{
)2 P K-

/é . $qu;k‘b<b( PG ?3/;.,{'."*\!‘

. ko, SvaQfeve
)y \%&\’H\L C\,\J‘ ]LI»} [wﬁu\) LLQ‘

Ix
&4

“i 2 gw

Yours faithfully,

1. KXo Sharma,

2¢ ReTe Toniari,

3o M.D. M),

4, On sShenker Verma.
8¢ Sudhir Kumar,

6o Suni) Xumar Singhe.
7¢ Antl Kumar Gupta.
8. 8.Co T!‘ip&thio

9¢ B.Le Prajapati
10, He Praside

M ris Shanker.
12 NeK, Srivastava.
13, G.K. Bajpat.

144 3¢Ke Srivastava,

Trae eopye.

N
Pﬂ " -~
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In the Ceurt of Cortrsl A dministrative Tribwnal,
Allahabad,

Jonexure Foe /7 /)
Y | In

Begelioe of 1980.
M.D:.Pal and others. Y Aprlicants.
a Varsgus.

Unien of India and stherse <. Raspendents.

» -

The DyiCentreller ef 3dteres,
Werthern Railwy,
A lanbagh, Tuckneéw.

8ir,
Subi- Mxation of pay and senioerity as senier
b a Clerk agsinat serving graduage queta.

We the gpplicants hereby appreach yeu fer
Just.ce in sur ¢aize, which has net yot been dene

inspite of clear erders frem tie Board's and the facts

1A T /6‘/7,
R 1218 o J1 T, _are &s under e
2/ n¥hav Feomeor S Ay ns

> QRdvp Shauker 4, W vere appeinied in Ralluay Service as
4/- /gm </LC?_/£\_L(_fV \/2yﬂ-\

J ; .
- matadie £L unier Clerk and being graduate se:rving on the Railway
6 Swun Chislb T ve were eligible for premetis the pest of Er.Clerk

7 fr'njrr 9?’”'57‘2\7'6“ Wed ol e1=10«80 against the serving graduate quete in
. i AN

N\ 'ﬁ'@‘s{/qﬁ)’bﬂ IU%{- C terms of Beard's letter IC/III/0L/UPG/7 dated 18«6w81.

Y - — Lo

T~ N * k\ 15'7}\,’/.‘\/"/ F\/\/‘-.\_

e Gl /% 2e We appeared in the exeminetien cendueted fer
[l /g"«//l‘(',_z]m( " thesbeve purpese and the result was saneunced vide GN
f’2 - A /< S (P)/NDLS letter Ne.220=E/1843/Pt.IT(Jectts) dated

> ULl G any

1y - K .k Orra g ftrw @ ' 23=P=85 and eur nazes were placed in the erder ef
S Bond av d \2 merit.

f\b—ay Y



=33 fm

< A fter annemecnent of the result of graduate
queta we were premoted as SreClerk Wesof «8+10-85
v vide DyiCOS/AMY affice erdsr He.282-5 dated 15-10-88,

4. According te the erders of the Beard we were
218 71ble foar prometien as Sr.Clerks (Iraduat ) against
the pest as m 1.10-30, and we were yaiting that the
A dministratien wiil de justice te us by pr oting

ne fram 1e)0-80, bpt tho same hes net hesn dene se

fare.

B» Tn persmance of the erders « the Beard the
ather sffices like DRM/N,E.Rly./Varanasi, DPOIS.C._
Rly./¥. jaivadn, DRM/E,E.Rlys/LKO have premeted their
s ataf® against the graimte queta frem 141080 a
respeetively vide their letter Neo.K/¥/283/Mnletrial/e

dated Du7-1084, lotter We.B/P/535/1V/L dated 17-3-82,
lotter Wo.Ku/11/288/W.alstrial datzd 3-G«84, eapy
ettached fer ysur roady reference.
< y ’((,
[-KomTuhidl Tires/ gy Ve may alse peint sut that the benefit ef

2 k)v‘ k/aa. Aer miocy _?Zr)u&
>, QR,'-W Shrguleeny - FrOmAtim from 1210-80 war net allewved te the staff
? -~

“ S Shacliovie 4, € DEM/R.Rly./Heghalsarat and laving ne slternative
X - mdaclte #40 yape te them, they teek shelter ef Contrsl A dudnistre

£ Cursi iy
i U tive Tribunal/éllahabad, vide sprlicetien Ne.132/1988
P <JW:'9'§—R’ w{?’_‘ ¢ :

b a\brﬁq)ofongu{ q'(\i and the cesurt gave verdiet in their Zaveur allowing
‘. 4 )

AN D:D?Wv-’l vy fixstion fream 1-10«80 gepy of the judgemant enclesed.
fe (l ' /g; /;,.
r. (34,-7@//% M(/ Te We request yeur henour te examine esur ease
o Nk and sllew us fixatien ef pay as Sr.Clerk (Graduate)

' S"‘""‘("ﬁ\l« PR CRIETY ¥

re Kk 'k‘gﬁwg%q | from 1=-10=«80 and alse sur senisrity be fixed with
'S )?}gw\\; v\ j\.cﬂ {}«b«-\'a«q
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reference te sur date o such premetion €iz1l«10+80.

We are heping en eely and favourgtle actien
and for whish we will remain abliged.

Thenking 7ou,

Appliocant.

1. Mahadee Fal.

2. Krighan Fumar Sharme.

3¢ RoTe Tovarie.

4, Sudhir Xumare

§. Suresh Chanirg Tripathi.

6« Banwvari L2l Prajepatl.
Deted .Sed =]l PO, 7¢ SuniXx Kumar Srivastavae

8¢ HePe S:lnsho

/' Mf)/ /ﬂ/]‘wé //L?fé”lu 10,
Loy than Keewew Sharme

‘ C:\n]:—v 3hanke v

L. o~ hocdiey Vet m—

$- Mebade 1€ .

gg&\. 1 Choe i - ')1,“
ush Choel 7’/7‘1\. \\-:/\\*

7 £y7?7rw YT7% ;\?75 l*’:l L_;\,’\/\]D

s Aelnhe Ry~

,‘ NI <§')4\¢5/0&w, ANy
e Gy g SNV
//’3 éﬂl \\ \C

/f- K- ‘jélfh!’;‘
/'5 . gt/sn ¢ (ku et T gr:»‘c.vfu\
Ny KK, Swvatsiaa, 5

LS \%OW\U: C\,“L‘ LC\\ - ’
¢ by b ‘”TS—‘*\) ofk\

TTT0 YT EMNDEVS 1ATTAY.
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6 Swrh Ghet I%/’Ld‘k ‘1&\5‘ Psx 100 He ;r“ld. )
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‘ gy IS 1% - 18¢ NekKe Srivast o " .
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2. That ve were directed by Dy 1C08/A1ambagh,
Lucknew te appear in the examinatien en 2-6-85 in Bared
House Osn/0ffice vide O.0.Ne.20-E dated 16-8-85. -
appeered i{n the written examinatien and qualified

the same fer the upgradatien ef pest ef senier clerk.
A gain we were directed or by eur efficer te appear
in tha viva vece test en 16«8«85 {n Barede Her ,
vide 0.0.¥e.20-R dated Hwd«38, We qualified in viva
veke test alse and all af us were appeinted as senier
clerkas a result eof upgradatiem vide 0.0.Ne,262 dated
16~10-85, sur pey were fixed frem 8-10-85 fnsteed

ef 1=10=80er frem the date of appeintment. We made
several writtan snd sral requests fer fixatien & eur
pay frem 1-10-80 or data eof sppeintment vhichwd%i- is
leter but ne respense wvas given and nething were dene

a8 far,

We, therefere, request yeur kind hensur te
direct Dy:CO8/ANY/Lucknev te fix sur pay frem 1-10
on preferma bagie accerding te the directien of
Railvey Beard letter dated 18-8.81 f£sr which we shal
bs grateful.
Yeurs faithfully,

Dated .4~ e le K«Ke Sharmee
2¢ B4Te Towari,

/3. Sweprs € I Uhaor g\n\»‘«:h;‘ g: smlrxnmgrralngh
]

1l. Girja Shanker,

True eepy. Sl
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In the Ceurt of Central Mministriative Tribunal,
4llahabed.

annexure No. /772
In
Reg.Ne, of 1990,

H.De Pal and stherse. s Applicants.
Versuse.

Unien of Tndia and stherss +«« Respendents.

is,

The Ueneral Manager,
Nerthern Railway,
Bareda Beuse,Wew Delhi.

Threugh preper channal.

YY)
Respected sir,

Regs~ Nixetion of pay in grade B.330-880
frem 1«10«80 a3 per Railvay Beard's
letter Ne,PC/IIY/81/UPg./7 4t.18-8«81,

We the fellewing applisante beg ta state as

under te=

L LR YRR That we are werking as Head Clerks in

ENCR 'Jﬂ Uanles s -

b G5 Chair yer

3 - mabadl: Fk

Alambagh Werkshep Lucknew under DyiCentreller ef
Stere. 4ll of us are gradeate. 4s per direstion of

€ Cun i Gl (,u.T;/;.._,ﬁ-Ml\ny Beard 1385 of tetal pests of Senier Clerk

7 & YER 7
8 2, 0] 1 Ao th
TN grnalowa
e G A ,,,/‘;L__
. 7 —
. %%{2‘( fﬁﬂzc
oo ANK ,5(%@/‘.--&7‘

!

rq K‘K -&‘%v:&é-auq .
3

. '
iy Pk v, ’}v'-.r‘g?‘x- ,4’,\‘.

were reqitired te filled frem serving graduates as

per a result ef upgradatien as ascerding te directiemn
of Railwvay Beard’s letter We,PC/IXY/8/Upg./7

dated 18-6-81 aftar they re duly selected in the
exanxinetion, Prefeor fixatien eof pay of the npgraded
etaff sheuld have I n 4 fr 1-10=-80 as per

IS Peme e ded Y Y rabave lattar.
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2. That wve were directed by DyiCOS/Alamdagh,
Lucknew te appear in the examinatien en 2-6~85 in Bared
House Oon/0ffice vide 0.0.Ns.20-E datsd 16-8-85, .
appeared in the written examinetion and qualified
the same fer the epgradatien of pest of senier elerk.
A gain we were directed er by eur efficer ta appear
in the viva vece test en 16-8.85 in Barede Heuse,
vide 0.0.Na.20«R dated Dwid«-38, We quelified in viva
vehe test alse and oll ef us were eppeinted as senier
elerkas a result of upgradatioen vide 0.0.Ne.262 deted
16-10=85, sur pay wers fixed frem 8-10-85 instead

ef 1-10=80er frem the date of appeintment. We made
seversl vritten and sral requests fer fixatiea ¢f eur
psy frem 1-10-80 ar date of eppeintment vhichever is
later but ne respense vus given and nething were dene
s® far,

We, therefere, request your kind henesur te
direct DysCOS/ANV/Lucknew te fix eur pay frem 1-10-80
on preferma basis aceerding te the direstien of
Railvay Beard letter dated 18-8-81 fer which we shall
be grateful.
Yoeurs faithfully,

Dated .4-104500, le KXo Sharma,
Le BTe Towart,

e hNChgr [unsr Sha s nem (&/ _[ﬁ)ky@/d‘*l' 8¢ MDe RAale

2. Rish Mot g«

4¢ Ou Shanker Verma,
3. Swren fu(m.g_,iy:‘-z,ru 2' mrxm 51 gh
- ar nghe

&. & gltﬁlk\r VC vy~ I . KK 'QM‘WSEJC‘“ Te &nil Kumar Gupta.

S Ppacle Pt 'S Bema con bk 8, 8.C. Tripethl,
Sk G v A fad «ypals Ve e by e P N
G Cecvish Chebra*T *Ld'k- (_r&\a; \)Q ‘10. He l.'ruad. te ’

) i sy

G
1l. C4irja Shanker, A &

(% 126 NeK. Srivastava. | |
E %(7)0"5‘)7 RARN i_‘\‘\ C\ u: 0o Ko+ h:n.:' &e l;tii;},\
B N AN éf-,l\, (7\,-)}6\,\;1‘1' 4. 8.K. Srivastava. ‘““;;

Zrue eepy.
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Surandra Kumar Handhya & Othcrn case nnnllr nta

Unresus

Unlon of Indla & Dthors, ..... Hesunhduntn..

- Han, Ajeoy Johrl, A,f,

Han,5 . Zshoer Hasan, V,.C,

(0y Mon.A3ay Johrt, A.i,)

This 1s a potition under Section 19 of the

.. Adninistrativa Tribynals Act X111 of 1985, Tha

".potltlonors S/3hed §.K,.Sondhya, Namood Khan, Rajondra

Qﬂ'Praepd:seh ond lamosh Chandra Mishre are uarking oe

sonlbr clorks in the verious Departmonts of tho fastern
Rotluay nt nughulaa:al. Thn’patltiennta aro gradyatos -
.and hava besn uwortking as clerks grade 11 in the acolo of
Ra, 260 - 400 and hava claimod ollglb!l!ly for. pndnotlcn
and upgradation to ths post of sahior clerks in tho scnla

" of Roe, 300 - 560 amangst tho grnduatn:clorkn alrondy

‘vorving ta tho extent of iS‘/:} of the totn) posts of

sanfor olorks, The petltiunaru hed apnoared {n e uritten

end viva tost hold by the Ratlusy Sarvica Comuission,

Potna, The soauit. of uhich vors publishod vide LY ofrieo
- arder No. 0102 of 1935 datod 23,1.1983. Thay uers

\@ pnnollod for sppointaent un 30 1.1985. Tho potittomars.

o claelmed that &u-oocofdaﬁgr—utth lettor o, PC- 1/31/

ti
ylc/? ‘daged {0,6,81 Lasyed by tha nuLXuay Boerd in
oonnactlon ulth the restructuring of the cedra of

’ ninistertal stal? of dopnrtmonts othor thnn Parnonnol
./ provided that 131731 of the toted posts of :m sonlor -
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1 K sty Fisers!

o!atkﬁ vil}l bo fllled up fron esrongst the graduste clorks
oleondy oerving in tho louar grades, Thove vacanoias
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. . Juoro to bo rilled Qp by a cormpatitlvae oxaalntion to
be conducto’ by the Nalluny Hn:Qlcn C0mw1a'I§n. Thin _
lotter von #efn%nodtl‘ir'd and nadn nmpnifeihle to tl. ) P\SS
Porsonnol Jopart ont also vido Jo.ird's 1nttot of
13,781 placod ot Annoxuro-T of tho popor hook,

lgoording to tho potltionors? ﬁhn Or\po!;ttm'mtn' and

B vith offect from 1.10.00 on pfoforma basin, . Tho

. potitiorers worn nppolntad to officintn from 50.1,(‘5

on a pay of Na, 330/- por month, AccorJding to the

potitioners this fixotion of pny vas {irroqular, Iimpropor,

illngal, ultra vlrus,on& unconstitutlonol and therafore

W they aought s rnlief that thelir poy mngo fixed on
k —

) pmforma baols from 1.10,00 and tho officor- ordor

No, 0119 of 1985 datod 30,.1.85 may bo trootod ‘sa null
od‘es null

e e

30,1485 fixing the pay at Rs.SJDW
P.___\.“

and vofd to tho oxtent that it hos baon given uffoct frum

L]
>

* 2, Tho rospondonts have not disputed thn fucts of
‘ cedd

the caso, Hcpordlnd to the ronpondunta tho pbtttionoro/\,‘

a : " booame sifigiblo for 'oppoiﬁtmont. to thoe post of clork

D i T e

-’ prade 3 {n  tho serving graduates quota sfter pasaing
tho compotitive axanmlnatién conductad, by tho Rniluoy
Sorvioce Commisnion, nccqrdtm!} the oxamination yos

conducted by the Ratluay uorvice Commlaslon, Potna and

e e -~ ———

when thn 1lst of candldatas uaa rocoived tho pstitionars
_wte sppointed in tho vocanciox of clarks: orado 1.

f'h geepondonts have: lotd omphesis on the rnct that

éhc serving groduatae oou;d not be uppointad to the ,

poot of olerk grade I uithout‘paoainb tha.l)eportmdnu!

1 D /t’ sxoainatlon mad that {f tho exsamtnation vas aonduotad

\

/- /»/k?m’/e///zg //me/
‘2 /()t!%tu\ JC s e Shay moe

??‘ @{'; 1 MV\KQN '

lr. &3~° Icoedciv VEY v
5 - /374“/&6{(( ﬂséfi

- € S Chncbrg- /».7{4&. :

: *7 é%?Q'FT '{\5’ B
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/ a‘ N\K §«wbv) m. -

//eﬁ //
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o

S proﬁnturm and ‘dosgrved to ba summnrlly rejactod. Thay

Ny '." - ~L-.-,: end uhon thoy did not get favourable rasults from hin they

-3- ‘ . ' 1

aftnr 1..10.80 thoy could not bo given proforma irlnt‘lnn ﬁ.f(o
fro.. 1.10.80 ond thorsforo tho cinin of tho petitlanors
" pognrding proforma PIxntion u.nefe 1,10,00 uno basaloss '

' and ultho'ut laga:).'eancuty. Necording to tho rospnndonts
»: ;" “the Eastsrn Rollvay Hrlr'a. lottcr does not say any ﬂ5\\.{l«u¢.
“that the sarving graoduetos should be glveh profarma
" ixction of pny uith effect from 1,10,80, Ffwen if
:\.; " thores vera no qualified persons Pro= the cntngory of
- _serving gradustes on that datn adgffharafore as apon i
ae tha.nppllcanta becsme quailifisd they wunro postad in thes |
vacancies undor Offico Ordor flu.0119 of 30,1,1985, Tho ‘
. rospondonta have furthor bvorrad that tho patitionars . E
\” hiove not exhounted thhir roemedy and hdv.-bs'ﬁn hnablng,M :
‘ to Piln thoir applicationo bofoto this Tribunu!.'“uhlch e .

. ghould have roprosontad tholr cssu to the Chiof‘l’g:ngnnol

Officer or the Ganaral fensgor, Castern Roiluay. The

pntltlonem did not oven mast the Divislonal Ralluay .
. '_ nunagar uhean they did not get aatiafactory uply from thn
B " Sdnlor Divisfonol Porsonnal Officer or tho Additfonal

+ Divielonal Wattunaei fianLger,

,‘ 8¢ " Ua heve heard tho couh;:z. for_both tho partin.
" on negard to the patitlonars/having esxhausted the
b dwsatmantpl romsdisa {t hss boen brought to our nouon
ATy . Ahat ePber the 1ssua of th.- urru:.’ Dtdu »0;0119 -dntod' _ 4
, b ;’,Wd.??aﬂ tha potltlonan had taknn pawonu intorviowe -

uith thn Senioz Olvisfional Daraomnl Drnuu nughnlunul

- -.oubmittwd thair 'upuuntatlon'o to. the Senior Divisional
o § 3 Peuaunnax D?f&uer datelliing tnolr ounvnnoa@. Thoresftar
‘zf : ,MV""{‘
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/; ‘f%”7‘/54%“(;{7/ﬂ§¢~x,]

2- \nSf{a& < et mens ;hﬁ‘rn«.:—
ER G\M}w Unaesleen |
L/‘ 6?V~« QJ\jzﬂtcsZAA/€3’p~ug
5- MQL&U /Q’(/

¢ Swu»A'GA.c«c(}m '7"' 4

7 Sﬁwszm
5"{)(}“‘3 h\L(L c\ _

N $7Vas) g - o
le Ge A

/- /@J’@z ™

k- AR yppta

73 SpuniK LK e SAVastiug

A S,
s, \b—e‘muo\,u JL_Q., ‘o/e«a*»}) b




/ . - -

Ve \ )
//// : on 12,6,85 thay put enothor rnptuuqntntan to tha /’E%) ;7

sonfov Jivielonul Porsonnel UM Llcor.Uhen thgy did not 5%:;;>

got nny roply fron him tho rotiliunors subnitted .th- ir |

third ranroascat «ticirto Lhe dditlon:l 2ivicional saileay

Managor on 6;921905 vho diructod tho sonfor Pornonnol '
'.OPFicor for eorly d!rpusui of tho reproncnhmqéna but

still thoy did not gut any roply, Ve thorafore find

e

thot the prt't!nnn:n havo talien idequate nctlon in
ruptosnntinq thnir nriovancos vhitch foll on douf enre
and waa not attonded to by thu idministration, Ue
tharcfore find né tpason why tho nqtltion should bo .

dismiesod on this account, “

. 0.' " Crp qrvthlor Pornpnnel DFficar Castorn Neiluay
Cnlcutﬂn lcttor di.tod 2646491 nlacnd at Annexuro~6 nf
tha popor boék nncloras a car{ of Tallray 1card'u lutt~r
4 - ; dntod 10,5,81 on the suhject on roctwucturlng of tha  *
. . cadro af minlatorinl ota rf or'Dv:urtmont_nthnr:thnn
personnal, The C.P.3'a lotter fn paro 2 unnfcd'tho -
' : ~¥flf o Div!slnné_to vork out tha ra~ulre-cnts for dirret
o rocruitmbnt“of gradustes to tho post of sanlor tlrrks ;
N ' | anainst tho 20% veconcles rasorved for dirsct r-crultaont

- and ﬁs‘/s vacancian rosorved for sarving qradu:tpﬂ4

clnrk’ “n lover nsaCn, Tio Qtlluay bDoord’s lntier
x ”Nof 13,5,01 convoyod a decivlon rogarding dlruct
" racrultnnnt of nraduite clorkﬂ to tho nxtont or 0%
,?1 ‘of thn total mtrongth and F1111ny up of tho vacanclos
;J,-;}'% to tho artent of 131735 of the tatal ponte. from amongot

"I tho graducts elerks alresdy asrving In lousr grades,

..Both tha vacinclos unron to bo flllod - onr by diroct
"_ gocrultmont snd tha other through a comactitive
oxamninotion to be hold by the Arlluay Servicz Conals«ion,

A
T Furo 2 of the Nalluny %onrd's letlcr 4% reads us
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T In tha UL of Ine' tueklonn ccont dned thovetn,
your rnqulrnﬂcn£~ foc dicvont rpcrnltnﬂnbx‘r nridujtnﬂ to S:E;)
paake of Sanfor rlnchn In acnlo A9 ,330-660 ailnat 20 6% ’
and for fillinn vacineion uqnlnht:13’/31 nf tho total
pontes of gantnt clncks in ncu}o HH.SBD-ﬁsnlBS) ftom‘nwnumt
snrving ﬁrudurtnu elotka in lounr crodes moy g)lu;wn bu |
uﬁ:hnd oul nou far pocronnoi ﬁnntt. and for dopartmmtn

othor thon prrronael rannrntoly and furninhod tho nasn to

. ]
. thin offico in n nopnrata covar addrossed to C.0'.0

(Ruecsuitmont) nt rn poely dote 90 ne tny naliln this nfflrn
fﬂtco-ul of W LUTH/

Lu Laku futthae nreonnary n:‘tinn.' '\Q/ pnrn{mnkm it
cluer that th- rnrt-ucturi%q nf thr endro nnd thn,rllllng i
up of tha vacancfan to the wxtant of 131/3¢ nr-tIULizjgj.—
poot uf.runin{ nlorks unull toke ofrfnet from\l:lﬂ‘nn;. Tho
hctual paymont nf oAolnmanta nf thn htgher nont fs to bn

alloved only Fron the d-teo A nnrann takes ovnr cherpd nf

thn upgradﬁd post but in thn matter of fixntinn of th-

‘tho somg Lls to ba flxnd proforea fron 1,10,0D,

<~____~_;ﬁ§f__-___-_-A ..

et

Se . Pnea 3 of the Nl luty doncd's Inttar saya that

~all vacwmoelse exiating a3 on 3N,9,70 ahould bo filled in

rnO:urdAﬂﬂﬂ‘ulth tho ordare {n forco prine to the 1ssua of

}ho lottor-orr1n.6.ni. Tho vicsancles thot exinted on nr-

afterp 1.1b.501hav0 tu ba fillod &n accordsnce uith the

.. "propurtizn froscribod In the lottor. The {mnortant port

of thins l:ttur 1a tha mannsr in uhlich these vacancloes
uute to Lo fi21nd, 9 corpotitive oxaninatlion was to be
‘hald by thy Ralliay Sosvice cﬁmnll'inn snd only vhon the

panuel vaa made tho vacanci~s vers to bn Pilled.

B Relluay ‘loard fsaued another Inttor fo.PC. m—m/

UPB/? datad 31,7401 on the nano aubject uherein thoy
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// ' have daalt uith ca the mannag of tho Hlllng up nf Hm / .
‘ posts ol msenlor ularku cunsnquent on the roatrusturing e ,/

of tho tadre of the minlntorlal etoff of Dopactmant otlmr P\Sc’

/

* than porsonnals In this latter $a—pospeehlaf 13 /3
the vicancios arisling on 1,10,00 -dr:{'t,o bs fillad in
' tho somwe mennar uhich hee boen indicatad in tha pora
aﬁpra in sccordeanco ui{th the Ralluay (!ontd"'a lctter
. ! ‘of 18.8.61.‘ The cu.n/éhos chango that has b‘nnn made {a Wok
© thw 304 of the vacenoies of the senior clarke arising
: oh 1,10,80 oniy unre to Le fllled by dlroc_t'ucruit.mant
6f gradustes instesd of 20X es mantioned in the lettsr
of 1d4.6.,81, Tha belance 10X of the v-ldﬁnninu nriaing
N ) .o on 110,890 aysinst the dirsct recruitnont quote wno
v&” . 'to bo riifnd by promotion of junisr eclorks on tha ba~in
| | . of seniority-cum-suitabiiity es por the nx_iahinq ' '

proosdura, Vecanolee erising on or nfter 2,10,00 ugre

. 'to be filled in aocordence uith tho proportions pr'sam"lbnd
4 ‘_ o in the Ministey'e letter of 18,5,8%, In nara 3 of thl'l
lattor 4t hao ° rthar been enid that the upgradati:n uf
' 5' K ‘!“ _£ho poste to the extent of 3{5‘/35 and 10X uhich erxe to bo
’,. . i,‘,_~ flllud by ornduatu by the 1inited dopartmantal exemination
v ' ‘; or by rﬂnoh recruitment would be nffastive only whan such
: a‘ndldatna ‘aro availebie. This pors rurthﬁr ploced o
; ; abnn on filling up of th-\vucnnoln. o‘r Junlor clorhn d\:ca

-.f,a"-'; to hormal yestags to the axtent of tha poot of JRILT

4'1 azuu- erg’'to bu fillad by diract recrultmeni.

‘ ..?a RS Paca 3 of the Ralluay Uoard's lottor of 31.7.01%

(Anrmxure-’f of‘ tho papar book) makes it olear thnt thnx3
,-:’f«g' uporndation vould ba efleqtive only uhon uuch olndldatu
A U R mu uvnuahla. Para 2 of the lotter of 18,6.81 had o ;
‘lig" / u-tndluutnd tha/m_n_:dnm_uwg fren 1 19,00

! but nn nrnmrs ahau bo payable on this pecownm® and Lhe
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"puy of tho ouployen uns to bn uxm; profzrna  fron 4,10
. rna fren Bl

: i.‘Thn lotter of 31,7, 81 hmruv e chqm.m, the conploxldn ol

-para 2 of the lnttnr 0f 18,6,01 on acucunt nf' Lho O g -datton
u? the pout belng made ofToctlvo only uhon 'uch o udt'lh

aro aunilab;n. e

e VR

e ' . )
' L PR . C
) e M P . - . . M . .

v SBe T _.'jr f cupy or South Eaurn:n llau.uuy uorrmpcndnnm
1 u.ﬂ ' 1 R '
Rt /‘, on tha 1nﬂoisub1m.t ulsh the Ratluay Joard hao b!'nn pleond

- lg & u-L,u

: i‘ ."4 .

boforu us, flThn South Laotorn lailuay .lottor Nn.l‘/(/N/‘!M/S/
Pt. dstad 13.5 '!GAm mply to a ouarry fade by Fasturn
,‘,, nu.llumy vmu thrir Iottor !\o.t-392/4£21/Tu ditod 12,5.86.

" ‘/'Pnra 1 of th&u 1ntter roada as ronuuat

e :f,..;,b,»‘;. ‘ “ Dn thla Raihay such af the oraduntn Jre clatksy

on thalr aelact!on nqninst gradunto nuutu ura oiven Tixntion

,.h e

bnnnflh only l'rom the dato thny aonumo thu rrxnpnnsmlllty
‘ ol' tho post of .»r. ‘clark ‘without uny preforma banofit from

‘5‘10 1900, % The South Cnstern Railuny had nado a refercace

to tha Hailuay Jourd on 0,3, 21, Tho rejovnnt portlon of

Py *""‘"‘ ‘thn flrut pora of thln letter roads ns. follous e

o :’ , ﬂu thln dimct intilkn o tho codra o!’ ‘T cl rks

l*hur fram thn qrn!‘uatc :!t.Clurk or from open umrkct xn

:.r:'_'rr'c-:u,l.t-t'mt S.Q. to pronuncd that tho offnct of pronotion
' 3 ,ln rnapsot of t‘m 10! intrka Irom amangst tho axisting
"""'f;:‘:lrg'/rnduato junlnr clorka unl be rron tho d-tu. thoy Jctuxny }
.-fl'\%‘:ﬁ” t"!uv\ﬁmrgo pf’ the hioher powt ‘and that no arrosrs fron

f_’ffy:\ «'1 10470 ulll accrue to them, Thia my nlnnun ba conflrmad,®
‘“P‘ ln mply to thu para the Rauuay sward has esid thet’

prncumpti.an mda vas nonr’ e Tha South Eastorn Rafluay

of tha orvosDe
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to tho clntkn, It nlno andd that thy effect of poee Lion
in resnpect nf 107 frtokn n':"nnrv-t tho pxtatine or lunts

Junfor ¢lre'ed uill ba Fremithe dito they aetun!ly Lale.

S choyqe nf the higheoy pant, ,
o, Thn readiny of tha above Cone"pcnijcnéa 2% el
o8 Nuard'a ottt ol 31.7.8% and 11,6,71 vmkj the fotlovinn
A é polnts clrar s
1) Tho upnradaution van te bu ofectlva only e rieh

uvhan uch c:wrildntu'a worg uvnllabla,

1) ELITRY | 'w/mnm of-enluents ot chor Sats
s/ e 4y be n!lou-u’ unly froy thy dete Lhy Acleg’ 2d ooreeny

~ ‘ taalk charng of Uhy htaaer sraole pooat,

1i1) praforna fix tinn 0f nay hod to be nilo from

161,00 hut Mo arrairs af pany unro ta hy ailo\xnd.

+ 1, Hn thu Eantarn n3iluay the l'lr."lcr. tioaiine Jdiod

16,59,.05 193004 by tho :ieldah Jiviefon rviaririon therg

polnto. The pronotaan have hiean niven rrofaiga fixatian

Y kagpaay tholr datna of eiclatannta in vior.dn ‘acensdance

S .Qlth tho anirlt of thn R1fluay Joeds 1 ttae of 14.06UT,
“3iniinrly ordarm {naund by tha Divinionul e -'umml ﬁl'f'lnor
Eanturn Natiuny, nuv*hﬂzamg dated 23,1.92 ‘11;9 -Lmuodtm/,'

! . .flxo.tit.m nf pay on profotma basia of 'thy clarka ni1utotad
under thnt lattnr, p'wf-!r'yr'dm ’IA'.or" 1~ no dh'pute in r;)o ird

A _.‘;' rdmln/ to tho fact that tho -unvlm; nr'v'iuut*s were ‘tn''ha annpointod
P ,,

.,,',’:‘A EQ_A lorik arade~I only oftar thay hnd pnan thn ncoasyary
- ,l / dq‘q}'tnnntul axut.  tlon to ba cundiictyd by tho. n:lluuy -
h ;Ls ; Lo Commisslon, Thira i .no nuoitine of thoir -

.. , I'{olntmm* tn tha nont of clatka atuln-1 u!thnut poning
de.artinrntel axaminatlon conductod by the r!.xiluay Sarvlce

Comadsnlon, llouuvﬁr tho renanndontn? gty nd that {f tuo

i oxaninition {a conductad nfter 1,175,900 thn potit!cnars
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CENTRAL KDKINISTRAIIVE TRIGUAL, ALLAIABAD, é}f\\A\
AR '
_ Review Application No, 32 of 1937 HED
In t
Registrotion (U.aejtio, 182 o1 LYbu
Ko RER '
Union of India & others esesee _Applicants.
Versus ' -

Surendra kumar Sandhya & others ,. - Reégondents;

. : RN AR ,

Hon'ble S, Zaheer Hasan,.V.C.
Hon®ble Aday Johri, A.M, :

This is a review applicciion filec ,on
~+ 9,2.1987 against our judgment dated 29.16.1936. An
application for condoning the delay has been made
on the éround (paragraph 7) that due to:prOCcLuxal
delay tha matter has been finaily settlec Ly the
Railway Board on 23,1,1987 and the review application
w could not be filed within time becsuse of procecursl
‘L? . delay that normdlly takes plaCc in the Railiey Bcard.
o Even if we assune thet we have ulscretlun to cundone
jL ~ the delay, vie tind no sutiicient ground to condqne
N : the same, Every duys delay has to be explained by
the applicants. There is vegue allegatiun that on
-+ account of procecural delay the revisw application :
yﬁﬁf:;:n~vld not be filed within time, According to Rule 17
K\ , fﬂ p Mwwyge applicatlon should have been filed. #ithin 30 duys.
\ ! » 'Thm judgpent is dated 29,10,1966 and this applicution
\\ wms prqyired on 5 2 1987 and Wd S filed on Y,2 1987.
\\ g so ig- is clearly barred by time,
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2, In view of above there is no goodvgrduna

to condone the delays The app11Cotlcr 1ox Cunduning

the dolay 1s rejected
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Vice alrman, Lember (A).

a q‘\UQust 17 1987.
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AT MUNDAY THE SIXTEENTH LAY OF D0 NUARY . AY [\
\MJ, v OHE THCUSAND HINE NUNURED Ao CICUTY NIKLC '(E*w~3’9v«& d
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IR . -

:r ' rent dutes hl:twucu C2LTUAGN0 wnd 1911983 /AH of them ure gruduutes, ’
':'L:’_ '>§. ' They becume Clerks, Gru\‘!v-iiylin the scule of 1%5.2!50-400/.-. on vurious
‘,) ’ dotes between 20,3,1978 und 19,114,184, 'Thul'r relevant purticulurs  ury
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by Fa - ! . NN -
| 1 N
i’g\:"\";!““ ut wnnexure-A,  They uppeured for selectlon on 12.2.1984 and t.e panel _
.,,‘,l.w"i‘.r s , . . ' 4
s was published on 18.1.1985,
[ \ .
4.

The applicunts huve asserted’In the writ petition that although

er, puss%ng the dopurtmentul exumlnutlon they were entitled to get

f
- i
\1, .‘~z by

bl -~ senforlty us Clerk, Gr. wlth effuct from 1.10.1980, they were assigned
‘7\3{ ' " . ' v
o senfority with effect from 22,1985 vide offica order dated 21,2.1985
LA ' ’ ' g
Yo (unnexure-H)e Thoy submittod o seprosentation detod b4 (aonoare-))
e FT - ' . N .
*'% o which jwas rejected vide annexure-) duted 10,4985 ‘Theroafter, thuoy
_,{‘ 12 “' h‘__. m "g‘— .
ey fited a writ petltlon, -
‘ : 5. In  thelr  supplewsentury  spplicution ﬂlud bclur‘c this  UVench,
1 X
DI . the applicants have lndlcawd that. the order of trensfer has slncc been
i b

. cancelled on 24, 5.1985. 'Ihc learned counsel for the opplicents hus indl-

i‘s . ‘cated durlng the hearing that the opplicants would not press for the
r_,;’.j;,_ _ rellef agalnst the order of trunsfer. We are, ﬂlcrefor;:, confining our
,‘\*, : Judgement to the mualn rellef of the upplicants for senlorlty with effect
,uq ":"" : | f,ro.m 1,10.1980, |
1' . - 6. We huvel heard Mr. S.N.Ganguly, leading Ms, Bharatl Ghosh
.l';:[f, . for the applicunts and Mr. M.S.Bancrjee, for the respondents,
N . . ! .
b:‘:ﬂr‘ﬁ; - 7. ‘Mr. Ganguly hus druwn wur attentlon *o Rallway Rourd's letters
fl"\": ’ © % dated 10.11,1980, 18,6,198! (both at snnexure-B), 13:7.1981 (annexure-C) and
» 4%3::« 26.10.1983) {annexure-D) and has srr.ongly argued ;hut these letters fully
! f o support the contention of tﬁe nppll‘cbhts thut they shq\uld be glven senlority
: "f” A from 1101980, ‘; . _ |
‘l ':Li-‘ 8. 'Rullwﬁy Bourd's lcuicr duted 10.11.1950 (un‘ncxurc-B) wus regur-
3:.’65-4;2 - - ding resiructurlng of the cudr;: of personnel dcpuruncm.. It luld down
j e thut there wo‘ul‘d be 20 per qgemt recrultinent of graduates through the
,/ Rallway Service Commission (R,S.C.)'In the cudre of Séplor Clerks In
' _ ~ the scale 6( Rs'.330~5!‘.f)/—. thut the existing gruduate clerks working In
fl' : - the scale of Rs,260-400/- would be pcnulitcd to compute for recrultment
‘r" ' apuinst direct recrultment quolu‘ thut the §c|:lox‘l£y. of dlrccily recrulted
;', senlor clerks vis-a-vls promutccsv to that grade «ould be dcwrmlncd with
f:; T -+ reference to the dute of cntry 'Into the grode and tﬁm the order which
~ P and Py
) o ’has the sanction of the Prestdent would take effect -from 110, 1980[pr0mo-
’:"- " tlons were to be cffurted within three months e, by 9.2.1981,
?‘ ! 9. Rullway lhmrd'; letter duted 18,6199 wus regurding restructuring
kN ) ,
Ty Hamitishel Wers,
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of the cadre of minlsterial stuff of depsriwents othor  thun k&éw e

*e

This letter luld down w!th the consent of the lrculdum that there wuuld

be 20 per cu\t recruitment uf gruduutcu to the posts - uf Senlor Clerk

4

(Rs,330-560) through the R.S.C,, that 13-1/3 per cent of the total strength
ht-a-

of Senlor Clerk: would be filled up by gruduute clerks already working
In the lowgr grade through a competitive cxuminutlon held by the R.S.C.,

that 1f sufnclent number of clerks were not nvullubh. from umongst ser-

®
, ving unpluyws the restdusl vacunctes would be l‘llh.d up by direct recrults

S i~ -
over and sbove thelr 20 per cent quola,thul the orders would take effect

from L!0,1980, that no urrears would bue puld,  und thut puy would be

. . /
flxed proforma from L!0,1980 though actual payment of higher emoluments

would be from the dute of tuking over,

10 Rullway Board's letter duted 13.7.0981 (unuexure-C)  referred

to thelr letter dated 18,6,1981 (annexure-B) and clarified that all vacancles

-

of senfor clerks {(Rs.330-560) ‘cxls%&\ 30.9.1980- should be fitled up in

accordunce with the letter duted 18.6.1981, thut 13-1/3 per cent vucancles

~of sentor clerks on L10.1980 consequent upon the Implementotion of the

- 18,6.1981,

, when cundidutes aro avallable, ‘

el Swutf Assoclotlon by the Supreme Court on 7,10,1983 us withdruwn,

order dated 18.6.1981 would be fNilled up from smongst groduate clerks

alroudy aurv!ngﬁln thy lower grude In the munner Indicuted In the letter
[ e

dated lB.G.!“"",hnut )0 per cent would be fllled t'p: by direct recrult gro-

duastes und 10 per cent by promoting junlor clerks on senlority and sulta-

bility basls and that upgradation of posts (Rs.330 560) to the oxtent of

13-1/3 pu cent and 10 per cent to bt, filled up by graduates c-mhny limlted

dc.pertmemul exum!nuuon or by d!rect recrultment wlll he el‘{ucuvu only

<
]

1. Raollway Board's Jetter duted 3101963 {annexure-DY  Indiceted

- that following the dismlasul of 'ghc writ pctitton of the All Indla Ministe-

&t

there should bo Immnoedinte lmplunmnl'u‘tkm of the ourd's
4

lotter duted

»

12. Mr. Gunguly huas also drawn our ulwmluu
Fre—
VI to the supplementury nppllcutlon which 1s o cujpry of tho.. fudgement

to the' documont

of Allahubud Bench of this Tribunal tn Surinder Kumar _‘.'aunudhyu & Others
Vs, Unton of Indin & Others (O.A. No. 132 of 1986 of Allahabad Bcnch)

He has submitted thut, as asseru.d by thc applicunts In the .supplc-ncntury '

/'/@Mﬁ%w& Tjs@ss | " '
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application, in this Judgement the Allshabad Deneh up)fcld the contention

of grudumehc'lerks of Mughalsural Division for ‘senfority with effect from

110.1980. He has further added that in that uppl!cutlon also the rallway

- UT 01—
administration had tukm saume plea as In the present writ pultlun which’

wus- duly consldered and rejected

13. Mr. Gunguly hus ulso submitted for our Information a copy

of the Judgement of the Hydersbud Bench of this Tribunel in T.A. No.

157 of 1986, {n-which that Bench referred to the ]ud;;énmnt of the Allu-

hubod Bench In OJAL 132 of 1986 und cume to un ldumlcul dectston,

4, Mr. .Ganguly bhas concluded hls  argument
P14 fu—wuh\l(. G

In view of the & Judgomentyftwo Benches of ths lrlbuuul on the sume

” ‘f’""'&“ﬂ P

Issue, this Bench should ug 1le rellefl prayed for by tlu upplicants,
fal

Ly asserting  that

1S. - Mr. M.SBuanerjee has referred to the teply of the respondents

and has polnted out thut only applicunts 1, 15 and 17 were eliglble to

appeir in the lMmited depurtmentud exeminution In 1980 us the remaining
appllcants were appolnted s Clerks, Gr.l ufter ‘November, 1980,  He

has asscerted that In terms of Rallway Bourd's letter doted 31L7.1981 the

applicants have been rl;;lnlyi ghren sentorfty from  the dute when they
i

were uvalluble aftor punsing the Tatted depnrteemtul eanmination,

16. We flnd from the judgement of the: Alluhabad Beneh tn Surinder

Kumar Sundhya (Supra) that the epplicants tn thut cuse were groduutes

und  were working us Clerks, Gr.l (R &2&0-4100) In Mughubsara! Diviston

o Eustern Rallway und thuot ufter busslug the departinental exumination

conducted by the R.S.C. they becume gualifted and were oppointed  us

Clerks, _Gr;l with effect from W0.L1985 on u puy of Re.330/- per month

eie. o

under office order dated 30,1985, The appllcants clatmed sentority from

1.10.1980 - on proforuﬂu basis but the resnondents asserted thar they could

not get the benefit till they were qualifled by assing the departmental

examination and they were given promotlon as soon s
fre r, M-
quallficd.  After considering two letters

of  the Rattway Board  dated
Py

g.r0081 and 3171081 the Allvtahad Bench came to the fot'owing conclusion

(1) The upgradation wus to be effective only when such candilates were

avalluble,

(N Actua! payment of cewotuments Iy the higher posts were to be alowed

only from the "date the o locted person took

q . ‘*n K,‘ g,.,:\/@\,‘l_ d-;q
fe Gl V5%
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they were so-
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posts,

(111} Proformu fixutlon,of poy -had to be mudc'from"l.!o.l%o. but no

" arreurs of puy were to bu ullowed, ) }
o 17. ’ Tho Alluhubud Uun(.h uc«.ordlngly hcld thut "lhu splrlt of the
'| “l'
,,'_,‘,‘.;‘-s;, . Rallway' Board's letter of 1861981 was - that the upgrudutlons were  to
“'_ : ) ‘4,| N U L .

~ v. . be made from 110.1%0 though they were to be elfectlve from the date
the quanﬂed cundldutoa took over charge of the higher.. grudt, pusts,

'Ihclr puy hud to bo fixod proforma kwplng tho duw llO 1980 ln View,

{‘“‘| »

+ This was th(_ ‘date of upgradation and us mentioned ulmw no_ arroars

”',- gL T

, ’ ’ Pl o
' 1,%- . were to be pald. There Is no ambiguity In the Board's lotwr. The assaer
;“,.V‘ ‘ \ 0 »

3 3

has -crept up due to the Interpretution made by the respondcntu. 1t
. " therefore, ullowed "the clalm of the applicants for proforma f{ixation of

377 thelr pay with effect from 1101980, ‘ .
».( . R ‘ -
18, In T.A. 157 of 1986 dccldcd by the lyderubud Bench the upplt-
'} . ' cunts ‘were gruduates und  were uppolnu,d us Clerks, Gr.il on dlf[dr_cm.'

" S dutes between 6,2,1975 ond 1991980.\ They were promoted to the higher
R M ¢ri—~
. grude (Rs.330-560) on 4.3.1982 und 2951984. They clulmu) senlorlty from

) - 110.1980, The Hyduubud Bench directed thut the uppllcunts were entitled

oaly- to proformau ﬂxatlou of pay with effect {rnm L.10. 1980 but they
ad cod R Y 0)(—- 'ﬁ‘ 0‘\(..-- .
v . werc‘ not entitled Auny errears: of pay from LI0.1980 to thelr respective

dates of actual promotion. ' ",
ﬁ i e, ‘We are fuily in agreement with ihe interpretation of the Alla-
i+, habad Bench regarding proforma fixatlan of the pay of gruduate Clerks,

" T 4 Crdi withjeffect from L10.1980 on thelr promotion as Clerk, Gr.l after

\

’ passing the llmlited ,depurtmemul examination conducted by the R.S.C,
.i'.j . ,.without any pu);mcm o{ 6rreurs frorﬁ 1.10.1980 to the date of uctuixl,tuklng
' - over charige us C!clrk, Cr.l. v'!‘hough i the judgement of the /\lluhhbad
5 E;‘~ o Bench, u!l the uppllcums were glven ucm.fu of ::ch proformu promotion
wlth eHect from L10.1980, thelr nc pu:tlvc ddxz ur appolntment as Clerk,
© s .o Or, I' huve not bwu;ludu.uud !n the jud;,um.m In thl. }udben‘(.nt of.
e «f";. ' the Hyderabud Bench, there ls @ cleur Indicution th.t all the flve appll-

cants were appolntcd us Clerk, Gr.ll prior to L10.1980 and that ench
., . gave the benciit of proforma ;;ron\oliOt\ w ull .uu: spplcants with effect
Irom LIVY80  wlithout uny arvcars of ;;uy for the pcnud,from‘l.)o.)‘)l)t)

, © to the date of thelr uctual promotlon, -.l!lftlle. present writ petition, nppil-
W /Uﬁvz(/ct/{tbz//ﬂd’%‘/, . re &
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cunts i, 15, 17 end 22 were uppointed us Clcrks;-Gr.ll on 13.3.1980, 20.3,

%
B P
Lo v

R . 1978, 31.8.1978 and S 1979 respectively . Le, prlor to 110.1980, while ull ‘}
SRR ey, ',' ) <, i
(Z’;«a’m ‘ L the remalnlng uppll(,unu. were uppointed on vurlous dutes a[wr 1,10, l980. !,;
LT ¢
r ¢ - . . . b g at?
’_:,‘A:.'fg\.:‘{f“f"'f' Shnt a0, In agresmunt with the judgementy of the Allshubud and Hyde- - e
e e :

,.wj*,;«.,ﬂ ¢, v rabud Benches of this Tribunal,

. ' N ¢+, .":‘4‘.
) we direct the respondents to glve the ¥
. 'Wé‘\-s\‘ 5:4".‘4\ '

bunefiv of -proformu fixutlon ol pay to appllcants ), 15, 17 wwd " 22 on

,the dutes oi thelr promotlon us Clerk, Gr.] with reference to 1101080, B

However, they will not e entltled to wny errests of puy -from 10,1980

to the dute of thelr actuww promction,

21, As -regurds the os.‘:ef appllcants, .th‘c.y cunnot obvlously get i
the benefit of proformu fixatlon of pay wl* '_cl‘l'(;ct from 110.1980 os ° '
: they were not In service on that dace. However, they are entltled tv .
f ‘ & this bﬁ:nel‘lt. from the dutcsmg;;thc!r appolntment  as Clerk, Gr.l 'us‘ ‘
;:“ "1 “ ‘Indicated In annexure-A und.' th_ciy'wlll not be eotltled to any uwrrears ' o
;’ AL , of pay from thelr dates of' uppointment as Clerk, Gr.dl to thelr date . -
:;:i ;;»’;I‘m ‘J T oof promotion os Clerk, Grl. * . . ' . !
: A g '22.. _ ‘The  respondents z;n. direted to grant proforma qutlon of "
.{ ’-".'”"puy td the (\pp!lcunts on thuse lnes wl(hln_thiny duys' from the date . ©
. ‘*', of chl? judbemsnt. Av»eiure-] 15 quushed. Co Ve -u‘ :
s&n(“iiﬂ TR e e CE R
w;j' *X;“,N‘L?.’i!iéw ‘Y*’1 3‘1‘,{\. rJ\?o}:"l:i()l ‘bf 1986 s part!y a!lowcd on ghe‘ "ne‘;q
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~" "IN THS CENIRAL ADHINTSTHATIVE THIBUNAL HYLERALAD B AT

v

o - HYDERABAD, TUHUHSTAY THE TWENTY HINTIL WY oF JU-w
Czh& TUQUEAND  NINK HUNDRED ANWD XIGUHTY NIRE,

‘Butweou ¢

{Froceedrw) Fule 1967

c Gk 16,1,1000 in the sbove .a. liolo?/Lo gre g ro-licar

g

Attt CoT A ala
: Pruhscho /ol € eHe S by o/ Grctcr.
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DLBLIBUT
L TR HCHDLE MR\, NLJAYASYMIA 1 VICE CIA LN
. . AllY
THE HORIWLE nR L3 SURYA WO 1 MLk LSH{(JLJU)

RoA Q. 20/89 1 T,A. Na. 107/uc
N _ Wer, Hoe luwdid/vd - .

The Uptlon of Indfa, rop, by iuu uderatyry, Mldiutry ol
Rullways, Nuw Lblh{. '
The South Eystern Kiilwuy,

Tup, by the Usuurgl Matapger, Calcutta,

Lyplicanly/Nospoeudenty 1u T,0,107/d49
ot the ilu of the Tetlunal,

' und .
L. PeMwralidhyra Rupo . e
2s  Ku. MUhppyalakshmd | i : .
L 9e AV, Vuukalrs Kao Ruspouw.uts 1u/as
4, M,Lalsbmana Rave Applleutita,

applicatiu, uni:r Rule 17 of the Coutlryl acminlocrutive tribuyla
Prag ity that iy the circunstinceys statua

L Lo plegsod Lo sut pulw thu JudgZuwoul

sud alapboue

Wierein the Tribunyl vil
of T,h, uud pusy such other ora:rc,

The Hevieu put‘t'ou Baving Lued crrculytud to the bunoh unasy
Rule 17(ii) or Catly (yroouuuux-) Rulu 07 wud unot peruuily the pu=
titlca the Judpuiwet of tus Trivuweel X6.1.89 gnd passed i T.A.107/

u6 anq Other waturlul pupsrs Jilec horelo the Lrlbuuul. mads the
Iollowing eraur. g~ .

¢ UI(LLR OF il Lt ulinb M.. RN b" VOAYSLE VICE CHALHMGN

Loli, Juxdd il ) - '
. ) ! ’
This Ruview Applioution llud Ly the Secrutary, Mintulry of
RﬁilwnyJ, Muw Dyulhi aud thi Uouaelul Hu:a;ur, Jouth Kustorn Wailway,

g@icutla for a ruviuw ol ow nxvax at. 16,1,09 tu Y,a. Hoelb7/04.
“The growngs nle

¢

"1, he You'Vlu Tribunyl felivd to Consluwr tho Quitway VBourats
Circular at, 30-1-1987 (MNitt,8)1.00,.31/87) rilud a3 an lauuxure Yo t,
to the counisr which wuiktey 1t cloar thuet the respondonty erwv
oot entitlvd Lor prolorwa fixetiou of puy wed,fe 1o10-1ULO,

2, The Alluhabad Boneh &ld not Cousites thy witett off Lhu alora
menticued Cirenlar eof the Wxilway bBoerd.

d¢ The lon'ble Tribynal our'.t Yo hwave hsld thet o respetiounty
urtw Dot wutitlud to proforwn fixatlon ot pay rom 1-1U-L0 or
Irow thae dnte of ploNQC1ou unger the Ctrcumaru lultjrad to

by thow,"
/ }\Mﬂ/a/ Q //LM/LL[_ | Lﬂ,ﬁk. \;}a,éﬁ
2. Ky ;Aan Lot mov Shay e . 73 St Lymson 357 £ mshin
N p ‘ . ’v‘ K\/< ' gW’;VQg{“'ve’ .
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;‘;ulmllurly Pplecad vwploymwus, 1f the Allahibud

; uyp1iuucion from similarly gltuatud peryons wes oonntqored by tho leach

. .
el ﬂIA

I pur Juuuuudnt at, lb—l—lvuu, we el reforrcoa Yo the 3ud¢uuuuv n
“tue Allasbebeo Bunch of thls Tribunsl 1 Hupn.No l32/60 woerv gnt

and 10 wus owclded thut prororan figation of pay hud to Vs matle trow
1~1o~13uo but no arruurs of pay wers to be sllowcd., The Circular aurud
d0~1-19U7 of the Ruilwwy DOnfd stutos pe Tollews |~

iy clarlliuu Lhut the surving grudunce clevky 1u ﬂunlo
18,200=-400  promoted ay dunlor Clueks 1.000«8 ppalnst the Uppredad
posty oa the buula of the compotilive ﬂKamlﬂuTiUH held ud pur
fuztructlions ou the subauct cun put the heuullt of upgrsdation
only from the doto thoy werd prouwctud ud such, us luid dowa
pury 2 of Mludstry's laettur to B, TII/ul/ULC/?7 dt, OL=7-100),
Ly othur wordu, thu benetit or )rulunmu ritxatton of pny frowm
1-20m0ivu0 will not-be zvulleble-to thosw serving graduste clerks

e Just es 1t 1y not avallable Yo sehilor clurks rocrulted dirsctly
" oagulnst the restrictiad vutoesles .o

Ly both the = we cu ues, rualtu St Ly would bu wlffuctlive trom

S the date wnel cundldites afe sppoluted to the poaty of vealor .
L Clurku.scula 15 Jd0~ub0/ (m.ld‘0~¢0Jd/ )"

Thu maln point.-urped buloru u) n lu the Yoviay dApplicotion 1 that

<ihg Allababad Mogeh @ld ool nonsidu™ the cffuect of the ahove elrealar
N ur thu Railw oy Bourd.

o ®
;Tua dncislou of "the é114bubud Benoh hus buoowe fingl in ruzpect of

Boncl Ly wot Cunsiuwred the
effuct of the Clvealar ab,3u-l-4ou? of tuw dullusy DouTd, t.e TFevigw- '

-cupplib4utu Suput to Leve alther prererrcd s lHoviuew Applicqtion bYulore

thek allanguad Buuca or cnulloaped 1T s o propor coart of Luw, Sticu

that declsion bhaz bocoma finul, the Tespoudonts i thls Hgview Appli-

cution auplicuaty Iun thu wain T.A, Cuunot by duuled the LBeneit which

Copimilarly situptud poraomna have rocuived by visiuw of tle durlsiol of

"

L | (Copy), " | {

fhe Sucrelury, Wlea of lﬂdld, , ' ; .
ininlatry of Hpilwuye, Nuw Delhit, .

© the &llunabad anoh,

a:.u‘.

“-In the uiruumatgucew, ve do not I'ind guy ruuson to review, our arde .

npddc 16,1, 1983 1o the wnlad caus, Ta, 107/00, Thu Hgviuu Applicution is
S accordingly dismisued, - \ :

N3

' . be/- G, VYol at Huo
RN . Daputy Mogls traxy zﬁudi)
; da/= Buetio: Orficur{Jual)

. ' ’ ” ' i
Ro - .

.2e: The Qeuurrul MunuLul‘ douth Bugteri da\lwuy, vhlhuttu.
Js Que Ccopy to Mre, M.Punuuru\ba Hyuy advorate Hyd,

4. On® copy to MHe, Y. unhuturumu ' Hgday, 8C for MUys., Hyd.
+ b

Uue Bpure copy, : i .
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RDDITIONAL BENCH,ALLAHABAD
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Regxstration 0.A, No, 1151 of 1988
Ctrendra Nadhau Prasad & ors..... 'Applicvnts
Ve,

Union of India & 0TS ,eees - Res pondents

Hont! Mr, K, Cbayya, A, M,

This applic tion has bean Pilednuhder sact ion

19 of the Administrative Tribunalé Act‘No.XIII of :

1985, with a prayer tg iscsue direction to rQSpondant&
.to fix tho pry of tho spplicnnts on proformi bLiw iy

with effect from 1-10-1980 or from-tﬁo-dntn of their

N entry into tervice on the basiﬁ of the Railuay Boards'

letter No,PC 111/81/UPG/7 dated 18.6.5981.‘ Their further
prayer is that the orfers of this.T;ibunal in Regit=-
tretion No. 132 of 1986 should be applied to thelr cetes

elao,”

' ' 2. The case of tﬁe applic;nts is thot they ere all
junior Claerks workinn 1n_£he kastern,QnilQay Bt
) | Mugh-lserai in gqrade 11 scale of k260 : 400, Except
applicant No, 4 uhoiuaﬁ 2ppointed on 12.8-.1976, the
others wute zppolinted on dlfrarenégdatas durlng 19tb
-f "~ to 1983, They uere eligible for salection to.tha higher
grade I in :cale of R,330 - 560 in the 11 1/3% quotn

reserved for serving graduate:, They sppeared for tha

examination conducted by Railuay Cervice Commission

- limited to the deportmenta: cendidates ond uers.
4 _ ‘Tdmu,”‘;:«- ’ . .
/7‘ ST ’ﬁQJ declared successful in the t7id examinotion and
< 4 '\4;‘*‘ , . .
J e, N ' )
i 'X‘. empanelled, Consetuently their pay in the higher
} . T ','q_ R ' . C . ) ' :
L é} y ) : grede vas fixed w.e,”, 30-1.1985 on proformo basis,
k AN e P . . . :
\%ﬁ’ﬁ current paysble ..om 5-1-1987, Their plaa is that by

virtue of Railuay Board's letter No.PC/II1/B1/URG/7 d: ed

o _ ? 2 4 ' )
("/ . J-Kansfaftak AL o2f-
FQVM”/ L—Kw@aﬁmw_gumh o -

% G St /- ,.
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18.6,1981 and 31.7.1901,_thuy_ara-bntitlsd for

proforma upgradation u.0.f., 1980, They representud

to the authoritiss in this regard, th no ordsres uers
pné:ad. Some of their collqagua; inclyded in ths semu
panel along with the "bpliC'nts movéd this Tribunnl ond

in Registration No, 132 of 1986 obtained Favourable orders

to fix their pzy on proforma basis \gd.e.f, 1-10-1980, -

3, According to respondents the_ﬁay uas Fi{ed corractly,
since some of the applicants were appointed after 1980,
they ere no* entitled for up gradation‘u.e.F. 1-10-1980.
They conceded thst the judgment of this Tribunal in
Registration Ko, 132 of 1986 was complied with, proforme
fixation of pay was done w,s,f, 1;10-f980. But, thess
orders are confined only to the abplic%nts in thnt

petition and vould not apply to others,

4, Herrd the argumaﬁts of boﬁh tﬁe parties and

parused the GQCUmu§ts'on record, an laurnud counsul

Por the applicant cited the case'de;iﬂed by Calcutta

Bench of the Trlbubal in T.A, No. 5301 of 1086 (C.R,

e729(v) of 19e1) déf;ﬁ 4,8.1989 and also the rase decided
« by Hyderabad Bench in T.A. No.157<ofv1986 (WePoNo,

16062 éé 1984) dated 16.1.1989.; In the above crses the

petitions uere alloued and the ropliconts uere glven

the benefit of oroforms fixation u.e,f, 1-10-13€0.

5. In Registratiqn No, 132 of 1986.0f this Tribunal

’the entire iscue felating to'oroforma fixation of pay
arising out of orders ofVRailuay Boérdiin pC/111/BY/

UPG/7 deted- 18.6.1981 uas discussed, - It uas obuwerved

that the spirit 6F Reiluay Bbard's letter dated 18.6,1981
vas that the upgradaiions wusre to be madalftém 1_10-198ﬁ
though they uere to'b; sffective fromlthb date the

quallified cancdidates took over the charge of higher crade,

(/J%M;Q_'_/‘ : o
K \/a/71«/a fb,w/zd__ =B htk\%m\m
Kp'shaw et e Doy s to. G2 £

>, R Shandeex g € F
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4 ~Their pesy had *o be fixed proforma bacis kuuplhg Lo
' | deted 1-10-1980 in view, It uss held that fixattion 3
| of pay on the basis of psre 2 of tﬁe Reilury Board's i
letter dated 18.6[81 from 1-10-80 is valid and justi-
fied, The factc in this cese are also similer and
1 am of the view that the applicAnts sre entitled for
the same benefits on par uith their other colleaguons
who were applicants in 0,A, No, 132 of 1986, Since
: 'y the applicants No,4 was in servicé'prior to 19860,
%' he t¢hould be given proforma rf;ation v,8,f, 1-10-1980,
The other applicents are entitled for this benefit | |
from the date of their joining the service, The i
respondents are directed to fix the pzy of the applicents t
accordingly, within & period of ﬁuo mdnths. The |

epplicertion is elloued es sbove, -Partles to bear thuir

(; ) . ?f:;::?h‘ oun costs, /;'
(},“‘“rf N \lq o" . _“
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departmental candl iates and were declar2d suzcess{ul . ;/

. i dNe 1
in the said examlnatlon. They were put in the pa

' for appointment as grade I Clerks. Their nameo ag

10, 11 and 21 (Annexures=- 1 & 5Yto L

"\r».b.
pective applications) They were appointed to the hin

5 w.e b, 30.1.1985, Their -lain
arade 1.2. 2,330 - 56 w. f. 3 | ° B } -
for proforma upara ‘ation vi.2.f. ;-lﬁ-lJBJ; . \.
thnanitias in'thiC‘rPoari but no orlers werw

Radk R R e L : o

gl S Gy plhebid
f7kw&uﬁk:dﬂdﬂ & otd 1S W q/' g&kzﬁ7

CENTRAL ADMINISTRATIVE TRIBLNAL

ADDITIONAL BENCH, ALLAHABAD

(1) Registration O.A. No, 1155 of 1988 A ﬁgi;25>

Anil Kumar Khare ceene ALy tico.

Vs.
Union of India & ors .... Regyon s v,

(2) Registration O.A. No. 1127 of 1986
Srtailest. Kumer Srivasteva a 4 other
A o Vs.

'Unipn of In”is and ors

.. F\Pi]lg Es

PP . Reepznderts

Hon' Mr, K, Otayve, A.N.

The above applications have bien filed trcte
section 19 of the Administiative Trib-nidls Act Me.r .
of 1985, vith a prayer to issve direttion to)rrapuu'u !
to fix the pey of the applicants on profor«a L:si;.nitt
effect from 1-10-198€C;, invacccrdaﬁce with tle Rni}.
Eo&rds"le(tor Wo.PT.I]I/?l/LWC/? doted IR 0 dar b, T

- further prayer is that the Respoutents siuu]d by dited b
to impleme-t the orders of tkis Tribunal‘in:Ruqiztx.ii..

Wo, 132 of 1986 in their cases also,

2, Since the facts in these two cases 31¢ sinal. :
and issue is commor, I prooose tn dispace then of i

common order,

3. The applirants are all grqdndteﬁ who joined
service in the Ezstern Railway prior to 1-=ln-lunii in

Grade II scale of ».260 - 400, They'wére elioible for

I
selection and upgredstion to the posts of Senior Clerk
\'- in scale of F,330 - 560. in the 13 1/3% quota reserved 1.,
serving’draduates. They aopeared for the exaninatiu

' i

,conﬂuctﬂﬁ by Railway Service Co-mission limited to the

i

//(74’/77///0(% U Jrusaie) ,Q a K- Anb

z K nihan Fromer Sharms [3 SR e Sy ahs,
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‘ f' fgl_"‘departmental candiiates and wetre declarzd sucvessful 65/
- ) | in thé said examiﬁation. They were put in the pancl
’J? " for appéintment as grade I Clerks, Their names ajie o
a + at serial Nos, 10, 11 and 21 (Annexuresf 1 $,5)tn Lo 20 =
o pective applications) They were appointed to the hinh.r
arade i.2, %,330 - 569 w,2,f, 30,1,1985, Their claim i.
for proforma upara‘ation w.e.f.‘;-lﬂ—lﬂaﬁ; Thwv}}}avwgt.s
- 1o the authoritises in‘this:;egari, but no orderslhexw
péssed. Agarieved aith the;unﬁelpful atiitnde of Lhe
Respondents, soﬁe of their co'laagues (wHQ Wéf?lapplifhﬂtn
‘% ' in 0.A. No, 132 of 1986) moved this Tribmwmesl fur rede 2.
of their grievance and %ecured favourable oriers, The
Respﬁndents 1mp1émenteﬂ the orier; of the Trib nal ~nd
" gave them the benefit of proforma fixa*ion o} pay ioothe
higher orade, w.2.f. 1-10-1980,
4, The facts in these applic&tions are not in filput. .
The respondeﬁts contendlfixation of pay.in respeat of
these applicants was done_as‘per.rules cu;rectly. T,
concede that the benefit of ﬁrofofma fiﬁat%oq of pay in
the higher arade was done in respect of the asunlic.ity
in O.A. No. 132 of 1986 as they Yt oblained L'e orleis
of the Tribunal. But, these orlers ar~ ca.fi .ot only
A " to the aoonlicants in that petition and wﬁuli not o dy
~ 1o others, -
‘ .'
5. Heard the arguments of both.the partic;: and
Jff;§§¥g perused thé documents on record. Since.@hé bosis of i
- T’Qiyx claim of the anplicants is by virtwe of Railway M..1d'.

! letter 110,02, ITI/8L/UPG/7 dated 12,6.1281, it woult be
-3 . ' o .
%f.] J/ # necessary to.qo throusth the said orler, Tre relevant
paras are at paras 1(ii) and paréqranﬁ 2. Thoey road oo

under

Vo 1. "(if) 13-1/3% of tre total nos*s 1 scenior Cl-.
e in scale of F,330-%40 will be filled (

/r /&'M 76// =l 97’/:;0- S ro . g'tzj /3
2 Afhfla:.kw»wr' Sher nee - - '
5. CESJﬂ?a$§\AQu4kLng . //LQE?Q/QF ‘
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. ' amongst the Gra“uvate Clersk alrva’y servin, ° _
ob A in the lower Grades after allowina then the

' . C age relaxation already in force, These

D vacancies will be filled up by a competitiv:

‘ examination to be held by the Raflway Stivice

R ’ Commission, In the event of qraduate Clerk.

"not being avaeileble from amongst.the serving
employees to fill this quota, the residual
vacancies will be fi)led ub by direct recruitic.t
through the Railway Service Co-mission over awni
above the 2001 auota referred to in(i) sbove,

.

X X X v P4 .
2, These orders will teke effect truin 1=10-1380 Loy
' no arears shall be -ayable on tri: asccunt. Tiw
pay of an enployee aopointed tc-the uparaled punt
®ay be fixed proforma from 1=-10=198D hut the
. actual payment of emoluments in the riagher post ¢!

K . - e allowed only from the date he takes over chara.
i }. . . » of the upgraded post. Thris has‘'the sanction of
: ~the President, "o !

It ;ould appaar that there}is no ambiéuity whatsoever

"in this, One fails to un-erstand why tﬁ%s ¢ould'n01 b
made applicable to all ihose w+0o are entitled by virt =
of selection by the Raiiway Service Coﬁmission and e

ment thereafter. : .

6. The leerned councel for t'e cpplicante cited

the case decided by Calcutta Bench of the Tribunal in

T.t, No, 1301 of 1986 (%.P. B729(W' of 13R1) dated 4.c.0u
and also the case decided by Hy-derabad Bench in T.A., Mo,

157 of 1986 (W.P\Nn. 1A062 of 1984) dated 14.1,1987,

In the above cases the petitions were allowed snd the
applicants were given the benefit of pioforma fixation

+< "w.2.f. 1-1C-1980.

7. In Heoistration o. 132 of 1086 of this Tribinal
the entire issue relatiﬁq'to proforma fixation of poy
- arising out of orders of Railwey PRrard ir. F7/ITI/R1/
\;}} UPG/7 dated 18,6,1081 was discussed. It was ophcerv-d

Vo that the spirit of Railhay~Board's'lettér'“ated'lQ.'.JUfl
was that the upgrahafions heré fo be madé from 1=10-)0#
vthouoh they were to be effective from the date the

qualified.candidates took over the clarse of higter ai. -
1)
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" Their pay had to be fixed prorurmp-baais kevpling /’és
Al the date 1-10-80 in vieu, It uass held that fireticn
' of pay on the basis of pars 2 of the Railswy fiouro’s
letter datgd 18.6.1981 from 1-10-1980 i& velid
justified.

B, . The facts in these cases are alwo similer,
There is no resson as to why the applicoanty shousd ro,
denied of the benefit given to similerly pleced Li.

in pursuance of decitlons pf this Tribunid 1n eorise,

’ * czses,
9, The epplicants are ssrving griduite clerw:,
' they have completed successfully in 'tho Horluay Lniui
‘Commission Exzmination end their names uvere inciudso
. . . €t - : X
,A\ S in the panel for up gradation of the post, Undvr Lo

circumstances, 1 am of ths vieuw that théir.claim for
the benefit under pzra 2 of the Railuay Bwords! lsttiur
refarred to sbove is lagitimate, valid and justified,
. . a Eyaabmet |
%;, Differential paypedt, paymar<y if ~2ny, vould smuunt ta

i

disc®imination, ,

&

10, 7 For the reasons atated above, the epplications

ars liable to succeed end accordingly they sre alloued,

11. The respondents are directed to fixg the pay
of the zpplicants in these tuo cases on proforms bosis

with effect from 1-10-80 , Parties fﬁ bear their co:te:,

\
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BEFORE THE CENTIRAL ADMINISTRATIVE TRIBUNAL,

=

ALLAHABAD BEXCH,
Reply
( On Behalf of Respondent Nos., 1 & 2 )
In
X Registration No,550 of 1990
Mahadeo Bal and others ose ves dpplicants,
Versus
Union of India and others ese o+« Respondents,

( Pistrict s Lucknow )

LR &

I Jagdish Narain, presently posted as Assistant
Personnel 0fficer in the Office of Deputy Controller
of Stores, Northern Railway, Alambagh, Lucknow

Most Respectfully Submits as Under;

1. That I have gone through the contents
of the applicant filed under Section 19 of the

0 oy Administrative Tribunals Act, XMII of 1985 along
-;,'.

PQF’: (ﬁ with the annexures and as such is in a position
Nal% |

to give the reply of the same,

2e That in reply to the contents of
) paragraph no, 1 of the application , it is submit
e L, that the selection for the post of Senlor Clerks

against graduate quota was held by Head Quarterw



gl

office Narthern Ral lway, Baroda Housg and finalised
in 1985 and as swh persoﬁs placed on panel against
quota- of this office were promoted as S/ Clerks
from 8,10,1985 since all persons placed on panel
were not on rolls on 1,10,1980 as such question

of fixation from 1.10,1980 does not arise,

3. That the contents of paragraph no,2 of
the application being matter of record, calls

for no comments,

4, That in reply to thg contmt;s of
paragraph no.,3 of the application, the contents
of paragraph no,2 of the instant counter are
reiterated with a submission that the present

application 1s excessively time barred as the subject

matter of the present petition relates to 1,10,15989,

18.6,1981 & 31.7.1981,

Se That the contents of paragraph no, 4 (i)
of the application is being matter of record, calls
for no comment except that the date of appcintment

‘ - : 199
of Sri G.L. Bajpali,applicant no,14 is 31,.7.398%

6, That the contents of paragraph no. 4 (1

of the application being matter of record, calls
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for no cooments ., However, it is clarified that

the boards order dated 18,6,1981 and 31,7.1981
were compunicated vide GosM.(p) New Delhi,letter
No, 561/E/255=-98 Genl (pc)/PP-II dated 25,1.1991

and 18,8,1981 respectively.,

7e That the eontentg of paragraph no, 4 (1
of the application are not admitted :l.n the form they
stand , In reply thereto, it is submitted tbat\:l.n
para II of Boards letter dated 18,.,6.1981 there is
provision of £11ling 13 1/3%X of posts from qervlng
graduates working in Lower Grades through competitlv
examination to'be held by Rly, Service Commission,
Here it is to mention that this order is applicable
from 1.10.1980 for those who were available since
feﬂg applicants were not availabmle on 1,10,198
as such, they can not be given proforma fixation
from 1,10,1980, Moreover,selection was finalised
in 1985 and many persons who were not available o
1.10,1980 have been placed on higher merit in pan
of 1985 as such proforma fixation was not due and
allowed in this way they were not promoted on

upgraded post from 1,10,1980,

8. That the contents of paragraph n
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4 (1v)e4(v) & 4(vl) of the application being

matter of record ,calls for no comments,

9 That in reply to the contents of paragraph
no, 4 (vil) of the application , it is submitted
that the applications from the eligible staff of
serving graduate clerk grade Rs, 260-400 for the
post of Senic Clerk in the gmade of 33.339-550
against reserved guota of serving graduates employees
were called to appear in the selection shedule

to be held on 2.6.1985 at Baroda House, New Delhi

on 16,5.,1985,

Accordingly, the applicants appeared in the
aforesaid selection and after qualifying in the
aforesaid selection were directed to appear in
the vive-=voce test shedule to be held on 16,.8,1985,
After being brought on the panel of Senior Clerks
(Serving Graduate Quota), the ;pplicants were
appanted to officlate as Senior Clerk, on regul

basis w,e, £, 8,10,1985,

10, That the contents of paragraph no, 4
of the application are not admitted in the for
they stand, In reply there to, the contents of

paragraph nos, 7,8, & 9 of the instant count
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Leiterated with a submission that after being

brought on the panel of Senior Clerk (Servi ng Graduate
Quota) the applicants were appointed to officlate

on regular basis vide letter dated 15,10,1985, but

in view of position explained in para 3 of letter

No, P CIII/81/VPG@7 dated 18,.6.1981 the guestion of
up gradation or proforma fixation does not arise,

The photo copy of the letter dated 18,6,1981 is bd.gg

-
enclosed herewith and is marked as Annexure -gﬁ)o

this counter affidavit,

11, That the applicants are required to put
strict proof @99@ of the averments made urder paragraph
nso. 4 (ix) & 4 (x) of the application, However, in
referenc}i to letter dated 4.4.1589 of NRMO a recognised
Union of Stores Branch, Norther Railway, Alambagh,
Lucknow, The matter was taken up in the P.M.M. meeting
held on 30,3,2989 and accordingly the union was
adviced vide letter No, 961 E/NRMU/PNY dated 8,7.1989,
The type copy of the letter dated 8.7.1989 along with
the photo copy of printed Serial No. 9176 issued

vide letter No, 561 E/255-98 General (P.C.) Part-II
dated 19.2.1989 is attached herewith the letter and

are marked as AnnexuresCA-II & CA-IIT to the counter,

12. That the contents of para graph no, 4 (xi)
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& 4(xil) of the application being matter of record
calls_for no comments, Howeger, it is clarified

that the case of Surendra Kumar, Sandhya and others
Vs, Union of India and others stands on different
footings, than the present case ard and further the
review application had also been rejected on Technical
grounds which will be of no help to the appliéants

as the case of the applicants 1s to be examined in
term's of printed Serial No, 9176 which specifically
provides that the applicants are not entitled to

have the benefit of upgradation or proforma £ixation,

13. That the contents of paragraph no, 4 (xiii)
of the application being matter of record, calls

for no comment, However, in view of the averments
made under paragraph nos, 7,9,11 & 12 of the instant
counter, the applicants are not, at all entitled

to claim any parity of the judgments pronounced by the
Hon'ble cowrt as they stand on different gootings,

Suitable reply will be given at the time of hearing,

14. That the contents of paragraph no. 4 (xiv)
of the application are repeatetion of earlier paras

which had been suitably replied in the preceding

15, That the contents of para 4(xv)(xvi) &(xvii)
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of the application are vague misconcelved hence;
are emphetically denled, In reply thereto, the
contents of para 11 of the imstant counter are
reiterated with a submission that 1.:he applicants
werealready advised through their recognised union
and as such, no further direction is required on

the time barred application,

16, That for the facts and circumsfances,
stated above, the applic%a are not, at all, entitled

to iavoke the jwisdiction of this Hon'ble Tribunal,

17. That none of the ground fiaken by the
applicants in the instant application are tenable
under the law and the applicants had failed to
comeforthwith any cogent ground for the interference
of the Hon'ble Tribunal,in the matter, The all
actions taken by the answering respondents are
inconfirmity with the variocus rules and instructions
issued by the Railway EBoard and are in no way in -
consistent with the judgments pronounced by the
Hon'ble Courts.The action taken by the railway
administration can not be termd against the
constitutional guarantee as enshrined under Art,

14 of the India Constitution,
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18. That the applicants are required to put
stricgtproof of the averments made under paragraph

nos, 6 & 7 of the application,

19, That on the facts and circumstances
stated above, the applicants are not at all , entitled
to claim any relief as prayed under para 8 (1) (ii)

& (1ii) #f the petition.

20, That the contents of paragraph nos, 9,10,11,
& 12 of the application being matter of record,

calls for no comment,

VERIFICATION

I the deponent named above, 4o hereby verify that
the contents ‘of paragraph 1 to >( are true to my
personal knowledge; and the contents of para §tv 1O
to are true on the basis of record kept under
the official custody of the Railway Administpation

and legal advice; which I believe to be true.

Signed and verifyed at Luck(x/ww -

gAY

Dated 3 \(ﬂﬂq’ | to ;',.C;J

ey e ur*i.ﬂy

' e
‘AM LOSHE ’(.

E Deponent.
Thr oughs sf@*

Prashant Mathu:, AMvocate ) -
Counsel for the MsPondent Noes, 1 & 2.

S
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o MINIFTRY OF WATIWAYS @9
A Dol _BOAD -
' ‘Ho. PCIi1/B1/UPG/7 ' © New Deldul, at 1d.0.41
. The General Managers, '
P ¢ -tll Indiaen Railwgys

"CLM,DIM, 107 MPT(Rat ways) Calcut ta,
Wheol & Axlo Project Bangalors.

‘-l

per standard mailing list pt.I).

i Sub 1 Pestructuring of the Cadra of Nl.lsterluu
‘Staff of Department® other than Porwcarn:l

, Tha ij‘st of Ratlways have had under c;n»i‘arution
" the quest. on of restructuring of the Ministariul catre of
. JNon-accounts Dep,rtments other than Personnel in the Wit cf
' ggradations done in the cuse of Persornel Departocent vi:
eir letter No. PCILL/80/UPG/.: dated 10.11, 63 As a reu lt
of agreement reached with thu s%aff side in the rassult o
agreament reachsd with the staft side in the Departical::
Council(JCM) it has now been decided a8 under i-

' . - (1) There shall be direct recruitment of grauuuuud
foe to the posts of Senlor Clerks in scels f.. 330-.4.
to the extent of 204 of the total strengiitesi..
direct recrultment will bs wade Larough Ly
Rallway Servics Comudssions

(11)13 1/3% of tha total posts of Uenior (ler.sy .
scale Ise 339-560 will ba f12led Iroa w:Cugst t..
Graduate Clerks alrasady serving in the lo er ;1
after awllowing them the age reluxation - :a:d, in
_ force.These vacancies will be filled up Lf y
] oL e competitive exa:'ration to ba hinld by L ) e
’ i Service Commislan.In thae avent of gr aal a ¢ 1 r
not being mvalluble f.. anongst tua servine
_ smployees to fill this quota,the residuzl
. ‘ vacancies will filled hp by direst recriitnent
A through tho Rniluuy Service Cowdriion over wnd
above the 2% quota referrod to in (1) avove.

r oo (141) - -equent upon dnduction of d.rect recritrient
B : T duﬂtes at Lo level of Senilor Clerta, %
grad.rise parfentage distributlon of posts in
the Ministerial Cadre will bow be ag undor -

Q_EL%FI:I | Sc1a of pay(R) Parcentepa
" office Supdt. - . 700-900 e
Chief Cla:. 50~750 - 7.0
Head Clerk 25-709 . “13.00
Benior Clark 330-280 , , 5754
Clﬂrk . ) %0‘ ?') . U,O'
20 These orders will take effect from 1.10.L0 but

no arrcars shall be peyable on this account.lha poy of
an c¢mployes appointed to the upgreded post may be {ixnd

" proforma from 1,10.80 but the actual pwyuent of cwoluront s
in the higher port should ba allowed only rom the ¢ty
he takeus over charge of the upbrudea postelhis has Lnu
aanct*on of the President.

oonoao?/.—

[y 4

| S
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. M1 vacanoies of venior Clorks (ie330-500) eristing
. s on 30.9.1980 ghould “e filled up in actordance with Giu
".ordere 1n force prior to %'z issue of thilsddtor.all |
. vacancies arising on ¢~ after 1.10.1480 shal. be filizd
‘ in accordance with the proportion prescribac hergin.
. . . i '

‘s =~ . - The staff of the Personnel Department will Le
" governed by instructions contained in tbis linistry's
letter No. PCIII/B0/UPG/21 duted 10..1.80excopt Eh:it th:
y luvel of direct recruitment in scale I.2;0-560-In Porsonnel
’ Lepartment nlso will bs 33.1/3% and will be xrusxwikxpny
recrudtoa in accordancs with pera 1(1) & (i1) above.

5, Thig has the sanction of the President.
6. Hindi version will follovs |

Jr.udrector, Estublishucnt
Ballway Loard.

Copy to -
. FAECAO,A1]1 Indiun Kailuays,
CLW , LW, XCPy
No. PCIII/81;7UP0/7 Now Lelul,dte13+6.81

_ Copy (with hO xupxs spures) to the AO.AcT.(l.ollvuays)
., New Delhi. - -

/
For Fincwclal Cowadl.oicn,

. : ; nellurye.
4 No. PCIII/81/UrG/7 Wew Delhi,dat.1u.6.6
¥ Copy (Witl, 25 spnares) forwvarded to i-
"1, Ceneral Scgcretary,N.r.I.R.,3,cholmsford i o:nd,
: : Nay Dslhi.
2. General Bacretary,A.I.ReF. b, Ltute Lutry lLogd,

Kaw Delhi.

, Copy to all Members for tho intivngd Councll,
"Dgpartuental Councll »nid Uecretary,Stafs Llde,dztlondd
Council,0,Ashok Noad,New Delihi. -
3. glu') Dranch. |
| For Sorretaury,Ralligy Board.

i} Endnt. Ap ususl
An peor standerd mailing st j rt 1I1,1I1,81IV).

TRUE 0OFY ATTESTED

Aol pee e Ve,
urtbiia Naiiway,

Pyt
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. uMua Dyola O d ued ¥ Wias At ¥ 330560 v.d Gadart Al gol 0¥
fegm fpur syr &gr :
2. a8 W Dl W1l &R 260400 @ 3 dagain ¥ dakn Wi ke fed
Ld L a9Y uR RiiRa 3gdal b agare yrvRa LfadiBl g d AR ¥ ¥4I
fe) ad udf ae 3o alie (330660 @) I wr ¥ adwa Bur wur ul 3
Hiled d R, 31780 3 0d dar of @40 2 s/ gul. a7 & Yu 3 d wr-
Eiﬂh}?d gdesa Y ar ¢t arddd ¥ & A o1 Al feuk af  doar & | gad
god] X140 80 ¥ uau Rialw Dt o @M g daRa Wias frel & R suse
d&T Yot &I us yduos fefpdl ¥ @Y udl BY Y Ao MRreY 3 RMe T
q&l &1 zd Qe At ¥ . gluod 34 ardde ¥ gmdt &ar . Py arlE ¥ sd

A suleard A 330-560 v.1.002040) 3 Nustarg ¥ aNe ffrel 3 wdl Te Rig
Pour sar & 1
3. oqar qradt &

---------

Cooy of Railway Bopardf's letter No. RCIII/87/CTC-I/I dt. 30-1-87.
from Dy, Director, Pay Commission,Railway Board to the General
Managers, All Ipdian Rallweays, CLM’ DLw AND ICF and others,
" .= ReStructuring of cadre of Ministerials taff.
Pof ;~This Miuistry's letters N.. FCIII1/81/UPG/7 dt.31-7-8l and
v L I} 5-.]."'82.
2 50me of the Rai lweys hgove sougnt clarificetion as to the datex
from which benefits should beg ranted toserving employees who
* were -adoointed to po0sts in scale #&.330-560 against gr Juate quota
through limited departméntal exarinetion in terms of Bpard's
letter No, FCIII /81/UFG/7dt.31-7-81.

2.1t is clarified that the serving graduate clerks in scale

Rs. 2060-400 orzmoted as senior clerk(Rs«330-560)against the uo-
greded oJsts on the basis of the competitive examinctionheld a5 ser
L instructions un the subject can get the benefit of upgredation

suly from the cate they were promoted as such, a5 laid down in

2-ra 3 of Ministry's letter No. FCIII/81/UPG/7 dt.31-7-81, In

/(u“*,ig; dther/w>rkds, the benefit of oroforws fixation of payfrom o

1-10-80 will not be aveilable t> these serving graduate clerks 9
just <5 it is not asvaeilable to senivrclerks recruited directly

ageinst therestructured vacancies, In bOoth these cases, restructur-

ing wiul d be effective fromthed-cte Such caondidates are adoointed
to the oists of Senior clerks Scale Rl.330-560( RS) (1200-2040),

3. Flease ecknowledye.

L X
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-
in T3 No 1301 oI 192+~ ( CeR 58729 ) (w) of 1985
the clerks wer2 who -rere =mpnointed as juniore clerk:
> on or nefore 1/10/80arc entitlel to the proformas
fixatation from 1/10/.0 and th~ junior cdlerks who
vere =phointel -fter 1/10/30 are entitled to roforma
£ix~tation from the date 0f their =~»>jointment in the
gr=de of senjor clerk . It h=s wrongly becn s tated that
»ll the =oolic=-nt were not on rolls on 1/10/80as
of p

sach quertion oZ fixation e&f from 1/10/80 does not
“1

srice.,

3. “hat the contents of par= 3 o the counter

needs no ocomv-ent .

That ¢ contonts of p=r» 4 ame of the

.
]

counter st-tezent =re dinlie? , It is stote? that the
=nnl ic-tion hre necn file” for getiing the provisions
[y A K'g’:j L Oof 1»ilvays Jo-rds 1 oter A-~tel 13/5/31 an” 31/7/81
A K,Cfu}\‘(l:
imple ente? , Mg such th= ~uastion of limitation
does not =rise , ™mart from hece the ~dplicantsh-a

beea representing their c-ce for ‘mplementation of

Bo~rds nrouvisions ut no resoonse was given till the

\
&‘/fﬁ)ce}u u%&ng d-te 0f Zilirc tho crel Delore the Mone “riburn-dl.
F -'-\'C i 'G! 5 <hat the contents of paragrshs 5 »n” 5
(_LY /f'" Lt /oA
\/C%g o the counter statemant needs no comrrmte,.

7 ,
:,f%’" ‘ _
; ., S “h=t the contents of »ar= 7 =ro rong

R 3 V .
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=3~
ar” denial an? thése of para 4 (idi ) of the =ppnlication
sre reiterated . IT is ressserted that as per judgerment
of the Honkl e C? of Calcutt= the junior clerkswho
were on roll s Xy on VlO/éO will be civen the bene fit
o< proform» fixatation frorm 1/17/°0 and those who h-ve
heen -mmointe’ ~fter 1/10/380 will be given benefit
oz fi}:at".c:n from the d=te oI their ~»Hnoint ent
as junior d erks
7. That the contente 0of p-ra 8 of the counter
statement needs no comente ,

Be That the contents of p-ra 9 ase of the

counter shttemrnt are d-itted,

9. “hat the contente of maras 10 of the counter

estotement are den'edl mn~” th se of n=ra 4c ( Viii ) of the

=nlicstion =are resascertel , It is reiterated th-t

s per nrovisionc o 2=il-rayec 3-0rd letter d=ted 18/%—/81
the sonlic=nt =aro leg-lly f’:‘nti Ned for profoms fix-tion
Of their pay from the d=te of thrir =mpointment .

10. 7hat the conteénts of p=ra 11 of the
counter gtata-ent »re denie? ~nd t ose of par-

4 IX to X ~rereite rate? . It is reacserted thot the

my>»licnts were not given sny reply even aZter rany

me resresentations .

11. Thn=% the contents 0f »ora 1 2 0of 117 oounter

ctrteert sre d nie? an thore of n-va 4 (RI) o & (3T )
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are reasserte’ . It is stated that the judgement in case
oe S.X. S8andh=-y® an” others versur Union of I.87» stands
on th s=»me footing orn vhich the instant c-se of the

s> bicants has heen Ziled,+~he judcemont ok will

iteelf spesk th-t the lo-rd: letter dated 18/F;/81

froy provides the Menefit o Hroform= fixstion of »ay
from 1/10/80 . Aiter issue of the printed serisl no
917~ rmany Centr-l *ninictrative Iribunals h=ve held

that the Craidustes ~uot~ @mloyeec after being sel ect~d

for seriior derks ~relegally entitled to fixation of

his »n=y fror 1/10/80 It is statel that Jo-rds le:ter

dated 18/6/31 an’ 31/7/81 h-ve heen =onroved aon’ sanctioned
R¥=gr by the nresident of Irdis « Boards ambicutious

Cl srific~tion vill not s'mnlv abrogated the nrovision

of the aove letter-, fie = de s of Lix Beeeod s ‘:“'[q"“"/’t"z e
(s S-S 4 Ew,' (%u‘{‘»-’l CL-trvw/,
12, That the conten”s 0of n=r» 13 are denied

an” those of »ars 4 (»iii ) of the =oonlication are
reas erte” , It is rritre~ted th~t the amnlicants are
legally entitled tO the relief <l ~imed as per various
judgeanen:is rnue e wit the m:lication .

13, “iot the contents of para 14 =re denied
an” thice of n=r» 4 ( x2iv ) »re reitreated ,

14, That the contenie of hr» 15 are vehevent-11:
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denied an? 0s¢ ol para :E,( WYy ( Xvi ) an” ( Mvii )
olthe =plication Aare repsrected o It it reitrosted
th-t the =somlicants vere reither -dvise® Hy the

) respondents nors Hy any union .

15. *h=t the ontent: of 2=r» 12 oZthe oounter
st ent =are wong =nd dmnig’. “he ~omlicents
re legm®ly entitled to the rdielfs d ~imed

1s, That e contrate of »sr- 17 are trong
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VERIFICATION

e all tho =o lic-ntes A0 hereby verify th-t the contents

0Z nara l o 1l oI " guatemert are true to ‘the

2€ . on+d knoul elge acctitagalde-nt an” bel elf based

on nerus-l oirrczds =n’ legd ~<vice -11 of which

mmilicants heleive to @ true , o oH=artof it

A tae

is £-1ee =nd nut:iinc w=-teria « I~ te h-ve been
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Ramesh Kumar Saxena
M.A. L L B

ADVOCATE HIGH COURT,
ALLAHABAD
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N.a. YAKALATNAMA G.v.,

Lefore o ,d%m/z M WV\A S‘j% f)‘ ve ‘7"5'{ é‘(/‘i/\a./é
In the Court of _ ,Aﬂwl.}.a_,o( e~ h_
Plaintilt Clai
A Makadeo 2l » othe~e mant
Defenda * Appellanc
0.4 ro. §2 1 199 “fendant | o

Versus

-

_Defendant ()i on ,,9 M a Respondent
Plaintift ’

19'*%1\0.#»_. vt Ma‘%uv. QL;Z

The President of India do hereby appoint and authorise Shri.. NSNS AR SR

Mseats  2-B. Mpx Ksedk ,  Mahaba f

to appear, zct, apply, plead in and prosecute the above described suit/appeal/proceedings on behalf of the Uai

of Indias to file and take back documents, to aceept processes of the Court, to appoint and insts
Counsel, ‘Advocate or Pleader, to withdraw -and deposit moneys and generally to represent the Union of India
the sbove described suit/appeal/proceedings and to do ali things incidental to such appearing, acting, applyi
Pleading and prosecuting for the Union of India SUBJECT NEVERTHELESS to the condition that unless expre
zuthority in that tehalf has previously been obtained from the appropriate Officer of the Government of India, th\
said Counsel/Advocate/Pleader or any Council, Advocate or Pleader appointed by him shall not withdraw oF
withdraw from or abandon wholly or partly the suit/appeal/claim/defence/proceedings against all or any
defendants/respondents/appellant/plaintiff/opposite parties or cnter into any agreement, settlement, or Compromise
where by the suit/appeal/proceeding is/are wholly or partly adjusted or refer all or any matter or matters arisig
arin dispute therein to arbitration PROVIDED THAT in exceptional circumstances when there is not suffieient txrre
to consult such appropriate Officer of the Government of Indiaand an omission to settle or compromise would kte
definitely prejudicial to the interest of the Government of India and said Pleader/Advocate of Counsel may enter
into any agrcement, settlement or compromise whereby the suit/appeal/proceeding is/are wholly or partly adjust
and in every such case the said Counsel/Advocate/Pleader shall record and communicate forthwith to the said officer
the special reasons for entering into the agreement, settlement or compromise.

e e et it o ne n e
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in pursuance of this authonty

IN WITNESS WHEREOF these presents are duly exccuted for and on behalf of the President of
T ian thiS the. o vneiie ettt iii e ranoarssastseensasssnansecinnniassennns ey 19
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Bemgnation of the I xecutive OfEcer
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"All communications should be

Y No
.-;ddressed to the Registrar. ") \
upre Court, ignati | | ]P l IR
Noer é;enamgurt by designation. \ S REME CO T
Telegraphic address :—
' “SUPREMECO" ~ INDIA
—e0.3005/54/41

Dated New Delhi, the ..., QLh....d8USC, 1994 49

QL. a2
FROM | (s W

iiede 4-310&“, uo.aoj-:-‘-aoa—fo 3

A i de VL AL LS LA

T0

siin€ LRPULY seilsurar ‘
\_ “voentral a.miniscrative Jriiun.., Luckiow bench, wucknow.
Lero

FoclTiv’ Gt oPaClal LEAVE 10 aProab(v)n0.13547 Or 1994

¥ ith

Lo LeRLOCUTCRY APFLICLTIIG hOo.T & 2
(applicaiioné ior condocation of delay ia :iling w.P 4nd
Lor otay oy Notice ol wmotion .ith a prayer for an ex partcc

Order)

vicion of India & aur, : .. Fetitioners
’ Vs,

nahaseo Pal & Ors, | .. ci(@sponidents

oir,

I am uirected to ior.arua herewith‘ior your informaciocn,
record und necessary accion a vertified copy of the Oraer o.
this court dated 8th august, 1994 pacsel in the macter uco.e-
mentioned, |

Please acknowleuige receipt.

; f.ait36§lly,

I nteulornaR




"1§ THE SUPREME COURT OF INDI

¥ ok
EPTRION FCR SPECIAL LEAVE TO APPEAL(CIVIBINO,.1 OF 1
Petition under Article of the Constitution of India from

the Jud.ment and Order dated 25th Februgrsye% 1%93 of the
Central Administrative Tribunal (Lucknow” Behch) Tucknow-in
Original Application No. 550 Of 1990) -

WITH
INTERLOCUTCR LICATION NO,1
T'AFpIi'E'a’Efb’nxfor condonation of delay in f£iling the Special

Leave Petition)
AND

TERLOCUTGRY APPLICATION NO,2 |
%ﬁ'ﬁpii'&a?fo’nx or sfaér%y—hfo'tic'é' of Motion with a prayer for
an ex parte Order)
1. Union of India

Through the General Manager
Northern Railway, Beroda House, New Delhi.

2. Deputy Controller of Stores,
Northern Railway, Alambagh, Lucknow,

« ¢ o PE ITIONERS
VERSUS
1. Mahadeo Pal
2a Krishna Kumar Sharma
3. Ram Tahal Tewari
4, Sunil Kumar Srivactava
5. Om Shankar Sharma
6. Sudhir EKumer
Te Sunil Kumar Singh
8. Anil Kumar Qupta
9. Suresh Chand Tripathi
10. Bansala Prasad Singh
1. B.L. Prajapati
12, N.K, Srivastava,
All Head Clerks, under the Deputy Controller of Stores,
Northern Railway, Alambagh, Lucknow,

13. Girija Shankar,
Assistant Superintendent, Office of the Deputy
Controller of Stores, Northern Railway, Alambagh,Lucknow,

14, G,L. Bajpai, DS.,K.II, Office of the Depuly
Controller of Stores, Northern Railway, Alambagh,
Lucknow. «2f=

—-—
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15, K.K. Srivastava, Head Clerk
Office of the Deputy Controller of Stores,

Northern Railway, Alambagn, Lucknow
’ ’ ’  + JRESPONDENT,

ETH_AUGUST, 1994

CORAM3
HON*BLE MR, JUSTICE R.M. SAHAX
HON?BLE MR, JUSTICE N,P, SINGH
For the Petitionerss Mr, N.N. Goswami,
(Ms, Binu Tamtaafid o oy _ddvocates
with him) ﬂ/\/ ‘-

THE PETITION FOR SPECIAL LEAVE 7O APPEAL AND 1HE
APPLICATIONCFCR CONDONATIGN CF DELAY IN FILING SPECIAL LEAVE
PETITION AlD FOR SIAY abovee-mentioned béing called on for hearing
before this Court on the 8th day of August, 1994, UPON hearing
counsel for the petitioners herein THIS COURT while directing
issue of Notice bo the Respondents herein to show cause why
delay in £iling Special Leave Petition be not condoned and special

leave be not granted to the Petitioners herein to appeal to this
Court from the Judgment and Order above-mentioned DOGIH CRDSR that
perding the hearing and final disposal by this Court of the
application for stay after notice, the operation of the Judgment
and Order dated 25th February, 1993 of the Central Administrative
Tribunal, Lucknow Bench, Lucknow in Original Application No,550
of 1990 be and 48 hereby stayed;

AND THIS COURT DOTH FURTHER CRDER THAT this Urder be
punctually observed and carried into execution by all concerned,
WITNESS the Hon'ble SHRI MANEPALLI NARAYANARAC
VERKATACHALIAH, Chief Justice of India at the Supreme Court
New Delhi dated this the 8th day of August, 19%%,

St/ - |
( .(:.552712')

DEPUTY REGISTRAR




S/
NR. VAKALATNAMA G.V.B.

ijzcwzw(, Civaunt beich, LK

Before = ctwal HAeivea st aRve
In the Court of

Plaintiit N\dk&&ao PdJl 2 Claimant:

"C’\O\ Qo Defendant ot a~ss Appeliant
< / Petitioner

j" : . Versus
Defendant V,0, e Regpondent

Plainuft

ot o
The President of India do hereby appoint and authorise Shri .. A . R .- KU._T .."f.. 9{\ fi j}v‘\ivff.g -
Ay, bdvoeate  Sen Damba Lucknoy

e s o P B P06 23 e Bs R oD 00 50 S0 e 0k S0

to appear, act, apply, plead in and prosecute the above described suit/appeal/proceedings on behalf of the Union
of Indiz to file and take back documents, to accept processes of the Court, to appoint and int
Counsel, Advocate or Pleader, to withdraw and deposit moneys and generally to represent the Union of Ind,
the above described suit/appeal/proceedings and to de all things incidental to such appearing, acting, appl
Pleading and prosecuting for the Union ef India SUBJECT NEVERTHELESS to the condition that unless cxpress
authority in that tehalf has previously been obtained from the appropriate Officer of the Government of India, the
said Counsel/Advocate/Pleader or any Council, Advocate or Pleader appointed by him shall not withdraw or
withdraw from or abandon wholly or partly the suit/appeal/claim/defence/proceedings against all or any
defendants/respondents/appellant/plaintiff/opposite parties or enter into any agreement, scttlement, or Compromise
where by the suit/appeal/proceeding is/are wholly or partly adjusted or refer all or any matter or matters arnslg
orin dispute therein to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficient time
to consult such appropriate Officer of the Government of India and an omission to settle or compromise would be
"deﬁmtely prejudicial to the interest of the Government of India and said Pleader/Advocate of Counsel may entey
into any agreement, settlement or compromiss whereby the suit/appeal/proceeding isfare wholly or partly adjust
and in every such case the said Counsel/Advocate/Pleader shall record and communicate forthwith to the said officer

the special reasons for entering into the agreement, settlement or compromise.

At Kuwar (J/\(H\zvvel

The President hereby agrees to ratify all acts done by the aforesaid Shri,, F'50 ) JNTVSYs S70.0000

Rl Alveeate Qcees Paxlba ,  hycknow

Ty ;n pursu.mce of this authonty.

S..

A
pos}

IN WITNESS WH ({REOF these presents are duly exccuted for and on behalf of the President of

Iadian this the, \((/a ........... Ceeres cerrereeenaas tebereaneanians ceeren cheeiieann 19

Dated........coviiiiiinnnnnnns. 198 . PR Sy
Designation of the ﬁxecuuve Oii’ccr
?."‘~ - "3 2
N.R.p./R. Rd. (P). Bg.) Delhi-35 -21.78/17--92:1990- 6,000 ©. s San, T
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‘. ~ o and put up belore Hon 'ble %
o % : Court for orders } s
g - : S Auhfa«i AN
b ‘ on i € vaven o %
." | \ D. R. i 957
: . ! «5/ .
‘ o 17
;.'-7 HDICR WP MOTION
. Misc Petition. \"2>7) of e \ -
,‘" in OOAQ/SQAO—_L&-G - | of. &Q@(‘\
oy Pa (it 5 Applicant/Appallant.
Varsus ‘ '
! i 1};7\4’2A ngfgkffyb A : Respondents/Defantial
N }S .

Take notice t a EES court will be moved by the order
" signed o i3 the day ofC.. 19491
at 10.30 b'clock n the ferenoon or so soon these after the
noticed on their occassion can be heard,.

the object of themotion is hereby indicated by

4 COpy of the Application 1s enclosed herewith., The further
notlce that meanwhile this court has been pleased to pass
-hat following orders o~

, Dated this the 2 day of 199 |

Signaturésqi:éggckdk(iégfj

ddvocate of petitioner

. f:b |

L,

;/%451255:;/////’ . dpplicant/4ppallant
ck;ﬁffi// | | . or

Petidion/Defandent in not

‘Advacate on record for the opposite party
Respandent/Defendant, |
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#1 fafvag 955 (Agaamr) faag 7<% soan afares @ (39) fages 7@ § i o &R
#30 & fF 3% oo gardt 9T § arg-a7 (swiferrn), sfearzax (Fam qgd<d, ar &Fw s,
-~ fqarz a1, grQuw oF afcwea srdaran (feaffamT) oofas s (gawAmn), sadT qx
(zxearea ga<ra), geErd ata fraard) atlie g3 9913 ¥ swa grdar e, daife #7 sfafafoa
59 ZEATAT FIF gTaTAq § gegd FE F4AT (21 91 0 aEeFAEAR arfors qfteso 5T
1T A19IE gaTe vatd w2 i< aarfe &1 gfafafant og gar grea 97 F1 9w g g
$FT AT FY, AT T ¥ Ry a7 qeaed gur @i (T90g) WA ST 3wy gwafigd gaso
FEIT FX q4T SAFT GHAA FL GAT JALH FX, ATE-TA oM GIS A7AT GEEAT FL AT FAGAAT
zifga T a9T 3uF qrasy § wraqr-aT rfad $3F ITFT gudd FL qwld AR § i @A
Freft et FErE) feul & wR a1 g F @9F 9F @a: A9AT G4 B | A1EFAr g a3 Ot e
qFYS wEled F1 IFIF B |
Ieh @AY FTHATE 9 I GoGT T TAF 9T H owd Y £V Wi gAHT a7 @F
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CEMTRAL ADMINISTRATIVE TRISUMAL,ALIATABAD be'ytie
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Registration O.A. Mo, 1405 of 1990

vty

cos ﬁpplicénts.

L) '\;
\

SD. Tripathi and others v ' : |
Veysus w Y )." :',"'
' . \\ :. N " o KN \"“ //
Union of Indis SN
and others .o oo .o Re spondents.
g N ]
Hon, Mr., Justice !.C. Srivastav%.VC3'

Hon'ble Mr., K. Obayys, Vemhe

( By Hon., Mr, Justice U.C. Srivastava,V.{L.

The spplicants, 35 in nuwbers, by means of this
s may be

application have prayed that the respopdents
directed to act in accordence with the orders contsined in

Rai).way Board s latters dated 10,11,1980 and 18.6.1981 and

10 proforma fixiih; applicants pay énd acsign géﬁﬁofity. .

to them w.e.f. 1,00.1980 or from the date of thefir joining

w‘wmmﬁhenﬁaiiway@-and further. the respondents zay. be directed
[ \u.k . "3 |
{o‘aive all consequential benefits 1o the cpplicants t‘eatinr

Xhem s seh;)r cler s ‘n the Grade of Rs. 330-560 w, P.f.

<" 1.10.1990 or from the respective dates of joining the

Railways, Thes> applicants were &ppointed &n Al lahabad aw’
Moradabad Divisions of the Northern Railway as Clerks in the
Grade of Rs, 26C~4CC on various dates i.e. betws2n 1079 to

1983, As a resqlt cf xestructuring in the Railways, the
rder on 10,11.198C in which it

a N

Railway Board's 14ssuzd an
was oSirected thst in order 1o brinmg about qualitative

improwﬂmnt in the ‘unctionl..g of the pcrsonal Deparinent
consent for ;utroducing

senior cle,;

-»i
the president has given hi-

direct rec-uitment of grodustes st the level of

dn the scale of -Rs, 3% -7, For the personsal -epartment 2¢y

T.n € e cadre of seniorG clerks was

Of ihe tue.l stre,

%
- .( L - .
filled i~ v';iI‘EC:o. L‘c;ruiiment of

o'dern‘d 'tc' bz graduates



i .7 ]

. .‘—f.. : \;\‘T//'
in ths said cadre., The grievance of the aSincant}ﬁis that

8 lthouch , such a proforma fixation has been done in
various casesin

the /name of various persons but the spplicent has

been disgriminated and even though, the representations

hzave been filed , but no'ﬁeed to the same was raid, &nd

‘he w3é informed "that the same matter is also pending before

the Contral Administrative Tribunal,'Allahabad “ench ¢na
wher, the same is decided, action would bé taken, The
Tribhnal has already decided the matter. In this connection
reference has benn wade to the case of Surendra Kumar
Sananye and others Vs, Ynion of India and others (O.A.

No, 132 of 1986) decided by a Bench of this Tribunal

on 29.17,10%6, In this casc the applicant has been

‘z!:’.&-lqd by the similarly placed employees of the Sastern—- - - ,‘

Railway who were also claiming of the benefit of the

same RailWangeif?'5'°fd°r' The application was alloved
;ﬁd'33?%5;&§§33;éﬁa£ i%-pufsdanCe of the Rallway Board's
letter dated 1R,1.1986, the upgradations were to be made
from 1.10.1930 though they were to be effectdve from the
date the qualified candidates took over cherge cf ihe
higher grade post, Treir pay héed to be fixed rprocforme
keeping the date 1,10,1998C, This wes the date of upgradatio
and as mentioned abovs no arrears were to be paid, ard
consegquantly, the respondent: wer: direrted for
proforma fixation of their pay on the basis of para-2

of the Railway Lousruy's !>rter doved 17.£.1091 from

Tt LU TG v s ) .
1,i0,19380, The scme matter co..c oo v37 conslderstion

before one of uc | ton, Ir. KN, Utayys, AJNL) i

heoistration G.A. N, 11A) of 16:8 decided on ¢ ,12,1g2Q

in which similoy views has beon teken ofter placim

reliance od the suild Sur-nire turner Sdﬂ(”.‘f‘i\'s Cocn -

and similar other cases vecides oy owu.er Tribunsil,

W



2. Accordingly, this application is also allowed
~nd the rasponJents are directed to fix the pay of the

abn?%eahJ on the. basis of para-z ¢ the Reilway Baard 3
letter dated 1R.6. 1981 from 1,10,1980 on the proforma basis

- e
LRI L TNE - 4

and his seniority will also be assigned w.e.f. €he said

date. The a2pplication is disposed of with the above

directiphs. Parties to bear their wwn costs.
] , . | - —am ' ‘;d ,
Vice-Chairman . ._
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sorernment of India :
fanistry of Railwa's O
{Railwsy Board) >

QO

do, FCIIl/« Tew Delnd, dt. 1h.4.0-u0

- Sy

The Gener: .
A1l Irdian 5. .o, '

CIN, DIN, I.v, -.-.L\uluwuys) Caxcutta,
Wheel & Axle Fir-clccet, Bangalore.

B O ey i S B e e e e W8S R e e Y Uan A ey S OSRG-S

,'L:\U,

Sub: sestructiring of the Cadre of Mnisterial..
Y of Departments other than Persornai .

J 46(1 “

The L.';u_u,wy o Railways have.had under.consy
the question of restructuring of the Ministerial Cad

+ OFf Non-
accounts Icpartments other than Permnnel in the wakq of
upgradation:s Jone in the case of Personnel Departmeny vide
their letter lNo. PCIII/B8Q'UPG/21 dated 10.11.1980. 4s a
result of

Ll»’!u*nm.ﬁ react:d with the staff side in the
Departaxent1 2

-

yanc i1 (JC) ), it a8 nov been decided as
2.!‘1;-:.‘(.‘5"'

{i) »: 1¢ 3kall Lo direct recruitment of gradustes

Jenior Clerks in scale Rs.330-660 to

~ l )VtS OI

1o - svternt 2 20% of the total strength. The
2 oo reer vitrent will be xade through the
ft sy Service €ommission. v
(11) 1 ."'f';o of tne total posts «f Senior Clerks
PN ’u #5,3%0-560 will be filled from amongst
T rottave Clerks already serving in the lower
" AWter sllowing them the age relaxation
-~y i1 “w.ce. These vacaacies will be filled
© Lanpetitive uxamna‘:lon to te held Yy
o v fiway Service Conmission. In

the event
woaraaiete Clerks not being available from
wrugnt the serving employees to fill this quota,
Tre residual vacancies will be filled up by direct
‘ruitment through the Railway Service Cormics ior
voproand ntove the 20% quota referred toia
N ,‘UVU: k- it e e
(zid) Curoouent upon indiwction of direct recrulg

cent
FREEES aux*e at the level of Senior Clerks, the
s iee percentage distribution of posts in
¢ro. drnizterial Cadre will now be as under :-
CarcisLy ScaleH of Payv Percen tage

. 5 _

L1l Supdbe 700-300 ' 2.5%
Jtier Clerk 550-T750 . 7.0%
ae Dlak o 425-700 4 13.0¢
SR R bierk, 330-960 57 5%
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Zuoadeo Pod G CUHE2D8  seees ‘ Asslicarts 4{\

V3.
Toi 08 Indla gnld CLRETE eeeee Rzgstndaats

& &fcemgd §>z;l3:;1327, Nogé Clerk, Assti. Cmtreller cf Gterss

onthoos R-\,Ll' B C@&g,r iig? cmer S9scese &3315-@31*3%0
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To0 pilcoat neot resmectivily aad liuily sueald uo wadors
ool L5 s ctmo (o iy mewledge Shab Swrd Hahalev pal gl
ctler g sorving CGroGucltc Warks Rovo fillsd e ayplicallien
bofere 6o Hemelwpbklo Goalrgld A@ﬁmaﬁzmbiw Tri suigl,
A3Anlalsl ool o oo e 3cen poglsterred as O, be H2.580

cf 12C0.

Toal 4% Dnp cazc $o oy notico thud the zetiticacry havo
aonad 0o pelicf ahoul tue saadcrity fran 1230 vhereas

$hoy hove Drgt gopoinitod as clerk wille I was weridng
20 clerh Sy 1072,

Toel I oo coffacizd nowgme and the patitiercy hgve nel
ool ne ooty 40 e cass,  dine tie sotitie &g netl
Sefodeingi@e wetilll wiicse Sie effecled employeds ave
o605 LEnyg neto »erly (6 tho aveve neted eass.

AN EENT Y

Fucecefero L0 Lo rocunsted thut 6io hearing of the case

Doy RALCly ' bjcamed fsr g stier Ggle with the Girectives

Cint Clo oa¥B ot 2alic (ke narty € Chn effective persers

s

ctinuloo T oy vdndly o given expertuidiy Lo file i gepliocgtica

N5 W drae

foo eplineitatie: as o roeymisnt,
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Copy ofBoard's lettcr no.E(NG)I-80 £.6/9 dt.4.2,81 \
{ adorcred to this office and othcre nn? copy to otherxs, %

.,00'..0

The Ministry ofRailways are pleaced to direct
that the Indian Rallwey Establishment Manuwl (Cocond
¥dition) moy be amended as in the advance copy of correstion
£1lip llo.121 sent herewith,

Da/As above,

{
‘1
P

90edO0deo o0

GOVERNMENT OF INLIA Py

MINISTHY OF RAILWAYS .

(RalLAAY BOAHD) , ¢

' LIDIAN RAILWAY EST.WHLISHMONT LANUAL & *
‘ ADVAN.: CORnECII(GN SLIF 0,121, Co

2

Chapter I - Section 'B' dub-section I - Yaneral

Ade the following as Bub-para to kule 102 ~ -

»

The guote for direct recruitment, whereever
prescribed will be relevant only at the rccruit.ent stagu
and will have no relc¢vuwice for Lixution or tcuiority which
will be assigned by apolication of normal rules, Where quota.
fixed for direct recruitment in a particul @ ycar is not
£1filled due to unavoldable reasors, the shortfall may I
be made good in the following year without giving retrosp-
ective bebeiit for purpose of senfority.

Notet The above provision will take effect from
18,1960 except thot tie caces already decided

’ oticrwise will not be reppencd,

-,

(Authorit:: Ministrg ofRallways (Railway Board's letter
No L(NG)I-B0 SR6/9 dated 4,2,1981) ‘



&

z)
"l.'"\\\‘ HABAD, LUCKMOW BENCH , LUCKNOW,.
# 30k '
0A: 550/90(L) \0\01
Mahadev Pal & others ¢ sess e ¢ o o o fpplicants
Versus
Union of India & others o « o« « ¢« o ¢« o« Respondentse.
——
Decided on 2942.93
Sub: Applicatiion for Inspection of File.
My lLord,
The above said O.A. has been decided by this
| . Hontble Court on 25.2.93. In the same 0O.4. prior to decision
| ?/K *  of this case the applicant had prayed for Arvaying -
, . recessary party. The applicants want to see the order if
\Q 7,\” any passed on the application.
AL
! Yo
l/

It is therefore most resgpectfully prayed the applicant
be allowed to inspect the file for further action in the

interest of Justice.
)

Lucknoy ( T.LeSrivastava)

Dt1§ ~3-93. / / Jpplicant.



Copy ofBoard's lettcr no B(HG)I-B0 &:i6/9 dt.4,2,81 ' io\,
P a6 resed to this oftficé and othore = copy to otbe{s. ‘

L ANV B O B ] /

The Ministry ofRallwyys are pleaced to direct
that the Indien Lailwey Establishment Manuul (L cond \
Edition) mey be amended as in the advance copy of corremtion |
811ip No.121 sent herewith, i,

|
. Da/As above,

S 090800000800

GOVERNMENT OF INDIA v
MiNISTRY OF RAILWAYS .
(RalLWAY BUAKD) - \

LiDIAN RAILWAY ESTABLISHMGNT LANUAL  »r,
‘ ADVAN.®: CORiECIICN SLIP H0.121, \*

Y _ ' .
Chaptexr I - Section 'B' Sub-section I - “Yeneral
Add the following as Bub-para to kule 102 -

. til

Ihe quota for direct recruitment, whereever

. prescribed will be relevant ouly at the rccruitiaent stage
and will have no relcvuice Lor fixutiou o! cuiority which .
will bec asvigned by application of normal rules, Where quota ©~ i
fixed for direct recruitment in a particul @ ycar is not wo
fulfilled due to unavoldable reasons, the shortfall may
be made good in the following year without giving retrosp- "\
ective bebeiit for purpose of seniority, s

Note: The above provision will tuke effect from
14841960 except that tir caces already decided
othcxrwise will not be reppened,

(Authordc s xinistr¥ of2allways (Railway Board's letlex
Ne L(NG)I-80 SH6/9 dated 4,2,1981)
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L or A 83890 -/
A ’
All communitations should be é D. No. 3553 /94/%/sC /X1
aodressed to the Ragistrar. /\ _
Supreme Court, desi jon. \
N a7 oo . 06 SUPREME COURT
Telegraphic address —
*SUPREMECO" {;L» INDIA
Dated New Dethi, the | AJune, 1996, 19
FroM  -he Registrar(Judicial),
Supreme Court of Indisz,
New Delhi.
10 “hedregistror,
Centrel .dmninistrative +tribunal,
Lucknow Bench, ucknov,
CIVIL . F2u.L .0.4744 CF 41995,
Union of India & Aar. ees2pellants.
Vs
Iichadeo Fal & Crc. ees..25 0ndents.,
Jir,

In coatinuation of this .egistry's letter of even number
dated ihe&ggé’April, 1996, I 2m directed %“o tranrmit herewvith
for necessary action a certified cony of Zhe _ccree dated the
12th ierch, 1985 of the Supreme Court in the appeal above-
mentioned.

flease acknowledge reccipt.
Yours faithfully,

P

~
for wegis.rar{Jdudicial)




N THE SUPREME COURT OF INDIA

CIVIL APPZLLATE JURISDICTIC: i Certified to be a true copy |
71&!%

f@ms - 2D

CIVIL APPE.L NO. 4744 _ OF 1596h - ,7 I SN &
' Supresse Jourt of India

ARTSTN

- Y

PETITION FOR oPa’I L LEAVE 0

- v ow o

P, L('CIVIL) NO. 13547 _OF 14994 _ .

TPelition Under Article 156 of the Constitutioa of India from the

Judgment and Order dated 25th Felumiery, 1993 of the
Central Adminisitrative Tribunal, lackao. Béach, Lucknow in O.ie

.i0.550 of 1930).
Union of Indir & Anr, eesbnpellants,

?3t
escBaspONdents.

91929

(For full cause title please see Schedule 'A' at:ached herewith).

12th March, 199,

Mahadoo &l &4 Orca

b CORAM3

£ R o

HON'BLs Mils JUSTICE K RAMASWAMY
HON'ELE MR. JULYICE G.3.BATTANAIK

N For the Appeliznts: B/oe LeUadekan, felecharma, CoV.o.lao
and VaNePetll, sdvocaies. Coe ey

4

Lor the iesnodeaiag Mre smlaa Gaosh, AGvocate.

The Peti:ion for Special lLeave to Appeal above-mentioned

alongwith cophected matter3 béding called on for hearing before
this Ciur: oa the 23rd day of February, 1996, UPON perusing the
recora ¢.aa hecring counsel for the appearing parties above=~

mentioned, the Court took time to con31der its Judgment and the

matter being called on for Judgment on the 12th day of March, 1996
0002/-
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regular promotion, after completion of th. process to
Inter sc

order promotion, is the date for the proamotees. Inter sc
ltern~tive, i.e., promotee first and direct

seniority is =
recuit would bz below him and the same would continue in
the order of amerit irn the respectiv.: 1ists and the roster
maintained by the Railway Administration. In other word:
promotee w 1d be senior to diredt recruits.

it is seen that such of the graducte Clerks though
appointed as Grede II Clerks after October 1, 1980 by Proced

of selection through open competitive examination or
limited recruitment by departmental ex-mination were
upgraded under the aforesaic rules, they would not get the
promotion with effect from the pro forma date of October
1980 but only from the date of their actual appointment as
Grzde IT Clurks, noticnally as Grade I Clerks since their
appoiataanss are after October 1, 1980, “he inter se
sentorisy of the 20j% direct recruits cn the one hand and
limited r.cruitment graduste Grede II Clerks and promotee
on tre otuer, shall be determined in accordance with paro
502 of the Railway asteblishment {Volume 1) in the manney

-~

indicated abovew
We have yet another source who claim parity with
others., Th:y are ad hoc appointees de hors the rules,
They are the appellant in C...Nos. @ SLP Nos.2473~77/95.
isémittedly, they were appointed de hors the rules.
Therefore, they can get seniority not from the date of
their initial appointment but from the date on which they
are actually selected and appointed in accordance with tW
rules and their appointment and seniority would take
effect from the date of selection after due completion

the process and they would be junior to in=-service as wel)
The inter se seniority

as direct recruit~candidates.
should be reckoned accordingly.

It would be cleesr that the directions in various
lettc:: 2f the Board should be worked out in ti.e above
maanzr -1l the seniority should be determined
SCCOrLl L Y ol
ATy 7. CUJRT DOIH FURTHER ORDER that there shall be ngo

is appeal in this Court;
AND 41Is COURT DUOYH La.TLY ORCER that this ORDER be

puncztually observed and carried into execution by all concerned

JITNEsS the Hoan'ble Shri sziz Mushabber Ahmadi, Chief

Jus=tice of India, at the Supreme Court, New Delhi, dated this

12th day of March, 199%.
. Y Vs
(R.P.OUL)
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PETITION FOR SPICIALLEAVE TO 2k ¢TAL (C) i0. = OF 1994

IN HS MATTER OF3
le Union of India
Through the General Manager, |
Northern Railway,
3aroda .I'bU,se, -
Lo New Délhi:; |
'2_. De puty Controller of Stores,. - ' . : ?
| l\b,rthérn Railway,
Alaibagh, o 4 — .
y 1__,_1_1_9&-9_!_._ | '...uPetitiomrsyf/A%ﬁQM
. Versus.s ' | | ) |
1o Mahadeo Pal
. 2¢  Krishna Kumar Shamia
3¢ Ram Tahal Tewari
At ‘4_0 Surli.l Kur_nar. Srivas}:ava |
el -_.5_. Om Shankar Sl';ama
6 suchir kmna:’
7) ’Su'nil Kungr Singh
. 8) Anil Kumar Guptae ,
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Surecsh Chané Tripathi

Bamsala Prasad Singh

BoL_o Wpraj apati

NeKe Srivastava,

.11 Heax Clzrkss uncer the

i3)

14)

Deputy Gontroller of Stores,.

. a -
Northern Railway, laubach,

L}uck nowWe

Gi‘::ija Shankar,
assistant Superintendent
Office of the Deputy
@ntroller of Stores,
Northern Railvay,

Al anbach, Litcknowe

GeLe Bajpals
DSeKoe 1T,

O.:iice of the Deputy
controller of sqoi-es’.
Horthern Rail;"ai'o

21 anbach, Lucknowe

contee/f

LY ! .
EEREA N

Ot sy, A




15)

KeXe Srivastava
Head 3 Céerk, .

Office of the Deputy

- htroller of Stores,

Northern Rai 1lvaye

Al anbach, Lucknowe . seseResmndentse

PETITIONIR UNDZR ARTICLE 136 THB
COXSTITION OF INDI2 FOR SPEIZA LEZVE
TO 2°PEA FROM THi JUDGMENZ DATED
254241993 OF TH. CENTRAL/ADMINISPRATIVE
RIBUNAL,LUCKICH BENGH/L CKNOV,IN

ORIGNA, 2PPLIC:TICN NOe 559 OF 1990

ees s 0o p/e

TH: HON'BLE CAILEF JUSTICE CF INIIA
:ND HIS QOMZANION JUSTICE OF j'i‘HE

SUPHERMEBE JRT OF INLIA.

TH: MUMBLE PETITION OF THS

R.TITIONZRS 230VENAMEDs

CONTe o /~

-y



CIVIL .LPFELLATL JURI.DICYION

IN THS SUPRIME COURL OF I...1.

E
T¢IL APPE.L NO. 4744 OF 19%0.

-
wl ¥
e v e v

sesl pellants.

Urioa 02 Indie & Anre

12
oo ol & Orse eseiiespondeontse.
i‘I:,L ’

CaTk L <gi TNI.1. TIVE TRIBU
Vel eddabs50 "85 1950, ” .

DECREE DILPOSING OF THE APFEsL
WITH NO COSTaS.

Dated this the 12th day of Merch, 199.

.~ w oy

™ !‘E. Uh;JE‘ . ‘O
P 8 I ] ’
Lor tho a2p:llonise

¥ ve
. 1. " .
LVeCEtT on peldsn

13y L (oshy,
Ttz ou recoyu for the Hesnonderts.
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SUPREMe (OUKT OF InLIA
pateD: | J4h Pprd 1696
+ROM:

T ASSISTANT rRieGISTRAR
SUPRal (LUnl OF IncIA
TO: ) . T~ P\"!-(C.,U‘h e [2-4 Wﬁy’
| \/C comtyod Paminetsotire
Ty U l&_ , (L We € v- St 1Dencr)
L AACHE v 1 A’

THE ReGISTRAR

nTad CURT Up " JULICATUru ,

CIVIL __ APPeAL _ NO(y) YUY g T )95¢
{r rom d}.—gh—b?art Judgment and Order/ecree dated Q4 +hFebyumng

(Gaein _Covpyal B pelice hen ap. 3T -

. tC‘qr[_ )'

— - F Y — At s S 0t —

Ovhen o ekt csd o s . APERLLANT (S )
' Vi,osUS
Mohadee Pad & 0w . « JHLSPONLENT (S )
Sir,
In Pursuance of Order XIII, itule 6, S.C.",1G666, I am
direc'ted_ by their Lordship of the Supreme Court to transmrit
herewith a Lertwfzed copy of the Judgrent/Oeder dated the

PAC Ly areh HI-X-P4 in the appeal above-mentioned.

’ The Certified copy of the decree made in the
said appeal and the Original Records if any will be sent

1ater on. ' :
. Yours faithfully,

./<@ v WA TR gf)
i

L\ ASSTSTANT RRGISTRAR




Asacenc Rayioprms ([14].)

o S\ R T
sﬂm&z‘vo.nut India ﬁ

IM THE SUPREME COURY OF INDIA 75626

CIVTL A2PEL ATE JURISDTOT IO
4265
CIVIL APPEAL NO. OF 19935
[Arising aut o7 SLP {CY No.5177 of 1991]

Swt. Anuradha Mukherje: &
' ; .o fAppellants

Grs. etc. etc.

Versus

R2spondents

Union of Indie & Ors. etc.

HITH

CIVIL APPEAL NCS.4745,4744,4800,4815,4723-27 AND 4814 /1996

[Arising out of SLP (C) Nos.15119/83, 13547/94,
14571/93, 1818794, 2473-77/95, 3930/93]
; ‘

K. Ramzswamy, J.

Leave granted. ’
|
These appeals by speciai leave filed by sonme

of the emplovees and by the Union of India, arise from

the orders of Calcutta, Allahabad, New Delhi and

[ARY



f [

posts were made available to the ‘in-servize graduate

.Grade IT Clerks to comnete for theose wa2caicies in their

quota. Existirg gradizte emplovees *n tnz  Personne’

Dena-tment, sibhoowiiintly exvierced "o do-ounts Departrent

also rermitisd to compete

£
§tg
~
G
At
L

and other Derartioenvs,

for direct recruiiment ouata ane age aua.iticacion  was

3

relaxed It wae decided that §

1]

riority of directly

recrutced Senior Clarksa vis-a-vis these prunuted to the

Crade so0uid be determined with reference tu the date of

O

entiy inte the Grade.

By Tetter datod June 18,

the pests of Senior

cecided to  fi11  up 12.1/3% of
Clerks frem in-service graduate Clerks [Grade II] by

competitive examination *c¢ bz held by the Railway

Service CNommissicr, Ir the avent o©f their aan-

availapiTitey it wae decided to fi11 up the residue

vacancies hy direct recruitment along with 20% direct

recruitmenc quota from open market., The orders issued

thereunder wers made eflective from October 1, 1980 but
no arrears are pavable or that account., The pay of the
employeec so0o aeppointed was decided to be fixed pro
forma from October 1, 1960 but the actual payment cf
emoluments 3s-Senior Clerks was allowed from the date

cf their actually taking over the charge in that post.



4
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1980 made availabie by order dated June 18, 1881  were
directed to be filled up from amongst the ﬁn~service
graduate Clerks [Grade Il in the manner indicated in
para 1 [ii] of the letter dated June 18, 1881. In
- other words, out of 57.5% of the vacancies, 13*1/3%
. vacancies Qou]d be available to the in-service gradudte
Clerks ({Grade II1 for recruitment 'by competitfve
examination by Railway Service ‘Commission, The
unfilled wvacancies would be thrown open  to candﬁdapés
from open market. Para 2 [Hi]1 of this 1ettér
indicates that 10% vacancies thereof would be filled Qp
by direct recruitment through Railway S5ervice
Commission., The balance 10% vacanciles having arisen on
October 1, 1980 against direct recruitment quota were
decided to be filled up by promotion of Clerks [Grade
Ii] on the basis of seniority-cum-suitability as per

s the then existing procedure. 13.1/3% plus 10%, i.e.,

53

2

(€]
(a3

1/73%  of the vacancies were to be filled wup fronm
amongst the in-service graduate Clérks [Grade II] by
recruitment through Timited departmental examination.
In other words, recruitment of graduate in-service

- Grade-II Clerks as Grade I Clerks through Railway

Service Commission was dispensed with. 10% of the

vacancies out of 57.5% were to bhe filled up by direct




should be filled up by existing graduate Junior Clerks
[Grade II] by Timited cqmpetitive examination by
Railway Servic- Commizzior The halawzes vecancies by
reoenation  of  non-araduszte {Terks [(Srads T1] on the
nrinciple of  sepiority-cum-suitabil ity Yacancies

axistine  or and fran October 72, 1980 shauld re  filled

©

in  the manner iandicated 'n pars 2 [iv]l of thedr
Tatter dater Jnly 31, 1981, 4 e., 20% of vacancies Dy
divect recruitmant while graduais Clarks ([Grace II]

whio are 3t3711 available are ¢1igibl~ to compete in open

competition on the orinciple o f senjority-cum-
suitability bt nat o oure mesit Tike open  market

~andidates. 1t was macce azplicable to 271 ministerial

P

swaff, Junicr Clerks (Srade II] 43“n 311 non-Personnel

Dagartnants 21¢o nui not to Accournts Department.

ie the Tetrer dated sucust 10, 1983 the Board
hhas stated that pursuant to the order dated June 18,
1981 the promoticen ¢ vessnarel as Senior Clzrks would

K

s affective Trup Ococher 1, 1880 but no arrears were
pravable on thetl account. However, they clarified that
the  Tpay  of  the R Fiway servarts apponinted to the
iparaded post wae fivsd jro forma from 1.10.1980 but

aztual mayment o amuluments in the upgraded posts was

rvzd ontyv fiom the Jdate they Lotraliv took over

-

1
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[51 For the wvacancies which had arisen after October
Z, 1980, 13.1/3% and 10% were resefved fer graduates
CTerks, [(Grade I1I] cubject to their availability.
They wWweuld be recruited on the prinziple of seniority-
cum~suitability. If no suitable in-service candidate
is available the balance vacancies will be ‘fiT1ed up

along with 10% wvacancies by candidates from open

‘market, 230% vacancies will be available to non

graduates, senority-cum-suitability being the principle

for promotion of non-graduate Cierks, [Grade II] also.

[6] 4s one time measure, recruitment through Railway
Service Commission was dispensed with and Timited
recruitment by departmental compgtﬁtive examination
would be conducted ¥or selection of}the‘graduate Grade

1T Clerks.

(71 A1 in-service graduate Clerks, [Grade 11]
appointed to Grade I scale would get only pro forma
npromotion as Grade 1 Clerks from October 1, 1980
without any monetary benefits except for the purposes
of pension. They are entitled to emo]umehts with
effect from the date they actually took over the
charge. It would be availeble for com#utatﬁon of
pensiorery benefits. The inter se seniority would be

as per para 302 i.e., the date of seniority in the

11



.
YT TV
Y ¢

-
i
I
b the 20% direct recruits on the on§ hand and Timited
t recruitment g¢raduate Grade I1 Clerks and promotees on
, - the other, shall be determined in accordance with

para 302 of the Railway Establishment [Velume I] in the

manner indicated above.

We have yet another sourcé who claim parity

with others. They are ad hoc appointees de hors the

! rules. They are the appellantsy in C.A. HNos.B SLP

Nos.2473-77/95. Admittedly, they were appointed de

hors the rules. Therefore, they can get seniority not

l. from the date of their initial appointment but from the

. date on which they are actually selected and appointed

in accordance with the rules and their appointment and
b ’

seniority would take effect from the date of selection
1]

) after due completion of the process and they would be
R junior to in-service as well as direct recruit-
h ,
candidates. The inter se
I

seniority should be reckoned

|

| accordingly.

D e It would be clear that the directions in

various Tetters of the Board should be worked out in

the above manner and the seniority should be determined

accordingly.

Bafore parting with these appeals, we place
[

13
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reach proper decision expeditously.

The appeals are disposed of acceordingly

in the circumstances, without costs.

LI I T T N )

[ G.B. Pattanaik ]

Mew Delhi,
March 12, 1996,

but,

s s s

cJ.




